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7043
LOK SABHA
‘Wednesday, September 8, 1009/Bhadra
18, 1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mz. Seeaxen in the Chair]
ORAL ANSWERS TO QUESTIONS

Conl Mining Machizery Flant
+

( Shri Subodb Hamsda:
Shri 8. C. Bamania:

Shri Mubammed Elias:
Shri Kunhan:

Shri T. B, Vitial Rasc
Shrl P. C. Borooah:

| Shri §. A, Mehdi:

Will the Minister of Commerce and
kedustry be pleased to state:

(a) whether Government have
seceived a detailed project report in
eonnection with the setting up of a
Coal Mining Machinery Plant in India,
and

{b) if so, the progress made so far
for the establishment of the above
FPlant?

The Minister of Industry (Shri
Manubbai Shah): (a) and (b). A
statement is placed on the Table of
the House. [See Appendix IV, an-
nexure No, 35.]

To4é
Shri Manubhal Shah: The total
production will be about Rs. 18 crores
worth of which about Has. 12 crores
would be considered as a saving in
foreign exchange.

Shri T. B. Vittal Rao: May I know

whether the original estimate of Rs. 16
crores for the cost of machinery and
plant has been confirmed in the de-
talled project report, or, whether
there has been any increese?

the facilities are easily available.

Shri Subodh Hansda: From the
statement I find that only preliminary
works have been started May I
know whether this project will be
completed during the Second Five
Year Plan period?

Shri Manubhal Shah: No, Sir. It
will be completed by the third year
of the Third Plan.

Shri Vidya Charan Shukia: May 1
know whether this plant is gomg to
produce other mining machinery also
or whether it is going to concentrate
exclusively on the production of coal
mining machinery?

Shri Manubhal Shah: Our endeav-
our will be to have a wide range of
mijning machinery covered in this pro-
ject. Principally, it will be for cosl
mining. But we also propose to
extend it to cover oil drills, jigs and
rign.
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fact, the foundry and forging shops
will have a saleable market much
earlier than even the production of
the plant

Shri 8. C Samanta: May I know
whether we are at present having any
factory in India producing or manu-
facturing any such machmery o
spare parts thereof?

Shrl Manubhai Bhah: There are a
few factories—some of them are very
well known—in the Dhanbad area
and elsewhere, which are already
making some cutters, mining equip-
t‘ conveyors, haulagers knives,
Secend All India Agricultwral Labour

Enquiry

+
Barman:
Subodh Hansda:

‘1 B. C. Bamanta:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the Second All India
Agricultural Labour Enquiry has been
soncluded; and

(b) if so, whether the survey report
hag been prepared and submitted to
Government?

(Shrl L. N. Mishrs): (a) The fleld
:rtoithemuiryhuhmmm_

(b) Not yet

Sbri Barman: Mgy 1 know the

names bf the personnel of this com-
mittee and also whether any person
who 15 considered to be specially con-
versant with agricultural labour hae
been taken in this committee?

Shri L. N, Mishra: There 1s no com-
mittee The survey has been carried
out under the auspices of the Minis-
try of Labour and Employmeni
tnrougn ine agencies dr tne "Nduoni:
Sample Survey and a umt of the
Indian Statistical Institute

Shri Skhivamanjappa: May I know
what are the places vimted by thi
survey committee or team?

Shri L. N, Mishra: All the 14 re-
organised States and four Union tern:-
tories excluding the Islands have been
covered and more than 3,000 village«
have been gurveyed

Shri Keshava: May I know if any
pilgt survey has been made?

Shri L N Mishra: Yes, Sir A
pilot survey in 24 villages in 14 Stater
preceded the general survey

Shri Shivananjappa: May I know o
the agricultural labour have no
orginisation of their own and may I
know what are the methods adopted
by the survey committee to collect
facts and data?

Shri L. N. Mishra: This 15 not &
new venture. We had first an -

of the various developmentsl
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. Bar] Barman: By what time could
we.gxpect the final report of this en-
Quiry?

St L. N. Mishra: It will take about
a year more.

Shri Subodh Hansda: May I know
whether the high prices prevailing in
the country have any effect on agri-
culture labour and, it so, what steps
do the Government propose to take to
maintain the level?

Shri L. N. Mighra: The cost of Lving
index must have been taken into ac-
count

Atomic Power Stations

+
( S8hrl D. C. Sharma:

Singh:
Shri Ram Krishan Gupta:
Shri Harish Chandra
‘Mathur:
m-shn

:
EEEEEEEEEEEE
55!%5

w2
P
:

s

ﬁii

i

menm

Will the Prime Minister be pleased
to state:

{a) whether the decision to estab-
lish an Atomic Power Station has
since been taken;

(b) if s0, when and where it will be
set up;

(e) what will be its cost and capa-
city to generate power;

(d) the number of such Atomic
Power Stations that are proposed to
be gt up in the Third Five Year Plan
P‘!H:nnd .

(8) where will these be set up?

The Prime Minister and Minigter of
Esferspl Affairs  (Shri Jawnbarial
Naprq): (n) to (e). It is proposed
10 locate the first atomic power station

Oral Answers 7048

with an installed capacily of appresxi-
mately 250,000 kilowatt somewhere o8
the coast between Ahmedabad and
Bombay, so that it may supply power
to the Ahmedabad-Ssurashtra amd
Bombay regions, which will ultimate.
ly form part of one grid The exmet
location will depend upon sevesal
physical and technical criteria and has
yet to be determined

The Atomic Energy Commission on
the present basis has assumed a cost
of Rs. 1,700:00 per kilowatt of installed
capacity which means that the cost
of the power station itself will be in
the region of 43 crores The construc-
tion will take about 4 years but the
preparatory work before commence-
ment of construction will take about
14 years It is expected that electric
power from the station would be
generated towards the middle of 1965.

(d) The settmg up of other nuclear
power stationg ig under consideration
but no decision has yet been taken

Shri D. C. Sharma: May 1 know if,
for the purpose of this atomic power
station, any foreign assistance has
been asked for and, if so, from what
country?

Shri Jawaharlal Nehru: No specific
foreign assistance has been uked
this particular project. But there are
allied projects for which it is possible
to get some foreign assistance and
that will be helpful

Shri D. C. Sharma: May I know if
any Commonwealth country, besides
Canada, is helping us in this atomic
energy programme?

Shri Jawaharlal Nehru: No, Sur.
Canada js helping us substantially in
the erection of what is called the
Canada-India reactor at Trombgy.
But regarding this particular proposal,
I do not think that Canada has any-
thing particular to do with it

8hri P, C. Boroeah: May 1 know
whether any co-ordination is being
tained with the Central Water
Power Commission, which is alsa

7
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conventionsl power in

sud, all the relevant factors have to
be very carefully considered. At the

Shri Jawaharisl Nehru: Yes, we
have. I do not know the exact aum-
ber but we have a very large number
of very able atomic-nuclear selentists
at Trombay and elsewhere, and their
number runs into thousands.

Shri Ram Krishan Gupia: May 1
know whether the Rajasthan Govern-
ment have also requested the Cantre
to set up an atomic station at Udai-
pur?

Mr. Speaker: There are 14 States.
Alsp, the hon. Minister has already
answered that all these matters will
be taken into consideration. What
else doeg the hon. Member want, un-
less, of course, the hon. Minister
wants to say something?

Shri Jawaharisl Nehrn: There is
nothing more which I can say. This
is an advance in a new direction and
it is important that the best and the
most favourable location should be
chosen to make it a success. After
that it becomes easier to spread out.

Shri Tangamani; What will be the
foreign exchange component for set-
ting up the first atomic station M
Trombay?

Shri Jawnbarial Nehrm: 1 am
afraid, I cannot answer this question
now.

Displaced Political Safferers

*1256. 8hri D. C. Sharma: Will the
Minister of Rehabilitation and Mineri-
ty Affalrs be pleased to refer to the
reply given to Starred Question
No. 1656 on the 3rd April 1869 mnd
state:

(b) the number of persony who
have been benefited so far by this
scheme?
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The Deputy Minister of Rohabilita-
tion (Bhri P. B, Naskar): (2) and (b).
483 wpplications were Tecaved till
16th January, 1960 which was the last

Minority Affairs (Shri Mehr Chand

We have extended it more than once

15 brought to my notice, I will
consider 1t on mert and if it deserves
any consideration 1 am prepared to
send 1t on the Committee. But I can-
not give an jndefinite commtment in
this matter

Shri D. C, Bharma: Who are the
members of thus committee whch
procesges these applications for assis-
tance?

Shri P. 8. Naskar: The Commuttee
consists of Dr. Yudhvir Singh, Chair-
man, Shrimati Sucheta Kripalani,
MP., Member, Shnn C. K, Nair, MP,,
Member and Shri Jag Pravesh Chand,
Member

cannot act on the general question

Shri Dalfit Singh: What facilities
have been given to the children of
the political sufferers?

Shri Mehr Chand Khaona: I have
Just stated that I am g Minister for
Rehabilitation I do not make any

political sufferers I am having these
cases examuned to see what best could
be done Otherwise, to me a D.P. is
a8 DP whether he comes from the
or from the west.

Shri Ajit Singh Sarhadi: Has
Miruster the right or power of revi-
sion from the orderg of the com-
muttee® Has he revised the orders im
any case?

8hri Mehr Chand Khanna: I have
always kept myself rather aloof in
the matter of revision.

g 8

Indian News Agencies

*1257. Shri Ram Krishan Gupta:
Will the Minister of Information amd
Broadcasting be pleased to refer to
the statement lad on the Tuble of
the Lok Sabha in reply to Starred
Question No 2070 on the 27th April,
1059 and state

(b) 1f so, the results thereof; and
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(¢) whether any formuls has been
evolved in this regard?

The Parlivmentary Secreiary te the
Minigter of Information and Broadcast-
ing (ShriA.C.Joshi): (a), (b) and (¢)
Government hope to come to a final
decision soon on this question As
menticned in the statement laid on
the floor of the Sabha on the 27th of
April, the present ad hoc arrangement
with suitable modifications might
have to continue until Indian news
agencies subscribe to some foreign
news agencies and have not to depend
on only one

Shri Ram Krishan Gupta: May I
know whether it 15 a fact that the
original objective at the time of the
formation of the PT.I was that it
should also cater foreign news” If
s0, what progress has been made In
thiz direction®

The Minister of Information and
Broadessting (Dr. Keskar): As the
P.T.l. 15 an independent news agency,
it 15 not possible for me to
pive detailed information on the sub
ject. However, I understand infor-
mally that they are at present nego-
tinting with some foreign agency ‘to
buy their services

Sbhri Tyagli: Have Government re-
ceaived any applications from other
Indian news agencies asking for per-
misson io collsborate wth any othe:
foreign agency other than Reuters®

Dr. Keskar: We have recetved one
application but 1 had occasion 1o
mention that Government 1s laymng
down definite ruleg for Indian agen-
cles to receive facilities like tele-
printer circuits etc That will be set-
tled soon ‘That application will be
consjdered after this decision has been

mmplemented
Mz, Speaker: Shr .Bl‘ll Raj Singh.

Shri Tyagi: 1 wanted to know what
the policy is.

. : 1 have called Shri
Brsj nﬂ‘mn.h
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Shrimati Renu Chakravarity: In
view if the fact that the PT.I 15 more
or less a Government organisation,
may 1 know whether Government
proposes to actumlly set up

Mr, Speaker: Order, order What
answer 1s the hon Minster to give?
Is he w0 say that it 1» not a Govern-
ment organisation® Quesiions ought
not to be

Shrimati Renu Chakravartty: Please
listen to me

Mr Speaker: 1 have already Ls-
tened to the earher portion of the

ask a question whuch will ehait an
snswer On the otber hand if it 1s
combined with otber things the hon
Miruster thinks that it 18 not right.
Is he to answer such questions’
Therefore the Question Houy i to be
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very sorry that you thought it as
allegation It did not occur to me
But maybe

. Speaker: The bon Member who
the guestion, does not consider
that

Shrimati Rens Chakravartty: 1 did
not make an allegation If you cons-
der it

Mr Speaker: What 1s he to answer
then® Is he to answer, we will
assume that he wants to say that
1t 1® pnot a Government oragnisation®

Shrimati Renu Chakravarity: You
may rule it out after you have heard
my guestion

Mr Speaker 1 have heard that
portion of the question and that 1s
irrelevant  She may ask a question
if she bkes

Shri Joachum Alva It is over ten
vear< since Reuters abdicated their
interest 1n the PT1 Why 15 1t that
the Government has not taken the
whole matter in i1ts own hand and has
allowed the Directorate of the PTI to
do whatever they hke and not bwld
up an agency which 15 the prime need
of Indian journalism? Why 1s 1t that
thev have taken so much time?

Dr Neskar. There 15 no doubt
that there 1s need not only for one
but twe or thret agencies in this
country But such agencies must be
independent news agencies I had
occamon to explain oh the floor of the
House that 1t 15 not for Government
1o establish news agencies but Gov-
ernment will certainly look with
sympathy on the establishment of
Indian news agencies more than one
As far as helpang the PT.I 15 concern-
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will certainly subscribe to that service
and pay 1t on ment.

Shrimati Renu Chakravarity: 1
wanted to ask this question, mdy.
sinee the PTI 18 more or less an ar

nationsl news agency” 'That was my
question

Dr Keskar The firsi point 15 not
correct

Mr Speaker' That 15 exactly the
answer I anticipated

Dr. Keskar The pomnt i1s that PTI
15 the only agency in the country and
whether Government lLke it or not,
they have to subscribe to it  If there
had been more then one agency 1t
would have been possible for us to
say that this service i1s better or that
service 1s better As far as Govern-
ment's trying to help or mtate
the establishment of Indian agen-
ces 1t concerned may I say
that there 1« contradichion In
the very suggestion” If Govern-
ment mitiates it then i mught be
accused of trying to have something
whach 18 under Government influence
But we would certainly welcome the
formation of Indian agencies more
than one

off W T ﬂ'ﬂowom
¥ A FATATT NTH &7 & o) 20 R
wrfea 3ar § wr In yreqr A THA-
e Aam 2 7 ow afe it 3 @
I 7 ¥ A 3 5N wA § nfr
I F AT FATF AT

wo hewt AR 1 AW
@ 2, a® wfer § wfr dte Ho
arfe Fawr e wHAl 97 fii g,
oY gw 7 o o wrfe AW ¥
wg et 2 fe gw aowa & fe st oY
wfww % ford qg wedt § feow sy
ST T T F I TIERE W)
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Shri Joachim Alva: The hon Mins-
ter takes shelter under the fact that

the PIT is the only agency going I
want to know what efforts

Mr, Bpeaker: Hon Member will
kindly avoid all thuis preamble

Shri Jeachim Alva: What efforts
have Government made to keep the
UPl gomg—the UPI which was
founded by the sweat and tears
of many ploneers and which was
offering the co-operation of a foreign
agency® Government allowed it to
die though it owed some money fo
the Government which could have
been squared up by asking to it pay
n long instalments

Dr Keskar: This question relating
to the UPT has been answered here

Dr Keskar: How can Governmemt
arrange for dissemunation of news®
That can only be done by news
agencies,

Shri Tyagi: The hon Mimster
hag just now stated that the Govern
ment have asked the PTI to have col-
laboration with some other foreign
news agency I want to know if that
were done will the door be closed for
any other private agency to contact
foreign agencieg and establish collabo
ration with them?

Dr Keskar: No, Sir The point
was that we are at present allowing
newspapers to have direct arrange-
ments with foreign news agencies due
to the fact that the PTT has arrange-
ment with Reuters only and a
of monopoly 1s created m the
semination of foreign news in
country If there are more than one
or two or three agencies m the coun
try subseribing to various forelgn
news agencies, that system need not
continue which we are forced to do at
present

Dr Ram Subhag Singh: As has bepn
disclosed just now, the UPI recently

g6k
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Shri D. C. Bharma: May I know to
which foreign news agencies the Gov-

ernment of India subscribes and what
are their names?

Dr, Keskar: Government is not dir-
ectly subscribing to any foreign news
agency,

Shri Ram Krishan Gupta: How
many newspapers in India have so
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is, the Times of Indic has an arrange-
ment with the Assoclated Press of
Ameriéa. We have an application for
an arrangement by the Hinduston
Times with the AF.P. These arg the
only two. There 15 8 third one by
the Indian Express Group with the
United Press International of Ame-
rica,

Hostels for Unmarried Governmemt
. Employees

+
[ Shri A. M. Tariq:
Shri Ram Krishan Gupia:
Shri Bhakt Darshan:

Will the Minister of Works, Housing
and Sapply be pleased to refer to the
reply given to Unstarred Question
No. 3211 on the 18th April, 1959 and
state the nature of progress made 0
far regarding the construction of two
hostels in Delhj for the Central Gov-
ernment employees who are unmar-
ried?

The Deputy Minister of Works,
Housing and Supply (Shri Aafl K.
Chanda): The plans have been fina-

lised, as also the site for the men's
hostel. The location of the women's
hostel is still under consideration and
necessary estimates for both the hos-
tels are being prepared.
ﬂ’tﬂa!omﬁ‘:#ﬂ(m
wgw § e oo e feef & gad
e @t W dg foeew & oY oot
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women's hostel 15 available, we shall
Degin comstruction

ot ey WHA 7 IF ATTAT TR
g fo o 9 grew wfrnfge waiy
wlfce s € fod vy oy g @
o ¥u v’ ¥ qfcame s geh?
w wrft aYC ov foeelt o aft gt
e wfenfga wvVn wmw ar @R
At ® 0N wfawfeger s amam
formy fs s st a7 o7 W
aere A v A gE @ 7
Shri Anil K. Chanda: I would sav

‘mngle officers’ imnstead of using the
term ‘unmarmned officers'

Shrimati Renuka Ray rose—
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seats They ruse once only and

women’s hoste] we want a
location and we are negotiating with
the Bombay Government for a plot
of land on Curzon Road

“Swing Credit” Arrangement

*1260. Shri Vidya Charan Shukla:
Wil the Minister of Comumerce and
Industry be pleased to refer to the
reply given to Starred Question No
340 on the 3rd March 1859 and state

(a) whether any solution has been
found to remove the difficulty relating
to purchases of Indian goods under the
“Swing Credit” arrangements being
held up at times due to shortage in
the rupee funds of the countries con-
cerned, and

(b) if po, the details thereof®

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chasdlra):
(a) and (b) A statement 15 placed
on the Table of the House

BTATEMENT

According to agreements with some
countries, all payments whether com-
mercial or non-commercial are to be
made 1n non-transferable Indian
rupees To avoid a hold up of pur-
chases by these countries on account
bf the temporary shortage of Tupes

in their accounts maintained in



interest is charged for these periods

case of countries with which we have

rupee¢ paymeni arrangements, it
sometimes happens that we are not

their purchases and not to hold up
business, an arrangement has been
made to advance temporary credit
tifl such time az we can provide
rupees by purchasing goods m those
countries According to the arrange-
ments made with these countries,
definite sums are fixed with each
country on which no wnterest is paild,
and if the amount exceeds that limit
interest is paid

Shri Vidya Charan Shakia: Have
the Government been strictly main-
taining the pnnciple that the ex-
ports to these countries should be
over and above our normal limits
and shouid not be diverted from our
conventional exports?

Shyi Batish Chandiva: It iz our
attempt as far as possible to get from
the countries with which we have

of these countiries from time to time
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Laws of the Seas

Shri Shivananjappa:

1261 Shri Raghunath Singh:
‘Y Shri Sarju Pandey:

Dr. Ram Subhay Singh:

Will the Prime Minister be pleased
10 state

(a) whether a team of UK officials
held discussions with the Government
of India m New Delh: recently on the
Laws of the Seas, and

(b) if so, the outcome of those
Lalks”

The Parliamentary Secretary 1o the
Minister of External Affairs (Shrl
Sadath Al} Khan): (a) and (b) Yes,
Sir Certain UK officials discussed
with our officials and others some of
the questions which may anse at the
next Conference on the Law of Sea
expcred 1o be held m Geneva in
March or April 1960 The discussions
were of an exploratory nature. No
spectfic conclusions were attempted or
arrived at.
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Hhri Shivananjapps: May 1 know
whether the team of officials visited
this country at the invitation of the
Government of India?

My, Speaker: Was this team invited
by the Government of India?

The Prime Ministor and Minister of
External Affalry (Shri Jawaharlal
Nehru): I think that the suggestion
came from the Umted Kingdom and
we said certamnly, you will be wel-
come

Dr. Ram Subhag Singh: Has this
discussion been necesmtated due to
certain difference of opinion between
the UK. Government and our Gov-
ernment, or, I ghould say, on account
of our announcement extending the
terntorial himts?

Mr. Speaker: The territor:al waters

Shri Jawaharial Nehru: There are
differences of opinion, and that is why
thig matter has become a difficult one
We discussed for months and months
Some agreements were arrived at and
further discussions will take place

Shri A. M. Tarig: May 1 know if
the Government of India has signed
any convention with regard to this
Law of the Sea and, if not, the reasons
for not signing 1t?

Shri Sadath All Khan: We have not
signed any convention, because we
wish to study all the mmphcations and
all the developments before putting
our sgnature to any of these con
ventions

Shri N. R. Muniswamy: May I know
whether the discussion we have had
with the UK offictals are in complete
departure of the earlier decisions
arrived at at Geneva last year?

Shri Jawaharlal Nehru: Some of the

Import of Copre

Will the Minister o2 Commerce smd
Indusiry be pleased to state-

(a) whether Government hawve
received any representation from the
Coconut Growers' Association M
Kerala regarding the import of Coprs,

(b) 1f so, the nature of the repre
sentation received, and

{c) the action Government hawe
taken thereon?

The Minister of Commerce (Shei
Eanungo): (a) Yes, Sir

(b) The Association has suggested
that the import of copra and coconut
o1l should be banned

(c) The import of coconut ol I
already banned smce April-September,
1058 licensing period As regards
copra the suggestion of the Associa-
tion will be taken into consideration
while formulating the import poliey
for the next licensing period though
prohibition of import of copra 15 not
possible

Shri Narayanankutty Menon: May I
know whether the Indian Cocoanut
Committee hazs made any recom-
mendation limiting the total import
during the previoug year and if saq,
whether the total imports have
exceeded the recommendation made
by the Indian Cocoanut Committee?

Shri Eanungo: We take all sugges-
tions from any quarter mcluding sug-
gestions from the Cocoanut Com-
mittee We found that many of the
suggestions do not take into considera-
tion the uses to which copra and
coomnutarepnt

Shri Narayanankutty Menbm: May
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made by the Indian Cocoanut Com
mitiee as far as licensing of :mports
of copra 1s concerned” What 18 the
ionnage recommended by the Indian
Cocoanut Committee®

Shri Kanungo. They say that there
» a certain volume of production i1n
the country which we consider 1s

inadequate

Shri Narmayanankutty Menon. Sir, I
seek your protection My question 1is,
what 13 the recommendation made by
the Indian Cocoanut Commuttee as for
tonnage for import in the licencing
perniod 1958-39

Shrj Kanungo: I have not got exact
figures because, as I smd, these sug-
gestions come from various sources
Yor this particular source, I have not
got the exact figure We have not
aecepted it

Bhri Achar: May I know whether
on the import of coconut oil
affected the and if so by
much?

113
]

|

: I could not give the
figure But, certainly, when it
restricted, prices go up

ag!
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Orders for Irom Ore by Etate Trading

(a) whether orders for iron ore are

placed by the State Trading Corpora-
tion in consultation with Government,

(b) whether the orders are placed
on acreage basis;

(c) 1f 30, what is the total iron ore

(e) if s0, the reasons therefor”

The Minlster of Commerce (Bhri
Eanungo): (a) to (e) A statement
giving the information is placed on
the Tab'e of the House

(a) A committee of State Tracing

the basis of their royalty andjor acre-
are

Shri Pamigrahi: In the statememt,
there iz no information about Part C
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of e question, Can 1 et information
on part (c) of the question?

Shri Kanunge: The statement is
there.

Shri Panigrahi: 1 wanted to know
what iy the total iron ore operating
acreage in States like Bihar, Orissa,
Rajasithan, Andhra Pradesh, Mysore
and Madras. The statement does not
contain this information.

Shrli Kanungo: I am sorry, it does
not contain that I have not got
figures with me It will take a long
time to get the acreage.

Shri Panigrahi: May I know what
is the demand of the firms in the

basis and how many on the basis of
rojalty?

Shri Kanunge: In the Barajamda
area, the royalty basiz was not taken
into consideration It was only the
acreage basis,

Shri Vidya Charan Shukla: May I
know if there have been repeated
complaints from the small iron ore
mine owners that the S.T.C. has been
discriminating against them in pur-
chaseg and that most of them have to
close down their operations?

Ehrl Kanungo: As the policy has
been described m the statement laid
on the Table, we do not make any
distinction between miner and miner
If at all, the small enterprises are
encouraged to form themselves into
associstions s0 that they can enter into
sizsable contracts.

Shrdi Vidya Charan Shukla: My
question is different I wanted to
Imow if complaints have been received
and whether 80 per cent. of the small
iron ore mine owners have closed
down?

Mr. Speaker: The hon. Minister s
understandable. He says that in the
cape of individual miners entering into
contracts, there is no guarantee that
they will supply regularly and there-
fore they have been advising them to
formh into co-operative societies.

$hri Vidya Charan Shukia: All thig
,mmmdmm

Mr. Speaker: It is a matter of argu-
Jent.  The hon. Minister s entitled to *
come to a different conclusion.

Shri Panigrahi: The hon. Mimster
gtated that in the Barajamda ares,
were placed on acreage basis
pMay I know the number of firms who
placed orders on acreage basis
gnd what their acresage of mining area
°
Shri Kanungo: It will take a long
txmetoco]lecttheum

Mr. Speaker: Somehow, this has
cJrept into as a starred question. 8o
many details are beng asked here
{nless an hon. Member wants to write
# book, all these details would not be
yseful.

Shri Panigrahi: I wanted a clan-
fication The hon. Minister stated that
grders have been placed on an acreage
pasis I would like to know how many
firms—one or two or three—who had
peen placed orders on acreage details

Mr. Speaker: These are details

Shri Kanungo: It will take a long
yime to collect the figurez of acres
«hich are there and orders which
gre placed accordingly If the Speaker
directs, we will make efforts to collect
them It will take a long time

Export of Salt

Shri Khimji:

Shri Damani:

Shri Sabodh Hansda:
Shri BR. €. Majhl:

Will the Minister of Commezoe sad
fudusiry be pleased to state:

(a) whether it is a fact that the
gxport of sea salt has been declining;

(b) 1if so, the reasons therefor;

(c) whether it has been decided to
gntrust the responsibility for esbdll-
#ng the export of salt to the Sate
f'rading Corporations; and
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(@) it 5o, detafls thereot”

The Minister of Induniyy (Shai
Manybhat Shak): (2) and (b). Japan
13 our mein export market for sailt,
and the decline in exports to that
country during 1968 was due tq res-
trictions imposed by the Government
of Japsn on allocation of Sterling to
that country

(e) Yes, Sir

(d) A statement giving the informa-
tion required 1s laid on the Table of
the House. [See Appendix IV,
annexure No 361

Shri Khimji: May I know what was
the outstanding quantity of salt
exports to Japan when the ST.C took
over the exports, and how much the
ST.C has sold since taking over the
export of salt?

Shri Mannbhai Shah: 43 million
maunds have already been exported
so far during the current year The
S.T.C has taken over on 18th June,
1939 and 1s negotiating fresh contracts

Shri Khimjl. Is 1t a fact that since
the importers of salt in Japan have
formed an association for the mmport
of salt from India as a counter
measure to taking over of exports by
the S.T.C and they are guoting un-
economic rateg for purchase®

Shri Mannbhai Shah: T-at 1s not
true What 1g true 15 this, They did
want to canalise at their end just as

Oral Answers 7073

1956 73 lakh maunds to Japan
1857 88 lakh maunds to Japan
1958 73 lakh maunds to Japam

1859
(half
year) 44 lakh maunds to Japan

Shri S. C. Samanta: May I know
whether any attempt has been made
to send salt to other places and
foreign countries?

Shri Manubhai Shah. It 15 our con-
tinuoug search to sell our salt where-
ever we can We are quite hopeful
of finding new markets and we are
also expanding internal production by
chemical industries

Shri Tangamani: May I know whe-
ther, as a result of the ST.C taking
over, the shortfall in 1958 wall be
made up so that we may come up to
88 lakhs” What 15 the estimated
export of salt thig year? Will it
reach the level which we had in 18577

Shri Mannbhai Shah: No estimates
could be made as far as export of sait
15 concerned What we feel iz that

figures or perhaps exceed them

Shri Khimji: May I know whether
the overall depression 1n the salt price
15 due to over-production or mnsuffi-
cient demand both nland and over-
seas”
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rising and the exports also can be
sustained in an accelerated manner.
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Transport of Indian Tea to Alexandiria

*1266. Shri Keahava: Will the Mink-
ter of Commerce and Indusiry be
Pleased to state:

{a) whether it 1s a fact that the
United Arab Republic cargo ships
will help in lifting of Indian tea for
Alexandria port;

(b) it so, how much of the cargo
will their ships handle; and

(¢) how much will be lifted by
Indian vessels?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandma):
(a) to (c). While the United Arab
Republic Ships may help in lifting
Indian tea bought on their account to
Port Said, 1t is not possible to fore-
cagl the extent to which the tea will
be lifted by United Arab Republic or
Indian Ships

Indian Textiles Exports to UX.
+

Shri Ram Krishan Gupls:
Shri Damani:

Will the Minister of Comueeds and
Industry be pleased to state the nature
and result of talks held between the



Shrl Kanungo: That is exactly what
1 hnu: replied to. The negotistions

the results of the talks at this stage

Stoppage of Canal Water by Pakistan

-+
Shri Bhanja Deo:
Shri Jaipal Singh:
Shri Muhammed Elias:
Shri M. B. Thakore:

Will the Prime Minister be pleased
10 state:

(a) whether the Pakistan mlitary
authorities have stopped the water
supply of a canal near the cease-fire
line i1n Tithwal recently; and

(b) f so, whether Government
have taken any steps to restore the

1269.7

Badath All Ehan): (a) Water supply
to the irrigated area near the habita-
tion of SBudhpura village in Tithwal
on our side of the cease-fire line was
by the authorities in Pakis-
tan occupied Kashmir on March 26,
1069 and again on May 19, 1850.

‘() The army authorities took up
the matter with the UN . Military

238 LED--3.
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Observers and, as a result, watet ivas
only partially restored on May 4, 1969
and after May 28, 1059,
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Mr. Speaker: Now, question No.
2170. Shri Sadhan Gupta.

Shri Sadhan Gupta: May I request
that Q. 1300 also may be answered
along with this?

Mr. Speaker: I deliberately divide
these questions, so that one single
Member may not monopolize ull the
time of the House. Anyhow, the
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Member comes here only oces-
, and, therefore, I ghall allow
Q. 1300 also may be answerea
with Q. No. 1270.

iFL

Dandakaranys Scheme

.".
Shri Sadhmn Gupin:
Shrl Banganna:
Shri P. G. Deb:

Will the Minister of Rehabilitationr
and Minority Affairs be pleased to
state:

(a) whether the Madhya Pradesh
Government 1s opposed to reclamation
of reserve forests in the Pharasgaon
area for the Dandakaranya Project;

(b) whether 1n view of such opposi-
tion, the Dandakaranya Development
Authonity has decided to reclaim
Nightari forest area for the rehabili-
tation of the displaced persons; and

1270

.h-'f if so, whether reclamation of
such areas will enable displaced per-
sons to be settled in large concentra-
tions as originally planned®

The Deputy Minister of Rehabilita-
tion (Shri P, B. Naskar): (a) Yes
These forests were found to contan
very valuable timber.

(b). Yes. It has been decided to
reclaim other suitable forest areas.

{c) The GQGovernment of Orissa
and Madhya Pradesh have agreed to
release over 2 lakh acres of land for
reclamation to Dandakaranya Deve-
lopment Authority, *

Resettlement of Displaced Persons in
Umarkote (Orissa)

*1300. Shri Sadhan Gupta: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) whether the Dandakaranya De-
velopment Authority have decided to
shift their operations for reclamation
of land and resettlement of displaced
persons from Pharasgaon in Madhya
Pradegh to Umarkote in Orissa;
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. (b) how far Umarkote is from the
nefrest Raflway station;

[c) whether it is proposed to link

ote by rail with any portion of

South Eastern Railway and if so,
bywhatdate;

(d) whether there are any all wea-
thet Pucca roads connecting Umar-
xote With other places;

[e) if not, how many such roads
“@pmposedtobemmtmﬂed;ma

{f) whether such roads will be pro-
wided and adequate transport facilities
antfoduced before resettlement of dis-
pb“"-‘d persons commences?

dThe Deputy Minister of Eehabilita-
YR (Shri P, B, Naskar): (a) No It s
proposed to take up large scale recla-
métion after monsoon in Umerkote in
orissa and Paralkote in Madhya Pra-

{b) 136 miles from Salur, the near-
est rallway station.

{c) No

(d). Yes Umerkote 1s connected
with Koraput, Jeypore (Orissa) and
JgBdalpur (Madhya Pradesh) by all
weather pucca roads

(e) In addition to the existing roads,
the Dandarkaranya  Development
Adthority propose not only to upgrade
the road from Borigama to Umerkote
pyt to construct a new road connect-
mf# Umerkote with Amraoti and
gondagaon 1in Madhya Pradesh,

() Adequate transport facilties will
pe Introduced on the roads.

Shri Sadhan Gupta: May 1 know

whether the Nishtan forests which are

to be reclaimed are avail-

aple 1n large blocks so that displaced

ns may be taken in large con-

centrations or they are in small
Wtch!s?

Shri P. 8. Naskar: Whatever blocks
w# are taking up for reciamation will

la For example; I
cotild tell the hon. Member and the
pouse that after the monsoon, we

-
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shall be taking up the reclamation
work, and the minimum size of the
area will be 8000 acres.

Shri Sadhan Gupta: May I know
whether the Government of Omnssa
have raised any objection to the con-
struction of the road from Umerkote
to link up with National Highway No.
437

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): I have no particular infor-
mation to that effect. As a matter of
fact, I can only assure you, Bir, and
the House, that I am having complete
co-operation from both the State Gov-
ernments, namely the Governments of
Madhya Pradesh and Orissa in  the
implementation of this project.

I might also add that as a result of
the meeting that was held in Cal-
cutta on the 18th of last month, a
high-powered commuttee comprising of
the Chuef Ministers of these two
States plus, the Chief Minister of West
Benga] and the Central Rehabilitation
Minuster as its chairman, has been
formed tn see that if any bottle-necks
arise, these can be ironed out and
resolved, and the prdject can be im-
plemented very exped:itiously.

Shrl Sanganna: In reply to a pre-
wvious question, the hon Minister had
stoted that two thousand acres of land
had been reclaimed; and according to
the policy of Government, one-fourth
of the reclaimed land had to be given
to the Adivasis, but to this day, noth-
ing has been done May 1 know the
reason for the same?

Mr. Bpeaker: I think this question
was put before, and the hon. Minister
answered 1t by saying that unless and
until all the reclamation was over, he
would not be able to divide it then
and there, that is, divide each plot
a8 and when reclaimed. Is that so?

Shri Mehr Chand Khanna: What I
stated was this. We have allocated a
share of 25 per cent for the tribals
there. They will get 25 per cent on
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the whole of the reclaimed land. Whe-
ther they would get 25 per cent in
each project or not, it is very difficult
to say.

Bhrli P. K. Deo: May I know
ther in spite of the fact that
tracts of culturable waste land are
available in the Dandakaranya area,
the Dandakaranya project authorities
are taking resort to large-scale denu-
dation of the reserve forests in that
area, and also whether the Madhya
Pradesh Government have lodged a
complaint in that respect?

Mr. Speaker: This question also was
put some time ago. I find that hon.
Members are putting the same ques-
tion over and over again. I remem-
ber that this question was also ans-
wered, possibly, the hon. Member was
not present here at that time.

it

Shri P. K Deo: Instead of con-
centrating all the refugees in certain
colontes, are Government considering
dispersing them throughout the whole
Dandakaranya area?

Shri P. 8. Naskar: We are not con-
centrating the DPs m any particular
area We are dispersing them in
different zones. For example, in
Madhya Pradesh I could mention
Mingachal, Paralkote and Bheji—diff-
erent places—and in Orissa, Umar-
kote Malkangiri They are at quite
distances

Shrimati Renu Chakravartity: The
hon Minister has stated that so many
miles of territory have been given for
rehabilitation of the refugees. May I
know whether these portions have
been actually marked out and exactly
which portions have been acquired? I
am referring to specific areas.

Shri Mehr Chand Khanna: There is
no question of apy acquisition. These
lands belong to the State Govern-
ments. They are giving us these
areas.

Mr. Speaker: What she wants to
know is whether these areas have
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been demarcated so that there may be
po doubt,

Shri Mehr Chand Khansa: I might
add for the information of the House

Member wanted to know was whe-
ther these areas have been demar-
cated

Shri Mehr Chand Khanna, As far as
my mnformation goes, these areas have
first t0 be surveyed The survey has
‘been made Then these areas are made
available to us by the distriet autho-
nties under the orders of the State
Government concerned

Shri Kesbava: Ongnally, some
territories of Andhrg Pradesh were
also to be mcluded in this programme

Have they been dropped out, and 1if so,
why?

Shri Mehr Chand Khanna Firstly
we wanted to operate in three States—
Madhya Pradesh, Onssa and Andhra
Pradesh. But at the moment, we are
concentrating only m the first two
Btates Andhra Pradesh 13 not In-
cluded for the time being

Shri C K. Bbattacharya: When
these quick changes of location are
being made for resettlement of re-
fugees, 1s proper attention being given
to the supply of water in those areas
where they are being shifted”

Bhri P. B. Naskar Yes As a matter
of fact, I myself went there towards
the end of July and I found that pro-
per attention was bemng given to the
question of water supply to the DPs

Mr Speaker: The Question Hour 1s
over

Bhri 8. M. Banerjee: Question No
1280 relating to the meeting of the

Chiet Secretaries of East Pakistan,
‘West Bengal and Assam 1s a very im-
portant question. In reply to the ques-
tion, a statement 18 lnd. May I re-

Mr. Speaker: The Question Hour is
over The answer 18 already printed.

Shri 8§ M. Banerjee: I would hke
to geek a clarification.

Mr. Speaker: I cannot make an in-
road into the official time unless the
Minister concerned consents to it.

12 hrs

Saorr NOTICE QUESTIONS
Chinese Map showing Indian
Territory

SENQ No. 14 Bhri P C. Borooah:
Will the Prime Minister be pleased
to state

(a) whether Government have seen
the latest wall map of China in which
Indian territory i1s shown as belonging
to China,

(b) whether Government will 1ssue
the correct map and draw the attem-
tion of the Chinese Government to-
wards the inaccuracies regarding the
Indian territory, and

(c) what 15 the exact area 1n terms
of mileage shown or clamed by
Chinese Government?

The Deputy Minister of External
Affaxrs (Shrimati Lakshmi Menon):
(a) No recent wall map of Chuna has
come to the Government’s attention.

(b) Government have drawn the
attention of the Chinese authorities to
the 1naccuracies of their maps.

(c) This 18 not known.

Shri P. C. Borooah: May I know
whether Government are aware of
the fact that in spite of the Prime
Minister’s protest against incursions
mto our territory and his sirong as-
sertion that we are bound by the Mae-
Mahon Line and 1t is firm by agree-
ment, firm by custom, firm by weage
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and firm by geography, the Chinese
ﬁwmhﬂhhmﬂw

Mr Speaker: The hon Member 18
making a speech What 15 the ques-
tion?

Shxi P. C. Boreoah: Are the Chinese
Embassy 1n India in their magazine
New China pubhishing these maps for
circulation m India itself? If so, do
CGovernment propose to have a survey
of the boundary or to stick to the Mac-
Mabon Line itself?

The Prime Minister and Minister of
Extornal Affairs (Shri Jawaharial
Nehrn): The hon Member 15 raaing
a matter which has been referred to
in this House many times and will be
referred to many more times

Mr. Speaker. I have allowed a full-
dress discussion on thus

Dr. Ram Subhag Singh: In the letter
of Mr Chou En-La: dated January 23,
1959, it 15 mentioned that certan
border questiong as to to which side
certain areas on the Sino-Indian bor-
der belong, were on more than one oc-
casion taken up between the Chinese
and the Indian sides through diplo-
matic channels Perhaps this was also
done when the Sinkiang-Tibet high-
way was built 1n 1956, It is mentioned
mn this letter that they have always
been doing patrol duties there This
means that this matter was discussed
through diplomatic channels May I
know what 1s the posttion now be-
cause 1n our Prmme Mnister’s letter,
a specific reply has not been given to
them"?

Shri Jawaharia} Nehru. I am afraad
I fa11 to understand these questions
now There 18 going to be a discus-
sion on this matter
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Shri Jawaharial Nehva: I do mot
understand all this—going round and
round over the same thing How can
1 answer these questions?®

Shri Tyagi: My hon friend has
asked a question whether the Chinese
Embassy in India are issuing certain
maps or not The Prime Minister has
1ejected 1t as 1f 1t were no question.
I want to know whether they are
1ssuing any maps in India and pub-
licising them showing our territory
as part of thewr terrtory

Shri Jawaharlal Nehru. So far as
I know, no maps as such have been
issued But sometimes in picture

magazines a kind of small map is
shown

Mr Speaker Are they published
here?

Shri Jawaharial Nehru- They may
be published, I cannot say Some may
be published here, some may not
be, some may come from China This
was sometime agoe This is not nor-
mally done This happened once or
twice

Shri Surendranath Dwivedy: They
are 1n circulation

Shri Rangs. If they have been pub-

lished in Indig by the Chinese Em-
bassy here, what steps have been
taken to protest agamnst that proce-
dure and that behaviour, in view of
the fact that Government have been
saying that there has been some kind
of a dispute about these areas and
these maps were published a long
time ago and, therefore, they
did not attach much importance to
them?

Shri Jawaharial Nehru. That 1s
why I have placed a White Paper on
the Table of the House showing such
steps as we have taken Till that
date, I have given the information
there

Some Hom. Members rose— .

Mr. Speaker: I have fixed a discus-
sion on this mmtter

Baja Mahendrs Pratap' May I just
say a word?
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production of the Chinese maps The
Chmese maps, so far us I have seen,
are small, magazme-cover maps Am
I to make enlargements of them and
hang them here?

Shri Surendranath Dwivedy: The

maps to be displayed here There may
be one or two copies available here
with some difficulty If bon Members
ke, I shall get one map, small
MagAzZINe cover size

Mr, Speaker: All nght

Shri Goray: There are very many
Passes mentioned 1n the White Paper
For example, there 15 a pass called
Nit1 Pass ‘There are so many of
them. We do not know where exactly

they are

Shri A. C. Guha: Would 1t be pro-
per for our Government to publicise
the wrong map in which the Chinese
Government have been making claims
on our terntory?

Speaker: Order, order Next
qantion
Acharyn Kripalani: The maps

should be Indian maps We want to
know what territomes have been
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occupled by the Chinese up to this
time. We do not want Chinese maps
We want our own mmps showing the
MacMahon line and how many
encroachments have taken place.

Rajs Mahendra Pratap: | want to
say this I know from my personal
experience that the Chinese are very
reasonable and if we approach them
rightly they would listen to us and
accede to our demands That 18 my
experience I have been in Tibet also
and I know there are many Chinese
and Tibetans who want to be friends
with each other. (Interruptions).

Shri Surendranath Dwivedy: He
&uld be sent as the Ambassador to
na

Raja Mahendra Pratap: I beg to
state that I volunteer myself and I
think better arrangements can be
made (Interruptions)

Mr. Speaker: Next question, Shri
Sharma

Some Hon. Members rose—

Mr. Speaker: The hon Member has
made a suggestion and the hon Mms-
ter 1s physically present here I leave
it at this stage As he has, of his
own accord, placed before the House
u White Paper, 1f he thinks that 1t
will be conducave to better discussion
and 1t 1s necessary, he will certainly
do so (Interruptions) A suggestion
has been made and I cannot ask him
to produce 1t here and now

Shri Ranga: Not now, but place it
m the Labrary

Dr. Ram Subhag Singh: The
Chinese Prime Minister has said that
he wants to mamtain the status quo.
We do not know what the status quo
18 ‘Therefore, 1t 1s necessary to have
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My, Speaker: Let 1w have no dis-
cussion today.

Shri P. C. Boroonh: One gquestion
gore, Sir 1 am the questioner

Shri Ramga: You have given no
directions to the Government, Sur

Mr. Speaker: Hon Members go on
making speeches Next guestion

“Talks between India and Pakistan on
Evacues Property

8.N.Q. No. 15. Shri D. C. Bharma:
Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state

(a) whether he has seen a press
weport about the statement made by
Pakistan Rehabilitation Minister m
Lahore about deferrmg the talks
between lnd:a and Pakistan on the
value of evacuee property left m India
and Pakistan, and

(b) if so, what are his reactions’?

The Minister of Rehabilitation and
Minority Affatrs (8hri Mchr Chand
Khanng)* (a) Yes

(b) A statement 1s }aid on the Table
of the Sabha ([See Appendix IV,
annexure No 37)

Shri D, C. Sharma. From the state-
ment I find that there has been no
progress so far in the case of lockers,
safe deposits lymg with banks, assets
of Joint Stock Companies etc and that
this 1s due to the non-implementation
of the agreement by the Pakistan
Government May 1 know what
action the Government of India 1s
going to take for the implementation
of the agreement?

Shri Mehr Chand Khanna. I have
approached the Rehabilitation Minis-
ter of Pakistan only for this purpose

Shrl D. C. Sharma: May I know
whether some of these outstanding
Problems are going to be discussed in
the near future at the level of the
Relmbilitation Secretaries, and, if so,
whether the hon Minister has entered

into any correspondence with his
Oppomite number®
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Shri Mehr Chanfl Khamna: 1 wrote
to the Rehabilitation Minster of
Pakistan suggesting that some of these
important matters regarding which 2
decision wes taken, say 10 years ago
and where the agreement s not being
implemented may be taken vp I
suggested to him two things Father
the matters may be discussed st the
Secretaries’ level or at the Minsters’
level If at the latter level, I invited
him to come to India and if he could
not come, I saxd I was even prepared
to go to Pakistan to discuss these
matters so that a final decision may
be taken and the whole thing may
be implemented

Bhri D. C. Sharma: Is it true that
Pakistan does not want to pursue any
further the verification of properties
worth Rs 5 lakhs and more? May I
know if m view of what the Pakistan
Government want to do, our Govern-
ment 15 going to pursue this matter
in future or not?

Shri Mehr Chand Khanna: The
suggestion came from the Govern-
ment of Pakistan We did not iutiate
any discussion in the matter We
mvited our claims & number of years
ago and verified our claims and we
were in the process of nearly com-
pleting our compensation work A
suggestion came from Pakistan side
sayimng that the claims which had been
filed by the Muslim evacuees, in their
judgment, were highly exaggerated
and they wanted our help in the veri-
fication of those claims with a view to
arnving at the truth. Now, the Mims-
ter has told me that after the martial
law regime, when he 1ssued a sort of
a proclamation inviting people to
withdraw their exaggerated claims,
these claims have now been with-
drawn and he 15 satisfied that there
18 no need for verification on their
part of claxms with us

Bhri Ajit Singh Barbadi: In view
of the reply of the Rehabilitation

18 not necessary that there should be
any vernfication of the evetuee pro-
perty, 15 1t not the reaction of the
Government of India that by this they
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the correctness of the figure
the Mushim evacuee property in
is worth Rs. 100 crores and our
evacuee property in Pakustan is
Rs, 500 crores worth and these figures

are not being challenged now?

£E

Shrl Mehr Chand Khanna: Sir, I
would not like to draw uny inference
But, certainly, I am preparsd to accept
one thing that if they had a strong
case they would not have gone out of

Shyi Ajit Bingh Sarhadi: The state-
ment says that no progress has been
made in regard to the lockers and
safe deposits of evacuees lying with
banks. Is the Minister assured that
the lockers have not been tampered
with and rifled and they are safe”

Shri Mehr Chand Khanna: I have
not been to Lahore, so, I would not
be able to say whether these lockers
are intact or not But the number
of Inockers and safe deposits lying in
Lahore and other banks in West
Pakistan 18 roundabout 3,000 to 4,000
As regards Joint Stock Companies, the
number 15 roundabout 170 or 180 and
the valuye 13 roundabout Rs 8 to Rs 10
crares, and of the banks the value 1s
about Rs 3 to Rs 4 crores The
number of lockers 15 about 3,000 to
4,000 und even if we take an average
to be Rs. 3,000 to Rs 4,000 I do not
know the contents of the lockers
which the D.Ps coming from West
Pakistan have left—that would be
worth a few crores My hon friend
will appreciate that thegse 3 major
items are worth many crores of
rupees

Mr. Speaker: All that the hon
Member wants to know 15, what steps,
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if any, ure being taken to ses that
the lockers are not tampered with

Shri Mehr Chand EKhanaa: It is
very difficult for me to say because
the lockers are 1n Pakistan and if is
for them to look after them I am
not in a position to do se

Mr. Bpeaker: So, the hon Minster
might have given this simple answer
instead of giving all the details

—

WRITTEN ANSWERS TO QUESTIONS-
Paper Mill in Bombsay State

*1259. Shri Pangarkar: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether 1t 18 a fact that there
1s a proposal to start a paper mill in
Bombay State with foreigm collabora-
tion; and

(b) if so, the details thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b) A
statement 15 placed on the Table of
the House [See Appendix IV, an-
nexure No 38]

Use of Foreign Ships for Exportg and
Imports

*1288. Shri Raghunath Singh: Will
the Minister of Commerce and Indus-
try be pleased to state

(a) whether i1t 13 a fact that the
State Trading Corporation 1s utihsing
the services of foreign ships and ship-
ping hines directly without approach-
ing the Minstry of Transport or
Indian shippers,

(b) if s0, how many foreign ships
were utihsed for export mand import
of cargo, directly without the know-
ledge of the Ministry of Transport
during 1859;

(c) the amount paid to Foreygn
Shipping Companies during the last
eight months, and

(d) whether the amount was pad
in rupees or foreign currency?

The Minister of Commmerce (Bhrk
Kanunge): (a) No, Sir.
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(b) Does not arise

(¢) Approximately £3,58,000 were
to foreign snpping companies
during last eight months This includes
foreign flag ships under UK [Conti-
nentjindia Conference lLines

(d) Out of £358000, £238000
approximately were paid In rupce
currency

Welfare Extension Projects

( Shri Sanganna:
“1218-A. Shri N. R. Muniswamy:
Shri Tangamani:
Shri Esswara Iyer
Will the Minister of Plamning be
pleased to state

(2) whether 1t 15 fact that the
Evaluation Report on the working of
the Welfare Extension Projects of the
Central Social Welfare Board by the
Programme Evaluation Organisation
of the Planmng Commssion was
objected to by the Central Social Wel-
fare Board,

(b) if so, the reasons therefor, and

(c) what 18 the réaction of Govern-
ment to it?

The Deputy Minister of Planmng
(Shri 8. N. Mishra)* (u) Yes, Sir

(b) The mam objection of the
Central Social Welfare Board 1s that
the Report of the Programme Evalua-
tion Organisation 18 based on a com-
paratively small number of Welfare
Extension Projects mz, 40 out of a
total of 404 projects and that this does
not give the correct picture of the
working of the scheme as a whole

(c) A statement 15 laid on the Table
of the House [See Appendix IV, an-
nexure No 39]

Import of Tiles

*1271, Shri M. M Gandhi. Will the
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(b) if so, to whom and for what
value,

(¢) whether 1t 18 a fact that import-
ed tiles are being sold at fantastically
ligh prices, such as 800 per cent over
the landed cost, and

(d) 1if so, what mction Government

have taken or propose to take for
curbing such profiteering”

The Minister of Commerce (Shri
EKanungo): (a) and (b) Yes, Sr A
statement showing details 1s laid on
the Table of the 8abha [See Appen-
dix 1V, annexure No 40}

(c) Government have no precise
information about the ruling price of
imported tiles But it 15 not unlikely
that imported ties are selling at a

premium as the imports thereof have
been banned for a long time

(d) No action 1s contemplated as the
alleged high prices will prevail only
until the stocks of imported tiles are
disposed of
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Hindustan Antibiotics Limited

*1273. Shri P. K, Deo: Will the
Minister of Commerce and Indusiry
be pleased to state whether Govern-
ment have any proposal to reduce the
sale prices of various antibiotics pro-
duced by the Hindustan Antibiotics
Limited with a view to make these
drugs available to poor and needy
people?

The Minister of Indostry (Shrl
Manubhai Shah): The guestion of
reducing the prices of some of the
drugs preduced by Messrs Hindustan
gn:bioﬁuhmderacﬁvemddeﬂ-

Loan from the US.A,

*1274. 8hri 8. C. Godsora: Will the
Minister of Commerce and Industry
be pleased to state whether the mndus-
tries 1n the private sector have been
able to utilise the credit earmarked
for them from the loan amounts sanc-
tioned by the Export-Import Bank and
the Development Loan Fund of the
UBA~?

The Minister of Industry (Shri
Manubhai Shah): A statement s
placed on the Table of the House.
[See Appendix IV, annexure No. 41.]

‘Chatarang’ Magsxine

*1274-A. Shri Snbiman Ghose: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether 1t 1s a fact that a quar-
terly magazine named ‘Chaturang' s
owned by a Minister of Government
of India and its printer and publisher
is a Government servant under the
same Minmistry and 1ts location of
Office 13 at 54 Ganesh Chunder
Avenue, Calcutta which 1s a8 Govern-
ments Office,

(b) whether it 15 a fact that m its
issue of Magh to Chaitra 1365 (Ben-
gali year and month) corresponding to
muddle of January, to middle of April,
1859 1t has been so shown under Indian
Press and Registration of Books Act,

(c) whether 1t is also a fact that
advertisements in the same issue have
been given by Eastern Railway (one
full page), Union Pubhicity Depart-
ment, Planning (one full page), Union
Government regarding Metric System
(one full page), South Eastern Rail-
way (half page), All India Handicrafts
Board, Unuion Government, Commerce
and Industry (full page), Government
of West Bengal (one full page); and

(d) whether the attention of the
Government has been drawn to the
issue dated 19th June, 1959 of ‘varta-
man’' & Calcutta Magazine issued from
18/2-B Dalimtala Lane, wherein thewe
charges have been made?
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The Minister of Information and
Brosdoasting (Dr. Keskar): (a) A
quarterly magazine nameq “Chatur-
ang” is owned by a Minister of the
Government of India, but its printer
and publisher is not a Government
servant. The office of the magazine is
at 54, Ganesh Chunder Avenue, Cal-
cutta, which is not & Government
office.

(b) Yes.

(c) and (d). Of the advertisements
mentioned, three have been given by
the Directorate of Advertising and
Visual Publicity of this Ministry and
form part of a mass publicity cam-
paign in which a large number of
periodicals and papers were used.
‘The Railway advertisements are not
given by this Directorate.

In giving alvertisements 1t 13 not
our policy to enquire into the owner-
ship of any particular periodical or
paper. Advertisements are based on
circulation and the standing of a
paper The particular paper referred
to has been in existence now for more
than 20 years and has been getting
casual advertisements from Govern-
ment off and on for many years
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Bogus Registration of Plots

Shri P. C. Borooah:
*ise. {Shﬂ P. G. Deb:
Will the Minster of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether 1t is a fact that bogus
registration of 34 plots in New Delhi,
though sold out long ago, was done in
the office of the Settlement Com-
missioner (Government Built Pro-
perty), New Delhi; and

(b) if so, the action taken in the
matter?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Ehanna): (a) Yes.

(b) The matter was reported to the
Special Police Establishment. The
clerk concerned was arrested and
later released on bail. The case has
recently been challaned by the Special
Police Establishment. The lease deeda
in respect of the plots, which were
executed and registered in an un-
authorised manner, are being can-
celled.

Nuclear Tests in the Sahara

*1277. Shri Narasimhan: Will the
Prime Minister be pleased to state:

(a) whether the Government of
India arg aware of the proposal of
the French Government to have
nuclear tests in the Sahara; and

(b) if so, Government's reactions
thereto?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes, Sir. The
Government of India are aware of
such a proposal.

(b) We are in principle opposed to
any such tests, whether in Sahara or
in any other part of the world
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Singaran Colllery

( Strimati Renn Chakravartty:
*1278. J Shri T. B. Vitial Rao:
Shri B. M. Banerjee:

Will the Minister of Labour and
Empioyment be pleased to state:

(a) whether 1t 1s a fact that a sum
of Rs. 12,533 has not yet been paid to
the retrenched workers of Bingaran
Colliery, P.O. Topsi, District Burdwan;

(b) whether the Presidency Court,
Caleutta has also issued orders to pay
the said amount;

(¢) the steps taken by Government
in this regard; and

(d) whether efforts are being made
to reopen the said mine?

The Deputy Minister of Labour
(Bhri Abld AH): (a) A sum of
Rs. 13,671°11 due as wages has not
yet been paid.

(b) Payment of a sum of Rs. 6,816.52
a8 wages and Rs. 2,185 as compensat-
ion has been decreed by the Payment
of Wages Authority concerned.

Cases in respect of the balance due
are pending with the Authority

(c) The management has not com-
plied with the decree Warrants have
been issued.

(d) This has been considered, but
it does not appear feasible to make
&ny arrangements for the purpose,

Waste from Atomic Energy Reactor

'lm.muxm:w:nthe
Pﬂneuhhhrbeplmaedtomte:

(a) bow the waste from our atomic
energy reactor is being disposed of;

make sure that it is safe from the
point of view of public health; and

(¢) whether the vegetation sur-

the disposal ares has also

been tested and found free from
radio activity?

The Parliamentary Scoretary to the
Frime Minister (Shri Sadath AN
Hhan): (a) and (b). The only resctor
produced waste at present is (i) the
short-lived radioactivity in the filtered
and deminerslised water used n
Apsara and (i) waste from irradlated
samples.

As regards water, a radio chemical
analysis is made on a routine basis to
check the absence of any long-lived
of dangerous isotopes in the water.
When the water in the pool requires
changing, it is transferred into a
special tank where it is stored till
the level of activity of shortlived
radioisotopes is about 100 times less
than the maximum permissible con-
sidered safe and only then discharged
into the normal drainage system.

After samples are irradiated
thus reactor they are sent {o the Iabor-
atory which asked for them. Any
waste from these samples are careful-
ly collected, fixed in cement, packed
in sealed steel drums and stored for
ultimate disposal. They are finally
tsken to a distance of 200 miles out
at sea and dumped.

(c) Vegetation, salt, soil and fish
semples in the Atomic Energy Estab-
lishment Trombay area, as well as In
the Bombay area, are tested regular-
1y for the presence of radioactivity.
No accumulation of radiocactivity has
been observed in these samples above
what would be present in the normal
course of nature.

Meeting of Chie! Secretaries

Shri Harish Chandra Mathur:
Shri 8. M. Banerjee:

Shri Assar:
Lsmr.c.m:

Will the Prime Minister be pleased
to state what is the outcome of the
recent meeting in Calcutta of the
Chief Secretaries of East Pakistan,
West Bengal and Assam®

The Pariiamentsry Secretary to the
Minister of External Affales (Shef T.
N Hasariks): A copy of the Joint

*1288,
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{8) whether it 15 a fact that a roll
«f flm in Delh: 1s s0ld at Rs 530 nP
aad a flash bulb at Rs 150 nP in-
thend of %O nP, snd

(b) it so, the steps taken by Govern-
ment to relieve the hardship of photo-
graphers?

The Minister of Industry (Shn
&sanubhai Shah): (a) and (b) Owing
to complaints regarding the shortage
of these materials 1n the market, the
mnport policy had been liberalised
from time to time In addition to the
smports by the Established Importers,
Biate Trading Corporation are import-
ing these materials on rupee accounts
It 18 true that market prices for some
items of photographic goods are re-
ported high though no exact or firm
figures of prices are available as they
fluctuate from time to time

Katihar Jute Mill

Shri Bholanath Biswas:
L Shri P G Sen

‘Will the Minister of Commerce and
Industry be pleased to refer to the re-
Ply gaven to Starred Question No 552
on the 28rd February, 1950 and state.

(a) whether the Katihar Jute Mill
which was closed has begun function-
ng;

(b) if not, when it is going to be
aestarted; and

{c) the steps i{aken towards that
Wizection?

*1282.

The Minister of Commerce (Sl
Kanungo): (a) No, Sir.

(¥) The management of mill are
hoping to restart the mull from the
1st January, 1060

(¢) The management have been
advised to reconstruct the capital stru-
ctuse of the mill and to undertake re~
novation of its machinery to bring it
mntg working condition,

Olomure of Erishna and Edwards
Textile Mills, Rajasthan

#1283, 8hri 8. M Banerjee Will the
Myruster of Commerce and Industry
be pleased to state-

(8) whether the management of
Yrra wd Biwades Texdve YWiils
in Rajasthan have threatened to close
down the Mills,

(b) if so, the reasons therefor; and

(c) the steps taken by Government
n the matter?

-
The Minister of Commerce (Shri
Kasungo): (a) to (¢) As the Edward
Mijls were unable to run in a sats-
factory way due to several factors, at
the mnstance of the Government of
Rajasthan, the Government of India
have set up on 4th Beptember, 1959,
an Investigation Committee under
Section 15 of the Industries (Develop-
ment and Regulation) Act, 1851, to
inqure nto the affairs of Edward
Mlls, Beawar

fegarding Krishna Mills, the State
Government 1 expecting a satisfactory
proposal of modermsation from the
Mills 50 as to enable the Mills to work
in an economic and efficient manner
Proposal will be considered when
received.

gehabilitation of Displaced Persons
in West Bengal
o1284 Shri C. K. Bhattacharya: Will
the Mimster of Rehabilitation and
Minority Affairs be pleased to state
(a) the steps taken for the solution
of the residuary problems pertaining
to
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(b)ﬂ:emﬂtdthemto!
these problems made by the Govern-
ment of West Bengal;

(e) whether the requirements of
the squatters have been included in
this assessment; and

(d) the amount of money that will
be required for solving the residuary
problema?

Minority Affairs (Shri Mehr Chand
Khanna): (2) to (d). The Gomnmept
of West Bengal have recently submit-
ted a report containing an aueume:tlu
ef the residuary problem of rehabili-
tation in so far as it relates to grgnt
of loans to displaced persons living
outside camps including squatters.

The report does not deal with the resi-.

dua blem in respect of other
mtgrsp:tch as rehabilitation of dis-
placed persons in camps, acquisition of
land, development of colonies, etc.
and a further report is awaited from
the State Government in respect of
these matters, According to the State
Government’s assessment, now receiv-
ed a'sum of about Rs. 710 lakhs would
be required for disbursement ag loans
40 displaced persons living outside
eamps. The report is under examin-
ation.

Mineral Sang Depu'ﬂs

Shri A. K. Gopalan:
*1285. {Bhﬂ Kunhan:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 1904 on the 18th April,
1850 and state the steps taken to have
a detailed fleld survey and laboratory
tests of mineral sand deposits on
Kovalam beach?

The Pariiamentary Secretary to the
Prime Minister (Shri Sadath Al
Kban): Preliminary cstimates indicate
that the total reserves of ilmenite and
other minerals in the sands on
Kovalam Beach are small and com-
merical exploitation of the sands will
mot be economical. However, the

Tioz:

Director of Geology, Government of
Kerala, in co-operation with the
Atomic Minerals Division of the De-
partment of Atomic Lnergy proposes
to carry out a detailed fleld survey
after the rainy season. The laboratory
tests will be done by the Atomic
Minerals Division after the completion
of the survey and collection of the
samples,

Earal Programmes of ALR.

*1288. Shri Inder J. Malhotra: Will
the Minister of Information and
Broadcasting (Dr. B. V. Keskar): (a)

(a) whether the riral programmes
of AILR. are planned in consultation
with the Ministry of Food and Agri-
culture; and

(b) whether in any of these pro-
grammes the participation of pro-
gressive farmers is also secured?

The Minister of Information and
Broadcasting (Dr. B. V. Keskar): (a)
The rural programmes are planned in
consultation with the various Depart-
ments of the State concerned and
expert authorities. Close haison is
maintained also with the Food and
Agriculture Ministry of the TUnion
Government.

(b) Farmers who show initiative in
trying out new methods ard achiev-
ing outstanding results are encouraged
to participate in the rural pro-
grammes.

River Fenl

f Shri Bangshi Thakuar:
*1287.{ Shri D. C. Sharma:
| Shrimati Mafida Ahmed:

Will the Prime Minister be pleased
10 refer to the reply given to Starred
Question No. 541 on the 23rd Febru-
ary, 1850 and state the lalest develop-
ments in regard to the dispute over
River Feni which lies be‘weer Tri-
pura (India) and East Pakistan?

The Parliamentary Secretary to the
Minister of External Affaire (Shri
N. Hasarlka): Relevant historical re-
cords are at present under study, after
completion of which, the matter Is 8
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be considered further by the Burvey
Officers of Tripura and East Pakistan,
as suggested by the Government of
Pakistan.

Employees Provident Fund

Shri K. N. Pandey:
Shri Muilchand Dubey:
Shri Keshava:

Will the Minister of Labour and
Employment be pleased to refer to the
reply given to the Half-an-Hour Dis-
eussion on Employees’ Provident Fund
Scheme held on the 4th May, 1959
and state what progress has been made
in creating a Reserve Fund for rom-
pensating those employees who al-
though having contributed towards
Provident Fund were deprived of
benefits because the emplovers con-
cerned failed to deposit the money
realised from the workers along with
their own contribution?

The Deputy Minister of Labour
(Bhri Abld All): The question is be-
ing examined in consultation with
the Central Board of Trustees, Fm-
ployees’ Provident Fund.

Government Quarters at Ring Road,
Delhi

1989 Shri Warior: .
*| Shri Ram Krishan Gupta:

Will the Minister of Works, Hous-
ing and Sapplying be pleased to state:

(a) whether it is a fact that hun-
dreds of Government quarters  are
left vacant at the Ring Road, Punch-
kuin Road, Press Road Area and Dev
Nagar;

(b) how long it will take for these
vacant quarters to be allotted to Gov-
ernment employees; and

(c¢) how much loss Government in-
turs per mensem by leaving them
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demolition or carrying out of edtens-
ive repairs. The construction, demoli-

various points of time within an over-
all period of about one and a balf
year.

(c) As the flats on Ring Road have
not yet been completed in all respects”
and the quarters in Press Road Areas
are either under repairs or awaiting
repairs or demolition, the question of”
any loss to Government does not
arise.

Rise in Price of Coffee

Shri Nagi Reddy:

Shri Warior:

Shrimati Parvathi
(| Krishnan- ) |

Will the Minister of Commerce and’
Industry be pleased to state:

(a) whether Government are awere

of the steep rise in the price of coffee
in the South in the recent weeks; and

(b) if so, what steps have been
taken by Government in the matter?

*1290. 3

The Minister of Commerrce (8hri
Kanungo): (a) and (b). Yes, Sir. But
the rise has only been in respect of
onc type of coffee, namely, Plantation.
The rise in prices of Plantation Coffee
18 surprising in view of the fact that
2,385 tonns of Plantation Coffee were
released from January to June this
year as against 1,718 tonnes for the
corresponding period last year; the
only reason for this rise in prire can
be cornering of stocks by desalers. In
order to prevent cornering of stocks,
the Coffee Board has decided that the
total quantity of Plantation Coffee
that may be declared to any deeler in
any Pool Sale shall be limited to 10
tonnes.

No fresh permits will be issued”
either for participation in pool sules
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Looms

#1291 Shri Naushir Bharvoka:
Minister and
be pleased to state:

a) the names of mills which
apphed for automatic looms i1n
bay State and the number of auto-
matic looms applied for;

(b) the mills which have been al-
lotted automatic looms so far; and

(c) how many applications have so
far been received from Bombay State
for installation of automatic icoms for
export purposes only?

The Minister of Commerre (Shri
Kanungo): (a) and (b) 72 mills had
applied for automatic looms to be in-
stalled 1in replacement of ordmnary
looms: 68 of these mills have been
allotted automatic looms for replace-
ment.

(c) 13 mills,
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1202 Shri 8. A. Mehdi: Wil the
Minister of Labour and Employment
be pleased to state:

" (a) whether it is a fact that the
Government have appointed Iaspec-
tors for the newspaper establishments
in order to see that the provisions of
the Wages Committee under the
Working Journalists (Conditions of
Service) and Miscellaneous Provisions
Act, 1985 are implemented;

(b) if so, the names of the States
w‘l;leh have appointed the Inspectors;
an

(¢) how many newspaper establish-
ments in different States have Ime
Pplemented the provisions of the sald
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The Deputy Minister of Labeur
(Shri Adid Al): (a) and (b). Accord-
ing to the information availabls, the
States of Andhra Pradesh, Bihar, Bom.
bay, Delhi, Madhya Pradesh, Madrus
and Rajasthan have already appointed
Inspectors. The State of West Bengal
::'velhomeﬂmdtpoﬁo!hmee.

not

(c) The implementation of the Act
is the responmbility of the State Gov
ernments and the information is
readily available.

Jeop Case

Shri Ram Krishan Gapla:

#1283 { Shri Vidya Charan Bhuki:

Bhri 8. A. Mehdi:

Will the Prime Minister be pleased
to refer to the reply given to Btarred
Question No 666 on the 26th February
1959 and state-

(a) whether the hearing of the jeep
case nstituted in UK. has since com-
menced, and

(b) if so, how far the case has pro-
gressed upto now?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Intimation has been received from
our High Commussioner in UK. that
the hearing of the case will commence
some time mn May, 1860

(b) Does not anse
Displaced Persons in Purana Qlla

*1294. Shri D, C. Sharma: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to refer to the
reply given to Unstarred Question No
2176 on the 18th March, 1959 and
state the latest position with regard to
the displaced persons living in Purana
Qila, Deli who have been allotied
plots 1n Lajpat Nagar but have not
shifted so far”
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Raetn Adbtumive for Plyweed

Shri Subedh Haneda:
CARE. 4 hri 8. C. Samants:
Wil the Minister of Commerce and
Industry be pleased to state
(a) how much resin adhesive for
the manufacture of plywood is requ:
«d snnually m our country,
(b) whether this 18 manafactured n
our country; and
(c) it so, the estimated gquantitv

L d

The Minigter of Industry (Shri
Manubhal Shah)' (a) Approximately
3,000 tons

(b) and (¢) 120 tons per annum
Schemes to produce more are unde:
amplementation

Bhopal Capital Project

S Shri Vidya Charan Shukia
7 Shri Jangde:

Will the Minister of Planning be
pleased to state

(a) whether 1t 13 a fact that Gov
ernment have recently sent a Com
mittee to Bhopal to examine the ques
tion of further financial assistance for
the construction of the Bhopal Capital
Project, and

(b) if so, whether the report of the
Commuttee has been received?

The Deputy Minister for FPlanning
{(8hri 8. N. Mishra): (a) and (b) A
Working Gtoup was set up by the
Planning Commission to examine and
fix priority in the buildings program
me imncluded in the Bhopal Capital
Project and to bring out 1ts financial
aspect The report of the Group
has not yet been received

*1806

Manufacture of Cables
- Shri Narayanankutty Meaon*
""{mm
Will the Mimster of Cemmerce and

Industry be pleased to state

(a) whether uny licence has been
granted for the manufacture of cables

225 LSD--3

by Tatss in collaboretion with W.T
Henleys Telegraph Company of United
Kingdom;

(b) what are the terms of agree-
ment between Tatas and the UK com-
pany, and

(c) the conditions on which the
licence has been granted?

The Minister of Industry (Bhri

Manubhat Shah): (a) to (c) A state-
ment 15 laxd on the Table of the
House [See Appendix IV, annexure
No 48]

Indian Officers for Elections in
Moaroceo

*f288, Shri Raghunath Singh: Will
the Prime Minister be pleased to
state

(a) whether 1t 13 a fact that the
Moroccan Government have asked for
the services of the Indian Election
Commussioner to conduct General
Elections 1n Moroceo and that  the
Government of India have acceded to
their request by sending some officers,

(b) if so, how the Indian officers are
doing there, and

(c) who wil] meet their expenses?®

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath AH Khan): (a) In March this
year the Moroccan Government asked
the Government of India for the ser-
vices of a semior and expenenced
officer to assist in arrangements for
the municipal and communal elections
which are to be held in Morocco later
this year In response to this request
the Deputy Election Commussioner of
India was deputed to Morocco for
about two months He has returned
to India after submutting his report
to the Moroccan Government

(b) The Government of Morosco
have greatly appreciated the work
done by the Deputy Election Com
nussioner

(c) The officer’s basic pay and al-
lowances in Indiz were borne by the
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Government of India, but the ex-
pensas of the visit, including travel
expenses and daily allowances were
met by the Moroccan Government

Indian Jute Mills Association

Shri Jaipal Singh:

*1299 Shri Bhanja Deo:
‘Y Shrl M. B. Thakore:

Shri 8. C. Godsora:

Will the Mimster of Labour and
Employment be pleased to state

(a) whether 1t 1s g fact that the
Indian Jute Mills Association 1s refus-
g to implement the agreed recom-
mendations of the Industrial Commat-
tee on Jute, and

(b) 1f so, whether Government 1
taking any steps to ease the situation?

The Deputy Minister of Labour
{Bhri Abid All): (a) No

(b) Does not arise

Hindustan Antibioties Litd

*1301. Shri P. K. Deo: Wil the
Minister of Commerce and Industrv
be pleased to refer to the reply given
to Unstarred Question No 1890 on the
20th November, 1858 and state

(a) the value of Streptomycin and
Dihydro-streptomycin imported an-
nually; and

(b) whether through 1its expansion
programme the Hindustan Antibiotics
Ltd, will be able to meet the 1ull
requirements of the country in this

regard?

The Minister of Industry (Shr
Manubhai Shah): (a) The CIF value
of bulk streptomycin and Dihydro-
streptomycin 1mported during 1958-59
is about Rs 86 lakhs Imports during
Apnl-September 1958 wall amount to
about Rs 57 lakhs.

(b) The capacity of the streptomycin
plant to be set up by Hindustan
Antibiotics Limited will be about 45
tons per year, which is roughlv the
eurrent demand, but the demand 1is
ncreasing

Flats in Indrs Market

Shri P. C. Borooah:
*1sez {smr.a.m:

Will the Mimister of Rehabilitation
aud Minority Affairs be pleased to
refer to the reply given to Unstarred
Question No 4246 on the 8th May,
1859 and state

(a) whether residential flats 1n
Indra Market, Dellu have mince been
released from auction though their
price 13 more than Rs 10,000;

(b) the price now fixed for thesc
flats, and

(c) whether they were allotted
when they were incomplete?

The Minister of Rehabilitation and
Minority Affairs: (Shri Mehr Chand
Khanna): (a) No final decision 1n this
matter has been taken so far

Rs
(b) 7 remdential flats  10,067/- each.

16 residential flats 10,090/~ each”
1iesidennial fist -~ RS 9,859/-
(After allowing re-
bate of the halt
end wall)

4 residennial flais RS 12,926/- each

(c) These flats were allotted on
varous dates If information 8 re
quired in regard to any particular
flat, an efiort will be made to obtain
such information

Shortage of Printing Paper in Orissa

*1303. Shri Panigrahik Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there 1s a shortage of
printing paper and consequent rise
in prices thereof m Orissa in recent
weeks,

(b) whether any representation has
been received from the State Govern
ment m this matter; and

(c) if so, the steps taken by the
Centre 1n this regard?

The Minister of Industry (Shrl
Mannbhai Shah): (a) and (b) There
is general shortage of paper in the
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eountry but no specific representation
has been received from Orlssa in this
respect recently

(¢} Government are taking steps to
relieve the genera]l shortage 1n  the
country by lcensing more umts for
the manufacture of paper and alsg 1m-
porting as much paper as may be pos-
sible within the limited® avalable
foreign exchange and by arranging
with manufacturers to ensure as
equitable distribution as possible of
the existing production

Allotment of Additional Funds to the
Madras Government yunder Second
Five Year Plan

*1305-A. Shri Narasimhan: Wil the
Minister of Planning be pleased in
state

(a) whether, the Madras Govern
ment have approached the Central
Government for alloting any add-
tional funds under any head on the
ground that they have exhausted the
amount already allotted to them under
that head for the Second Five Year
Plan and

(b) the action proposed to be taken
in the 1aatter?

The Deputv Minister for Planning
(Shri & N Mishra): (a) No, Sir

(b) Does not anse

Institate for Journalism

*1304, Shri P. G. Deb: Will the
Minister of Information and Broad-
casting be pleased to state

(a) whether 1t 15 a fact that an
Institute of Journalism 13 to be estab-
lished m New Delh,

(b) 1f so, the nature of the scheme
and its details, and

(c) what 15 the contribution of
for this purpose?

The Minister of Information and
Broadeasting (Dr, B. V. Keskar): (a)
fo (¢). The Minister of Education will
answer this question on 11th Septem.
ber, 1989

Dacoits frem Pakistan

-uu.smn.c.smwmme
Prime Minister be pleased to refer
to the reply given to Starred Question
:::telm on the 3rd Apml, 1859 and

(a) whether there has been
correspondence between the Govern-
ments of India and Pakistan with re-
gard to the release of two Indian
Nationals who were kidnapped from
the border willages of Bikaner and
Jodhpur Districts by dacoits from
across the Pakistan border on the 21at
January 1859 and

(b) if so, the result thereof?

The Parhiamentarv Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes, Sir A
statement giving details of the cor-
respondence 1s placed on the Table
of the House [See Appendix IV an-
nexure No 44)

(b) A reply from the Pakistan Gov-
ernment 1s yet to be received

Revival of Labour Appellate Tnibunal

Shri Ram Krishan Gupta:
1306, { Shri Damani:

Wil the Minister of Labour and
Employment be pleased to refer to the
reply given to Unstarred Question No
4304 on the 8th May, 1959 and state at
what stage stands the question of the
revival of the Labour Appellate Tri-
bunal which was abolished in 1858*

The Deputy Minister of Labour (Shri
Abid All): The question of the revival
of the Labour Appellate Tribunal was
discussed m the Indian Labour Confer-
ence held at Madras on 27th-20th July,
1958 It was decided that the Govern-
ment may give consideration to the
various suggestions made at the
Conference and decide the matter
after consulting the Standing Labour
Commuttee
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(d) Does not arise
Delhi Hindusthan Standard (P) Ltd.

*1388., Shri Raghunath Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that a new
company named as the Delhi Hindu-
sthan Standard (P) Limited has been
formed recently by separating the
Hindusthan Standard Delhi from the
Ananda Bazar Patrika (P) Limited,
Calcutta;

(b) whether it is a fact that the
share capital of the Delhi Hindusthan
Standard Private Limited is only
Rs. 2000 contributed by two of the

Tii4
“mpioyess of the Ananda Beaar
Patriks; and

‘M(;)a enquiry :Dolz
an whether the
Rindusthan Standard (P) Limited is
A bona fide new compeny or a ‘Benami’
Of the Ananda Bazar Patrika (Private)
ted, and has been formed to de-
Prive the "employees of their rightful

The Minister of Comtmerce (Bhri
Xanungo): (a) Yes, Sir. A new com-
Rany by the name of Hindusthan
Standard (Delhi) Private Limited wa:
Tegistered on the 30th August, 1957.

(b) No, 8Sir
(c¢) No, Sir.

Indian Mission at Gyantse

*1309, Shri P, C. Borooah: Will the
Minister be pleased to state

(a) whether 1t is a fact that a car

0f the Indian Miaslon at Gyantse wa-

by the Chinese Authorities

and released only the next day afte:
& protest by the Trade Agent; and

(b) if so, the action taken in the

" Thatter?

The Parlinmentary Secretary to the
Minigter of External Affairs (Shri
Sadath Al Khan): (a) and (b) Ye
. The Car was detained on 12th
July, 1959 and on our representation
was released on the 18th July, 1938

0il Exploration Policy
Shri Narayanankutty

Will the Prime Minister be pleased
to state:

(a) whether 1t is g fact that he has
beceived advice from Lord Mount-
Latten and Mr. John D. Rockefeller re-
karding Government policy of oil
Sxporation;

(b) if so, the nature of the advice
Lacelved;

(¢) whether Government is oon-
§dering this advice; and
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Severazl months ago he met the Prime
Minister at Luncheon The main
topic of conversation was family plan-
nng.

(b) Government have been consuli-
mg many experts in foreign countres
1 regard to exploration and exploita-
tion of resources in India Among

Kingdom, France, Italy and Rumana
Government have been anxious to
extend this work of exploration and
exploitation of o1l 1n the public sector

covered for exploration, and the need
for speed in this work, Government
have also investigated the possibilities
of utihsing the services of expert
agencles gbroad in some areas of
India Generally speaking, the advice
received from abroad has been that in
addition to what the Government of
India was domng in the public sector,
1t would be demrable, from the finan-
caal and economic points of view, not

public sector. At the same tims, to
mvestigate possibalities of associsting
foreign firms In this work in some
other areas where the terms are con.
sidered to be suitable

Border Incident

*1310, Shri P. G Deb: Wil the
Prime Minister be pleased to state

(2) whether i1t 13 @ fact that 12
fishermen of Jangipur border were
abducted by Pakistani forces on The
5th August, 1959 and sentenced to §
days imprisonment,

(b) whether 1t 15 also a fact that
their belongings amounting o
Rs 12,000 were not returned to them
after their being pushed {o Indian gide
on Malda Rejshali inspite of the order
of the Magistrate, and

(c) 1t so, the action taken in the
matter”?

Minister of External Affalrs (Shri
J N. Hasarika): (a) to (c) On 5th
August, 1959, 12 Indian nationals 1n a
near Nimtita The boat drifted inta
Pakistan waters due to a strong cur-
rent and the persons were arrested
by the Pakistaa Police District
Magistrate, Murshidabad took up the
question of their release with lus
counterpart Details about the release
of the persons and the return of their
belongings etc are awaited

Indian Tea Mission to Ireland

2394 Shri Ram Krishan Gupta:
WAll the Minister of Comumerce and
industry be pleased to refer to the
reply given to Starred Question No.
376 on the 18th February, 1859 and
state

(a) whether the Government have
since recerved the report of the Indian
Tea Mission to Ireland; and

(b) if so, the details of the report
and the comments made by the Tea
Board thereon?



7117 - Written Answers SEPTEMBER 9, 1960  Written Anewers . o35

The Deputy Minisier of Commaerce
and Industry (Shri Satish Chandra):
(n) Yes, Sir.

(b) The comments of the Tea Board
have not so far been received but the
following remarks are offered on the
Mission's recommendations:—

Recommaendations Remarks

(i) The Tea Board (i) & (ii): These
should prevail  points have been
upon the pro- receiving Govern-
ducers to place ment's  considera-
an adequate stock tion in the past and
of quality pro- will continue to be
duction in the reviewed from time
Calcutta suctions. to time.

(ii) India's  excise
and export dury
rates should re-
ceive further re-
view.

The Tea Coun- (iii) It is reported

G“)cn of Treland® : that this is being
efforts should be done at present,
directed  mainly
rowards 0-
tion of Indian tea.

£ 2 gnodwlll (1v) Invitation has

vjlgimm a s been issued by the
mission from 1he Chairman, . Tea

Trish tea trade Board.
should be invited
to visit India.
v) It was represented  (v) The  Chairman,

shipping

Bills of Lading
via Dublin to des-
tinations ::ghwss
Limerick a-

Since

Tea Buard has had
some  discussion
with shipping in-
terests.
the shippinrg com-
panies has

w issue  through
Bills of Lading

One of

texford. to the Jestinations
Indisn steamship  menuored.
companics are

participsting  in

CRITYING our

toas to  Eire
direct, it is desir-
able thar dis-
cussions are held
with them in
order to arrive
at & solution on
this point.

Iudian Cotton Textile Trade Delegation

mmmmm:wm

3

on the 1 a'l.h February, 1958 4an@ s’tm:

(a) whether Government have since
received report from the trade dele.
gation of the Cotton Textiles Export
Promotion Council which visited East
Africa in 1858; and

(b) if so0, the main recommendations
thereof?

The Deputy Minister of Commerce
and Industry (Bhri Batish Chandra):
(8) Yes, Sir;

(b) A statement is laid on the Table

of the House. [See Appendix IV,
annexure No. 45].

Export of Cement

2396, 8bri Ram Krishan Gupta:
")\ Shri Bibhuti Mishra:

Will the Minister of Commeres and
Industry be pleased to state the total
quantity of cement exported to
foreign countries during 1958-58
(country.wise)?

The Minister of Indastry (Shri
Mannbbhai Shah): A statement is laid
on the Table of the House. [See Ap-
pendix IV, annexure No, 46].

Radio-Activity

2397, Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No. 678 on the 23rd February, 1959
and state:

(a) whether ther¢ has been any
further change in the highest level of
radio-activity reported in January,
1959 in the country; and

(b) if so, whether it constitutes any
danger to public health?

The Prime Minister and Minister of
External Affairs (8hri Jawaharial
Nehru): (a) and (b). The highest
level of daily fallout radioactivity
detected in the air remains the same
as reported to the Lok Sabha on 23rd
February, 1959. It is well below the
maximum permissible limit,

CD. and N.ES. Blocks in N.EF.A.

2398. Shri D. C. Sharma: Will the
Prime Minister be pleased to state the
total amount given to the NEFA.
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duning 195839 under the following
heads:

(1) Community Projects, and
(n) Nationa! Extenmion Service”

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (1) Mit

(1f) Rs 86,55,000

Sewing Machines

Shri D. C. Sharma

2309 Shri Pangarxar:
* Shri Ajit Singh Sarhadi

Shri Daljit Singh*

Will the Minister of Commerce and
Industry be pleased to state

(a) the total number of sewing
machines manufactured in India dur
ing the years 1858 and 1959 (upto
30-6-1959), State-wise,

(b) the number of sewing machines
out of these sold in the country

(c) the number of sewing machines
exported and foreign exchange earn-
ed therefrom during 1959 so far
{country-wise)

(d) whether any sewing machines
have been imported durmg 1859,

(e) if so, their number (country-
wise), and

(1) the steps taken to achieve self
sufficiency m respect of sewing
machines?

The Minister of Industry (8hn
Manobhal Shah): (a) The State-wise
production of sewmg machines dur
mg 1958 and 1950 (upto 31st March
1959) mn the large scale and small
scale sectors are as follows —

() Larce Scale Sector

State 1958 1959 (upto
lerch *so
Deiln 4,266 Nov 7,339 Nos
Punjab 9,302 2,827
‘West Bengal 1,091,641 53,023
TorAL 2,0%,209 Nos. 57,189 Nos.

7120

(1) Small Scale Sector *

Stare 1958 1959t

Nos.

Delhu 10,286 tFigures not
Hyderabad 1,042  yet svailable,
Jammu & Kashmur 477
Madhys Pradesh 164
Punpb 15,165
Rajasthan I,120
Ultar Pradush 2,691

ToTAL 3ng45

*Figures relate to umits approved by
The Development Commussioner,
Small scale Industries New Delhs,

(b) Out of the production of sew-
ing machmnes in the Small Scale Sec-
tor 23822 machines were sold during
1958, information for 1850 1s not
available at present Information 1s
also not available with regard to the
sewing machines sold m the large
scale sector during 1858 and 1858
Presumably the entire production
gets sold both m the large scale and
small scale sectors as no reports have
been received regarding any difficulty
n selling of these sewing machines
from any of the manufacturers

(c) to (e) Two statements show-
mng the country-wise exports and
mmports of sewing machines duning
January-April 18590 are attached
[See Appendix IV, annexure No 47]

(f) The country 1z already self-
sufficient 1n respect of domestic sew-
ing machines

Efforts are being made for increas-
ing the production of industnal sew-
ing machines by wav of giving as-
sistance for 1mport of raw materials
and components, subject to the avail-
ability of foreign exchange

Ghosi Colony in Delhi

2400 Shri D C Sharma, Will the
Mister of Works Housing and Sup-
ply be pleased to refer to the reply
given to Unstarred Question No 98 on
the 11th February, 1959 and state the
further progress made in regard to
the scheme for Ghom Colony prepared



Slam Dwellers in Amrit Kaur Pur,
Delhi

2801, Shri D. C. Sharma: Will the
Minister of Wozks, Housing and Sup-
ply be pleased to refer to the reply
given to Unstarred Question No. 321
on the 16th February, 1950 and state
the further progress so far made in
connection with the scheme for the
construction of houses to rehabilitate
the slum dwellers of Amrit Kaur Puri?

The Deputy Minister of Works,
Housing and Bupply (S8hri Anil K
Chanda): The Delhi Development
Authority have aliotted the 72 houses
to the families squatting upon or con-
tiguous to the gite required for the
construction of as many as possible
af the remaining 168 houses in Amri
Kaur Puri, Constructibtn of new
houses will commence as soon as the
required site is vacated by the
squatters,

Viliage Honsing Projects in Punjab

2408, Shri D, C. Sharma: Will the
Minister of Works, Hoasing and Sup-
ply be pleased to state:

(a) the progress achieved so far in
Punjab State under the Village Hous-
ing Project Scheme; and

(b) the amount allotted under the
scheme to «that State for the year
lm #0 far?

The Deputy Minister of Works,

Yopsing and Supply (Shri Anll K.
Ohanda): (a) The Stite Government

have not been able to make much

=
B

i
§
i
P
iy

the to
far survey in 4
No loans have been disbursed

(b) The State Government
been allocated a sum of Rs. 6-00
(including Rs. 0°10 lakh as Grant

T
i

:
i

By s

:

i

g
:
dr

fourths of the year's allocation to the
State Government is automatically
being placed at their disposal in equal
\monl.hly ingtalments as ways
means advances, to be finally adjusted
at the close of the financial year on
the basis of the expenditure actually
incurred by the State Government

B

Import of Betel-nuts

2403. Shri Pangarkar: Will the
Minister of Commerce and Indastry
be pleased to state the value of betel-
nuts imported in India during 1958-
597

The Minister of Commerce (Bhri
Kanunge): The wvalue of betel.nuts
imported in India during 1958-59 was
as follows:

Unground whole and split—

Rs 8423 lakhs.
Ground—Rs. 136 only.

Trade with Middie East Countries

2404. Bhri Pangarkar: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the value of Indw's exports to
M:ddle East countries during the year
1958-39, country.wigse; and

{b) the value of India’s imports
from Middle East countries, country-
wise, during the above peried?

The Deputy Minister of Qiuinshesoc
and Indusry (8bri Satish Chamdes):
(a) snd (b). A statement is i on
the Table of the House. [Sec. hppen-
dix IV, annexure No, 48].
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Off ke of Coment in FBombay SiRe

2406, Shri Pangarkar: Will the
Minister of Cemmerce and Indugiry
be plsased to state the total off-take
of cement fromy the factories Tn
Bombay State during 1058-597

The Ministor of Indusiry (Shri
Manabhai Shah): 8,12,220 tons

Off-take of Cloth in Bombay State

be pleased to state the total off-take
of cloth from the textile malls n
Bombay State during 1958-50°

The Minister of Commerce (Shri
Eanungo): Total off-take of cloth from
the textile mills i1n Bombay State dur-
ing 1958-59 15 3300 million yards

Advisory Committees of Ministry of
Commerce and Industry

2407. Shri Pangarkar: Will the
Minister of Coinmerce and Industry
be pleased to state the total expendi-
ture incurred by the varlous advisory
Commuttees constituted by the Minis-
try in the year 1858-597

The Minister of Industry (Shri
Manpbhai Shah): The information is
being collected and will be laid on
the Table of the House

Beoks by M.Ps for Government

2408, Shri C, K. Bhattacharya: Will
the Minister of Information s¥d
Broadcasting be pleased to state.

(a) whether 1t 15 a fact that Gov-
ernment have entrusted some Mem-
bers of Parliament with the work-of
writing books on remuneration;

(b) whether the opinion of the Law
Ministry has been ascertained about
the permissibility of such undertaking
under the Indian Constitution and
Representation of the People Act,
1051; and

{c) whether a eopy of the opinion
of the Law Ministry will be laid on
the Tuble?

The Minister of Ilnfermtths and
Broadcasting (Dr. B, V. Keskard: (a)

At present one such proposal is under
consideration.

(b) and (c) The opimion of the
Ministry of Law regarding this ques~
tion is bemg obtained.

Plan Publicity in Andhra Pradesh

2409. Shri M, V Krishna Rao: Wilk
the Mingter of Information amd
Broadcasting be pleased to state the
amount spent for Plan Publcity in
Andhra Pradesh during 195859 and
the amount allotted fo1 1859-607

The Minister of Information and
Broadcasting (Dr. B, V. Keskar): Plan
Publicity mn the States 13 mainly the-
function of the State Government
concerned.  During the year 1958-59-
the Andhra Pradesh Government in-
curred an expenditure of Rs. 3'32 lakhs
on Plan Publicity, and the corres-
ponding Budget grant for 1859-680 is
Rs 12-37 lakhs

Under the Integrated Publiaity
Programme for the Second Plan, this
Ministry 1s also responsible for giving
general publieity to the Plan and the
development works included therein,
on all-India basis, through its varlous
Media Units. As the expenditure is
not booked State-wise, it 13 not pos-
sible to give figures of expenditure
mncurred in Andhra Pradesh under the
Programme.

Publicity Work in Orissa

2410. Shri B, C. Mullick: Will the
Minister of Informsation and Broad-
casting be pleased to state

(a) the number of publicity organi-
sers appointed in Orissa so far under
the Integrated Publicity Programme;

(b) whether they have performed
Cinema shows 1n their respective areas
during 1958-59; and

(¢) if so, the names of the places

where these were perforraed?
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The Minister of Idformation and
Broadeasting (Dr B V. Keskar): (a)
“Three

(b) Yes.

(e) A statement {z-laid on the Table
of the Lok Sabha [See Appendix
IV, annexure No 49]

Radio Sets In Rural Areas of Orima

3411 Shri B. C. Mullick: Will the
Minister of Information and Broad-
easting be pleased to state’

(a) what 1s the Central target fixed
for providing radio sets in the rural
areas 1In Onmssa State during the
Second Five Year Plan, and

(b) the number of sets
gpven to the State?

Tbe Minister of Information and
Broadeasting (Shri B V Keskar):
(a) No target 18 fixed for providing
radio sets in the rural areas of Orissa
or any other State Under the Com-
munity Listening Scheme of the Cen-
tral Government, requrements of
State Governments ncluding Orissa
are ascertained every year and met
subject to budget prowision

(b) 4,800 sets have already been
supplied to Orissa upto the end of
1958-59

Large Scale Industries

2412 Shri Rami Reddy. Will the
Minister of Commerce and Industry
be pleased to state

(a) the names of the industries
which the Central Government have
directly set up on large scale basis 1n
various States in 1958-59,

(b) the amount invested in these
projects (State-wise), and

(e) whether the financial aid has
been glven as grant or loan?

The Minister of Industry (Shri
Manubhai Shah): (a) Large Scale In-
dustrial units are being set up by the
Central Government in the warious
States 1 accordance with the Second

already

¥ive Year Plan which covers § period
of 5 years. It i1s not therefore possi-
ble to give the names of large scale
industrial units set up in any part-
cular year as these are in the nat
of continuing schemes

(b) and (c)
of (a) above

Production of Khadi in Andhra
Pradesh

2413, Shri Rami Reddy: Will the

ure
Do not arise 1n view

(a) the quantity of Khad: produced
n Andhra Pradesh in 1957-88 and
1858-58 (month-wise);

(b) whether any eteps are taken in
increase the production in 1955-60,

(c) 1if s0, the steps taken, and

(d) the target fixed for the produc
tion of Khadi during 1959-80 1n
Andhra Pradesh?

The Minister ‘of Industry (Shri
Manubhai Shah): (a) to (d) A state
ment contaiming the required infor
mation is laxd on the Table [See
Appendix IV annexure No 50)

Ghosepara Refugee Colony

2414. Shri C. K. Bhattacharya: Wil
the Minister of Rehabilitatien and
Minority Affairs be pleased to state

(a) whether the Ghosepara Refu
gee Colony 1n Katihar, Bihar, was
attacked by local] mob on the 20th
August, 1958,

(b) 1if so, its causes,

(¢) the loss and myury suffered by
the refugees, and

(d) the steps taken to reassure
them and compensate them?®

The Minister of Rehabilitation and
Affairs (Shri Mehy Chand
Khanna): (a) to (d). The information
has been called for from the Govern-
ment of Bihar and will be laud on the
Table of the Sabha in due course
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Industrial Development im Otiess

2415 Shri Panigrahi: Will the
Minister of

for the
industrial development of the State
during the First and Second Five
Year Plan periods so far separately?

The Minister of Industry (Shri
Manubhai 8hah): A sum of Rs. 62°82
Jakhs in the form of grants and loans
has been sanctioned to the Orissa
State duning the First Five Year Plan
and Rs 125'54 lakhs during the first
two years (1058-57 and 1957-58) of
the Second Five Year Plan Infor-
et elnting, 4 e yeas WRAER, =
being collected and will be placed on
the Table of the House in due course

Export and Import Licences

Shri B C. Majhi:
RS {Bllﬂ Sobodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) how many firms were debarred
for reasons of dishonesty from obtain-
ing mmport and export licences dur-
ing the period from January to July,
1959; and

(b) how many have been black-
Ieted during this period?

The Minister of Commerce (Shri
Eanungo): (a) and (b) Debarring
and blacklisting are the same Dur-
ing the period January to July, 1959
181 firmg were blacklhisted or debar-
red.

Indian Mountaineering Foundation

2417, Shri Ram Krishan Gupta:
Will the Prime Minister be pleased to
refer to the reply given to Unstarred
Question No. 4282 on the 8th May,
1859 ang state the nature of progress
made so far in setting up the Indian
Mountaineering Foundation®

The Prime Minister and Minister
of External Affairs (Skri Jawaharial
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NehrW: There has been no further

Coir Co-operative Bocleties

247" \ Shri 8. C. Samasta:

will the Minister of Commerce and
InggtrY be pleased to state

(a] Whether the report of the Com-
mutté® on the working of the Coir
Co-oPtrative Societies has been con-
sider®® by Government;

(b} Whether all the recommenda-
t10ns have been accepted by Govern-

menf*

1¢? & s0, Wnéiner tney'nave °peen
,mpjmented by now?

e Minister of Industry (Bhri
bhal Shah): (a) to (c¢) The

of the Committee on the work-
of the Coir Co-operative Societies
been considered by Government.
Most of the recommendations have
bees 1ssued on these recomendations
copi®® of which have been made
mi!lble to the Parhiament Library.
Action on the implementation will be
take® UP m  consultation with the
Qegtf Governments concerned

ng

Viet Nam

2419. Shri D C Sharma: Wil
the Frime Minister be pleased to
staté’

(s) how many cases of complaints
or /fregularities were brought to

notice of (i) Viet Nam authori-
ties @nd (1) Viet-Minh authorities by
the International Commission for
Sup‘mo“ and Control during the
p,r;ad January to July, 1858; and

(p) how many of them were dealt
with satisfactorily?

qpe Prime Minister and Minister of
Affaiys (Shri Jawsharial

Ne™): (a) and (b). The report of
the International Commission for
Sul,erviaicm and Control for this



Poreign Trade

2422 Shri Shree Narayan Das:
"\ Shri Radha Raman:

Will the Minister of Commerce and
Indusiry be pleased to state:

{a) the precise nature of the re-
commendations made by the Fordign

(3) hosiery goods, (4) handicrafts,
(5) coal, (6) pig iron, (V) jute, (8)
pepper, (8) sugar, (10) salt, (11)

concessional railway freights, effective
commercial publicity, etc. Necessar
recommendations arising out of these
discussions are passed on to the autho-
rities concerned, for implementation
Follow-up action is taken to ensure
that the recommendations are imple-
mented as far as possible

Construction of Roads in the Pakistan-
held Kashmir territery

3423, Shri Ram Krishan Gupta:
Will the Prime Minister be pleased
to refer to the reply given to Unstar-
red Question No. 4274 on the 8th
May, 1959 and state:

(a) whether Government have fur-
ther examined the question of cons-
truction of new roads by Pakistan in
the border area of Jammu and Kash-
mir and the extent to which the cons-
truction of such roads has increascd
the military potential of Pakistan in
Kashmir;

(b) if so, the nature of the action
taken in this regard?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nebru): (a) Yes, Sir. Any improve-
ment in communication facilitits
brought about by Pakistan in the bor-
der area of Jammu and Kashmir hato-
rally incremses Pakistan's shlkiny
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powsr and therefore its military
-polential in Pskistun-occupied Xash.

(b) It is one of the many violations
-of the Becurity Council resolution of

(a) whether instructions have been
issued to State Governments for ask-
ing Panchayats. Blocks and District
Advisory Committees to give sugges-
tiong in regard to the draft of the
Third Five Year Plan;

(b) whether the State Governments
have asked them to give mggesﬂgm;
and

(¢) if so, the names of such States’

The Deputy Minister of Planning
(Bhri 8. N, Mishra): (a) to (e). The
subject is under consideration. Pre-
sentatives of State Governments were
held towards the end of July during
the Annual Conference on Commu-

2425. Shri Ram Erbshan Gupta:
Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether Dr. A. Nagaraja Rao,
who left on a tour of Europe for dis-
cussions on projects for the manufaec-
ture of heavy machinery, drugs and
medicines has returned home;

(b) if so, the names of the coun-
tries visited;

(c) the nature of discussions held
(country-wise); and
(d) the result of these discussions?
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The Minister of Indwsiry (Shr}
Mazubbal Shak): (2) to (d). Dr. A.

discussions,
further  work|negotiations in respect
of all the above mentioned projects

are in progress with the respective
foreign collaborators.

Assistance to Displaced Persons

2426. Shri Ram Krishan Gupta:
Will the Minister of Rehabiliintion
and Minority Affairs be pleased to
state:

() the assistance given by the
Central Government to State Gov-
ernments for grants and loans to
displaced persons so far (State-wise);
and

(b) details of the assistance to be
given during 1969-60, (State-wise)?

The Minister of Rehabilitation and

Minority Affairs (Shri Mebhr Chand
Ehanna): (a) State-wise details of
assistance given upto 1958-50 are not
readily available and the collection
thereof will involve considerable
time and labour which, it is feit, will
not be commensurate with the results
likely to be achieved, Figures of
grants and loans given upto 1958-89
are contained in the Annual Report of
this Ministry for the year 1058-50,
(Page 68 Table No. 2) coples of which
have been made available to the
members of Parliament.
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(b) A statement s lmd on the
Table of the Sabha [See Appendix
IV, annexure No 51}

India Electric Works Ltd, Calcatta

2427 Shri Ram Krishan Gupia.
Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No 264 on the 13th February, 1959
and state

(a) whether the technical commit-
tee has since submitted its report re-
garding the working of India Electric
Works Ltd, Calcutta, and

(b) if so, the detmls thereof?

The Minister of Industry (Shri
Mannbhal Shah): (a) Yes, Sir

(b) The techmical Committee was
of the opinion that the factory could
be run provided eome financial and
technical umprovements were earrned
out Accordingly, the managing
agents secured financial participation
of a party in Calcutta With this finan-
cial participation and certain improve-
ments taking place, it 1s expected that
the factory's produotion will go up
and come to an economic level in due
course

Employees Provident Fund Scheme

2428. Shrl Ram Krishan Gupta:
‘Wil the Mimister of Labour and
Employment be pleased to refer to the
reply fiven to Starred Question No
1591 on 31st March, 1959 and state at
what stage stands the question of
extension of the Employees Provident
Fund Scheme to establishments having
20 employees or more?

The Depuly Minister of Labour
{Shri Abld All): The question 1s still
under consideration in  consultation
with the interests concerned

Functions of Works Committees

2420. Shri Ram Krishan Gupfa:
Will the Mmister of Labour and
Employment be pleased to refer to the

SEPTEMBEER 9, 1050
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reply given to Starred Question No
1729 on the 8th April, 1908 and state

(a) whether the question of review-
ing the functiong of the Works Com-
mittees was considered at the 17th
Session of the Indian Labour Con
ference,

{b) if so, with what results, and

(c) the nature of steps, f any to
be taken to improve their working?

The Deputy Minister of Labour
{8hri Abid All): (a) Yes

(b) and (c) The Conference decided
that a tripartite committee be appoint
ed to examine the material on the
subject and to draw wup ‘guiding
principles” relating to the functioning
etc of works commmittees

Electrical Porcelain Factory, Ranch:

Shri R. C. Majhi
2430.{ Shri Subodh Hansda.
. LShrl 8. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state

(a) whether 11 13 a fact that a con
tract has been signed with Crechos-
lovakia for the supply of complete
plant and machinery for an electric
parcelain factory to be set uyp at
Ranch:

(b) if so the terms of the contract
and

(c) whether iny machinery has

since been received®

The Minister of Industry (Shri
Manubhal Shah): (a) Yes Sir
Government of Bthar and Messrs
Skoda of Czechoslovakia have entered
nto a contract for supply by the
latter of complete plant and equip-
ment for a high tension nsulator
factory to be set up near Ranchi

(b) The Man terms of contract
include selection of plant and equp-
ment of the proper type and capacity,
supply of plant and equpment and
asgistance in 1ts erection as well as in
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the mitial run of the factory upto the
rated capacity The tramnng of Indien
Technucians, techmical know-how etc
also are covered by the contract

(¢) So far no plant and equipment
has been received

Development of O] Mills

2431, Shri Ram Krishan Gupia:
Will the Minister of Commerce and
Industry be pleased to state

(a) whether the scheme fo: the
development of ol mlls during
1859-60 has been finalised, and

(b) 1if so, the details thereof”

The Minister of Industry (Shri
Manubha! Shah). (a) So far as this
question relates to the development of
cottonseed oil industry, the reply 1s
n the affirmative

The Government of India do not
allow the setting up of new o1l mulls
or the expansion of the existing mlls
for the manufacture of major vege-
table non-essential oils hike ground-
nut, castor linseed, mustard and
sesamum due to the surplus o1l mill-
ing capacity already existmg in the
country

{b) An Ad Hoc Committee was set
up by the Government of India for
a speedy development of the cotton-
seed o1l industry The Committee has
evolved a plan, for the development
of cottonseed o1l industry in the pn
vate sector, which has been accepted
by the Government

A statement showing the position of
the cottonseed oil industry 1s given
below

STATEMENT

No. of Anmulca- No of Capaaty
Pion Y 0 v o
mon m-
plementa- cotronseed)

18 ¢2000 13 1,97:700
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Indian Handioom Delegation to West
Africa

Shri Ram Krishan Gupta:
2. < Shri A, M. Tariq:

‘Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
1886 on the 18th April, 1959 and state"

(&) at what stage stands the pro-
posal of the Handloom Board for
sending a delegation to West Africa,
and

(b) the nature of the arrangements
made so far for the visit of delegates?

The Minister of Commerce (Shri
Kanungo): (a) It has been decided to
send a three member delegation to
West Africa

(b) The detailed programme 18
being worked out

Expenditure on Housing

2433 Shn Panigrahi- Will the
Minister of Works, Housing and Sup-
ply be pleased to state

(a) the amount spent out of the
reduced allocation of Rs 84 crores for
Housing so far, and

(b) whether this amount 1s expected
to be fully utihsed during the rest of
the Second Plan period”

The Deputy Minister of Works,
Housing and Supply: (Shri Anil K.
Chanda) (a) A total sum of Rs 32 55
crores had been drawn by the State
Governments till the end of 1858-59
A sum of about Rs 1000 crores has
been allocated for the implementation
of varnous Housing Scheme during
1959 60 According to the new proce-
dure for release of Central assistance
introduced last year, three-fourths of
the year’, allocation to the State
Governments 1s automatically placed
at thewr disposal in equal monthly
instalments as ways and means
advance, to be finally adjusted at the
close of the financial year on the
basis of expenditure actually incurred
by them
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{b) This will be known only later
in the year, when the development
plans of the Btates for the year 1980-81
come up for discussion in the Plan-
ning Commission.

Standing Committes on Co-ordination
of Population and Vital Statistics

M3, Bhri Keshava: Will the Prime
Minister be pleased to state

(a) who are the members of the
Standing Committee on Co-ordmation
of Population and Vital Statistics,
and

(b) the basis of their appointment”

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) A statement giving the
requsite information 15 lmd on the
Table [See Appendix IV, annexure
No 52)

The membership of the Commttee
is being enlarged by the inclusion of
some experts, and the representatives
of certain Ministries and other orga-
nisations The composition of the
enlarged Committee is under finalisa-
-tion

(b) Membership of the Commuttee
is at present imstitutional, and, 1s
denigned to representation of
those institu terested 1n popula-
-tion problems

Distribution of Scarce Stores to
Contractors

2435. Shri Ram Krishan Gupta:
Will the Minister of Works, Housing
and Supply be pleased to state the
nature of measures adopted to ensure
fair dastribution of scarce stores and
expeditious payment to contractors®

The Minister of Works, Housing and
Sapply (Bhri K. C Reddy): Scarce
stores, such as steel, cement and other
controlled materials, are stocked in
C P W.D stores for 1ssue to contractors,
in accordance with the terms of their
coniracts. 'The stores are issued in
accordance with the requirements of
individual works The chances of
undair distribution of such stores are
+hus remote

%

For all works costing more thea
Rs. 1,000, the Departmental officars
are required to make regular monthly
payments to contractors on the latéer's

recently been decided to set up .
committee, consisting of represents
tives of the CPWD and the con

meansg to avoid such delays

Hobby Training Scheme for Womea
in Delhi

2436. Shri Ram Krishan Gapla
Will the Mimuster of Labowr and

Employment be pleased to state

(a) Whether the Hobby Traning
Scheme for Women in Delh: hag been
finalised, and

(b) 1f so, the details of the scheme
and nature of the traing imparted to
women under this scheme?

The Deputy Minister of Labour
(Shri Abid AlN): (a) and (b) The
Scheme, being a non-developmental
one, has since been dropped

Employees’ Provident Fund Aet

2437. Bhri Ram Krishan Gupia:
Will the Minmster of Labour and
Employment be pleased to state at
what stage stands the propossl %o
smend the Employees' Provident
Fund Act for enablng recovery of
the provident fund subscription on
total emoluments®

The Deputy Minkster of Labewmr
(Shri Abld AH): All concerned
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interests have been consulted. The
proposal does not appear feasible.
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Housing of Mine Workers

2440. Shri Raghanath Singh: Wil
the Minister of Labour and Employ-
ment be pleased to stater

(a) how many of the 250,000
muners have been provided with hous-
ing accommodation; and

{b) the number of those who are
<till hving in chawls and slums in
mining area”

The Deputy Minister of Labour
(Shrl Abid Al): (a) and (b) The
information 1s not available and the
time and labour that may be spent in
collecting 1t will not be commensu-
rate with the object to be achieved.

Shifting of Central Government
Offices from Calcutta

2441, Shri Subiman Ghose: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) how many offices belonging
o the Central Government have been
shifted to other places from Calcutta
during the period from January, 1950
o June, 1959;

225 LSD—4
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(b) the place or places to which
they have been shifted;

(¢) the cost incurred for each indi-
vidual case of shifting;

(d) the reasons for shifting in each
case, and

(e) whether any office belonging
to the Central Government has been
opened in Calcutta during the above
period”

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) Two
offices have beep shifted from Calcutta
during the period referred to They
are

(1) Indian Bureau of Mines and

(1t) Office of the Coal Develop-
ment Commissioner

{b) (1) Nagpur (u) Ranchi

{c) The information 1s not readily
available but will be collected and
placed on the Table of the House.

(d) The office of the Indian Bureau
of Mines was shifted as a result of
Governrment's poliey to shift offices to
the former Provincial capitals where
surplus accommodation was available.
The reason for shifting the office of
the Coal Development Commuissioner
wag that the Estimate Commuttee in
its 15th Report (1954-55) relating to
the Coal Commissioner’s Organisation
and the State Collieries had recom-
mended that the management of the
collieries and therr admunistration
could be cffectively done only near
about the collieries themselves and
the officers concerned with the
management should have their offices
near-about the collieries. Taking these
and the other relevant factors into
consideration, the Government decided
to shift this office to Ranchi.

(e) Yes Altogether 23 offices have
been started in Calcutta during the
period under review A list of offices
1s laid on the Table of the House.
[See Appendix IV, annexure No, 54.]
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Blsginced Parsesg in  Dandskaranys

M43, Shri Saflian Gupla: Will the
Minister of Eehabllitation and Minerity
Affairs be pleased to state:

{a) the number of displaced families
so far shifted to the Pharasgaon area
of Dandakaranya;

(b) the number of such families
who have been given houses and
lands there;

£c) the number of displaced persons
employed for loading and unloading
werk in connection with development
operations;

(d) the rates at which such dis-
placed persons are paid;

(e) whether such rates are consi-
dered sufficient to enable displaced
persons to maintain their families;

d not, the steps, if any, pro-
posed to be taken to rawse the income
of such displaced persons?

(b) 79 agriculturist familiee have
been allotted houses in the new
wvillage. The allotment of land s
ia progress.

(c) 70.
{d) Rs 1-50 per head per day.

(e) The above rate 15 considered
adequate for a single person or a

gxed a3 below, and the mmount
actually sarned:—

Subsistence level for:—

¢#) Family of more than s mem- Rs.
bers - . 70-pm.
(3 Famuly of s members 65/- pam.
(4) Family of 4 members . 5718 pam.
(4) Family ot 3 members . . 50f- pm.
petitions for Payment of Compensation

2043, Shri Afit Singh Sarhadi:
Will the Minister of Rehabilitation
and Minority Affaire be pleased to
state:

(a), the tatal numher af npetitiang
grom displaced persons for the pay-
ment of compensation pending on the
41st March, 1838; and

(b) their
gince then?

disposal (month-wase)

The Minister of Rehabilitation and
Minority Affatrs (Shri Mehr Chand
hanns): (a) Presumably the word
Petitions’ refers to Compensation
Applications filed by the displaced

ns from West Pakistan for the
payment of compensation against their
yerified claims. If so, the informa-
tion is as follows:—

Total number of apphcations pending on
31-3-59.

(1) Compensation Applications

{1i) Rehabilitation Grant Appli-
cauions . . . . 9,133

1,05.333

- ————

Towml . . *1,14.466

* In reply to Parlament Question
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in thydtd to staternents of acteunt

ro

Rehabili- Totml

tion - tation
oations Grant

Applications

12,516 3ss 12,871

5 .

" m . 11,947 364 12,311
ﬁ” . 10,790 420 11,210
uly, 59 - s.m_ _ sog 8,800

Total . 43,550 1,642 45,192

Iadian Commbroial Seciibus in Foreign
Countries

24M. 8bri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the tiames of the countries
where the new confmercial sections
Have beeh opened with show rooms
during the period from 1958 to 1959 so
far;

(b) the total expenditure incurred
thereon; and

(c) whether by openihg such sec-
tions there has been any appreciable
increase in exports?

The Deputy Minister of Commerce
and Industry (S8hri Satish Chandrs):
(4) and (b). A statement showing the
commercial sections and show-rooms
opened during the period from 1956 to
1959 (upto June) and expenditure
lbcurred thereon during the years
1958-57 to 1958-39 is laid on the Table.
Later figures of expenditure are not
[|See Appendix 1V,

(¢) A note showing the India’s
export Trade with the countries where
tbimmercial sections and show-rooms
ete, hiave beeh opened during the
period from 1956 to 1858 is also lald
on the Table of the House. [See Ap-
pendix IV annexure No. 55.]

Small Scale Industties
2445. Bhri Ajii Singh Sarhadl: Will

the Minister of Commerce and Indus-
by be pleased to state:

(a) whether any fresh allofthent of
tunds has bedn rhede for Small Scale

Industries during the rest of the
Second Five Year Plan period in view
vt the impoitatice 62 Smill Seale
Industry in the development of

country's economy;
(b) If so, the amount thereof; and

(c) the allocations made to differ-
eht States?

The Minidter of Industry (Shel
Manubhal Shak): (a) No Sir. On the
other hand consequent on reappraisal
of the Plan the total outlay for
Village and Small industries has been
reduced and so also the allocatitn for
small scale industries.

(b) and (c). Do not arise.

Accidents in Lakhampar Quarry

2446, Shri Mubammad Elias: Will
the Minister of Labour and Emplay-
ment be pleased to state:

(a) the number of accidents that
took place in Lakhampur Quarry,
Distriet Birbhum, Bengal during
Jahudry to June, 1959;

(b) whether any steps were taken
by the Chief Inspector of Mines on re-
ceipt of the newg of the accidents;
and

(¢) if so, the various steps taken b
the matter?

The Deputy Minister of Labesr
(Shri Abid Ali): (a) One.

(b) and (c): The matter was in-
quired into by an Officer of the De-
partment of Mines. The occurrence
was found to be accidental.

Misappropriation of Money in Réha.
bilitation Department

41, Shri Awrobindo Ghemal: Will
the Minister of Rebabilitafibh 208
Minority Affairs be Dleased to state:

(a) whether any money granted by
the Centre to the Rehabilitation De-
pariment of West Bengal was mis-
appropriated by some persons between
1851 and 1938;
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(b) if so, by whom;

(¢) what 15 the amount involved,
and

(d) whether any enquiry has been
made?

The Minister of Rehabilitation and
Minority Affairs (Shri Mebr <Chand
Khanna): (a) to (d) The information
18 being collected and will be laid on
the Teble of the Sabha in due course

Refugee Families

2448 Shri Aurcbindo Ghosal: Wil
the Minister of Rehabilitation and
Minority Affairs be pleased to state

(a) whether any refugee famuly
from East Pakistan has been sent
outside West Bengal besides Danda-
karanya during the period from
August, 1958 to July, 1858, and

(b) 1f so, how many families and
to which places”

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Yes

(b) 2,144 families were sent to
Madhya Pradesh, Uttar Pradesh,
Rajasthan and the Andamans

Nangal Fertilizsers and Chemicals Ltd

2449 Bbri Ajit Bingh Barhadl: Wil
the Minuster of Commerce and Indus.
try be pleased to state

(a) the cost of construction of the
township for accommodating the per-
sonne]l of the Nangal Fertilizers and
Chemicals Ltd , and

(b) what 15 its proportion to the
total cost of the project?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra)-
(a) The estimated cost of construct-
ing the township, including water sup-
ply, electricity, roads and drainage
but excluding the cost of land, is
Res 242 lakhs

(b) About 8 5 per cent
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Mis Sunder and Kspoor, Delhi
2450, Shri M. Kbuds Bukheh: Wil
the Minister of Commerce and In.
dustry be pleased to state

(a) whether it 15 a fact that Mesars
Sunder and Kapoor, Delhy, were
granted an import Licence No 078274/
48/CCI, dated the 24th December,
1848 for Rs 12,000 for Photographic
chemicals from dollar area,

(b) whether against the same
Licence Messrs Sunder & Kapoor,
Bombay, established Letter of Credit
No 82715560 for $1633 through the
Chartered Bank of India, Austraha
gnd China, Bombay and imported one
ton of Hydroqunone,

(e) if so, under what Import Trade
Control Regulations such 1imports
were authonsed by the Chief Con
troller of Imports,

(d) whether 1t 1s also a fact that
Messrs Sunder & Kapoor, Bombay,
subsequently obtained a quota certi-
ficate for themselves against the
said 1mports and 1mported a quantity
of Hydrogumone from France through
‘Messrs Volkart Bros, and

(e) if so, how the above quota cer-
tificate was granted by the Bombay
Import Trade Controller on the bass
of an earlier unauthonsed import?

The Minister of Commerce (Shri
Kanungo): (a) and (b) Yes, Sir
The merchandise covered by the letter
of credit were hydroguinfne and
sodium sulphide Information regard-
ing quantity of hydroqumone import-
ed egainst the licence 1s not available

(c) Records for the year 1848 have
been destroyed and the information
asked for 18 not available

(d) No quota certificate against the
said 1mport of h¥droguinone has been
1ssued to the irm by the Joint Chief
Controller of Imports, Bombay How-
ever, the firm's applcation received
in the current period for establish-
ment of quota on the basis of imports
of hydro-quinone, valued at
Rs 1565- from USA made at
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Ksrachi port, has been rejected omn
the ground that this is a ‘Nil' item.

(e) Does not arise.
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Dandakaranya Development Authority

2452 Shri Sanganna: Will the Min-
1ster of Rehabilitation and Minority
Affgirs be pleased to state.

(a) whether any roads belonging
to the Government of Orissa have
been taken over by the Dandakaranya
Development Authority for develop-
ment;

(b) 1f so, what are those roads; and

(c) what 1z the cost for the deve-
lopment of those roads?

The Minister of Rehabilitation and
Minority Affairs. (Shri Mehy Chand
Khanna): (a) to (c). Yes. The stretch
of road from Kota to Malkangiri—a
distance of 56 miles—has been taken
over by the Dandakaranya Develop-
ment Authonty from the Government
of Orissa for bemng upgraded. The
estimated cost 15 Rs 36 lakhs.

In addition, portion of National
Highway 43 in Koraput District and
the road from Papadhandi to Likma
are also to be taken over for being
upgraded. A new road from Umar-
kote to Erla on the Madhya Pradesh
border, 1s also to be comstructed to
connect Umarkote with Amraot1 in
Madhya Pradesh,

Publicity for Dandakaranya Scheme

2453. Sbrl Banganna: Will the Min-
ister of Rehabilitation and Minority
Affairs be pleased to state'

(a) whether any provision has been
made n the budget of the Danda-
karanya Development Project for
publicity;

(b) if so, to what ext¥it;

(c¢) whether any subsidy is given
to any local papers; and )



e Written Auswers SEPTRMDER 8, 10X Weittow Answtw nse

(d) it sa, to what extent and which
are thess newspepers?

The Ministor of Bobapilitation gpd
Minerity Affaivs (Shgl Mehr Chand
Ehonan): (3) ¥Yps, sir.

(b) Rs. 68,400/- for the current
financial year.

{c) No, sir.
{d) Does not arise,
Wilingden QOmasent

2454, Shrimati Il Palohowdhuri:
Will the Minister af Works, Housing
and Bupply be pleased to state:

(8) whether it is a fact that it is
proposed to beautify the road conmnec.
ting the Willmgdon Orescent with the
Palam Airport, Delhi;

(b) it so, the details of the proposal;
and

(c) when the work will be taken In
hand?

¥he Minister of Works, Housing angd
Supply (S8hri K. C, Reddy): (a) and
(b). It is proposed to plant trees and
flowering plants on either side of the
reite.

(c) The work has already been
taken mn hand

AIR. Station, Ahmedabad
3455, Shei Parmar: Will the Min-

broadeast daily from All India Mﬂ
Ahmedabad. 1t is not possible to give
the number of programmes assigned
1o scheduled caste artists @s no casie-
wise or community-wise lists of ANl

Wetties of Windwatan Autibiotin BAs-

2456, Shri P. K. Des: Will the Min-
ister of Commerce and Indusiyy be
pleased to state:

(a) the amount spent by the Hindu-
stan Antibiotics Limited every year
for the purchase of bottles in order to
pack their variqus products; and

(b) whether there is any propomal
to manufacture their own bottleg?

The Minister of Industry (Shei
Manupbpai Shab): (a) A sum of
Rs, 53,20,000, as shown below yeqr-
wise, was spent by the Hindustan
Antibiotics Limited up to the Sist
March, 1859 for purchase of viaks
used in the packing of Penicillin and
Streptomycin:

Towal pus-

Year chase price
of vials

— —_— —_— e -

18,000
6,17,000
12,185,000
15,36,000
s34mo

$3,20.000

1954-55 . -

1955-56

1956-57 .
1957-58 . . .
1958-59 . " . .

(b) No, Sir

Manufacture of Totracycline

2457. Bhri P. K. Deo: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 288 on the
11th August, 1959 and state:

(a) the cost of the project for the
manufacture of tetracycline at the
Hindustan Antibiotics Limided: and

(b) how far it will be able to mest
the demand of the country?

The Minister of Indusiry (Sbri
Manubhai Shah): (2) Abous Rs, 7
lakhs.

(b) About 25% of the presssd
demand for this drug in the couniry.
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Conivel Amintanse % Ubiar Pradesh

M58, Shri Kalika Singh: Will the
Minister of Flanwing be pleased to
state:

(a) the extent of the Central assis-
iance given to Uttar Pradesh for the
fourth year of the Second Five Year
Plmn;

(b) whether the Central assistance
given to this State for the third year
of the Second Five Year Plan was
fully utilised;

(c) 1f not, the reasons therefor, and

(d) the break-up of schemes to be
executed out of the Central assistance
during the fourth year of Second Five
Year Plan and the amounts allotted
therefor®

The Deputy Minister of Planning
(Bhri 8 N Mishra): (a) Rs. 285
crores

(b) Figures of expenditure for final
payments of Central loans and grants
for 1958-59 have not yet been recerved

(c) Does not arise

(d) A statement is laid on the Tabic
of the House [See Appendix IV
annexure No 56}

Industrial Co.operatives

2459, Shri K. N Pandey: Wil the
Mmister of Commerce and Industry
be pleased to state the latest position
n regard to production achieved by
Industrial Co-operatives in small scale
sector, industry.wise and State-wise,
as compared to the production in the

private owned industries?

The Minister of Indusiry (Shri
Mannbhai Shah): No such compari-
sion is possible as information regard-
Ing production by industrial coopera-
tives and private owned small indus-
tries either industry.wise or State.
wise {5 not available,

Assam Pulp Mills

2480, Shrimati Mafida Ahmed: Wil

the Mynister of Comsmerce and Indus-

try be pleased to state:

(8) whether negotiations with
for ‘the supply of machifiery
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for: the Assam Pulp Ml
have been concluded; and

(b) if not, the reasons therefor?

The Minister of Industyy (Sid
Masvyhai Shsh): (a) and (b). Gov-
erMMent have approved the scheme of
M/s. Tata Locomotive Engineering Co.
(TELCO) for the manufacture of two
COMRlete paper end pulp making
plantg per annum, Government have
also ggreed to the firm manufacturing
the equipment for the Assam Pulp
Milla as part of their manufactusing
Programme  Negotiations for e
SupPPly of machinery between the
Parties gre continuing

Smyj; Scale and Cottage Indusivies

2481 Shri Kallka Singh: Will the
Minister of Commerce and Industry
be Pleased to state:

(2) the approximate rates of elec-
tricity 1o be charged from small soale
and cottage industries according to
the yuggestion sent by the Ministry
to the State Governments;

(b) to what extent the charges are
hikely to be subsidised by State Gov-
emﬂlmu;

(¢) whether the Union Ministry
would provide Central assistance for
subsidiging the rates; and

(d) whether there i1s any suggestion
to give priority to backward areas in
the States in this respect?

The Minister of Indusiry (Shei
Manybhai Shah): (a) to (d) the
statement 18 Jaid on the Table of the
House [See Appendix IV, annexure
No §7]

Lajpat Nagar School

2462 Shri 5. A, Mebdi: Will the
Minister of Rehabilitation and Mine.
rity Affairs be pleased to state:

(a} whether a school built by Gow-
ernMent m Lajpat Nagar, Delhi, re-
maited unused for about two years
Or 84; and
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(b) if so, the mction taken in fhe
matter and whether it is being used
now?

The Minister of Rohabilitation and
Minority Affairs (Shri Mehr Chand
Khannt): (a) and (b). No, Presum-
ably the Hon'ble Member is referring
to the school building in the Defence
Colony. It remained un-éccupled for
some months. A school was opened in
the building in July lest.

Violation of Air Space

2463. Shri Wodeyar: Will the Prime
Minister be pleased to state:

(a) the total number of air space
violations of Indian territory adjoin-
ing Pakistan border that have taken
Qlace cinces January, 108Q

(b} whether any action by way of
protest has been taken; and

(e) if so, the result therefor?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) to (c). The Government
of India have protested to the Gov-
ernment of Pakistan in respect of 48
violations of Indian air space by Pak-
istani aircraft since January, 18589,
The Pakistan Government have denied
the, violation, in respect of 35 cases.
Their reply in respect of the remain-
ing 13 cases has not been received as
yet.

Import of Dammer Batu

2464, Shrimati Il Palchoudhuri:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Government of
India have received any representa-
tions in regard to total ban on import
of Dammer Batu (Dhupresin) falling
under Part IV Serial No. 49 (a) of the
Import Trade Control; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Commerce
Eanungo): (a) Yes, Sir.

(b) The matter is under considera-
tion.

(Shri
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Technical Training Committee

2466, Shrimati Renu Thakravarity:
ill the Minister of Labour and Em-
gloyment be pleased to state:

(a) How far the recommendations of
fechnical Training Committee ap-
?ointed by the Bmall Scale Industries
poard for providing training for 143
jakhs additional apprentices between
4857-—60 have been implemented;

(b) what is the increase in the num-
per of trained apprentices; aud‘

(c) the position regarding increase
;n the existing institutional training
programmes?

The Deputy Minister of Labour
(Bhri Abi4 Al): (a) So far only 5@
gpprentices have been placed in the
jndustry for training.
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(b) As the zcheme has stated re-
cently and the course 15 for 3—5 years,
there 15 no increase 1n the number of
trained apprentices;

(c) The seating capeacity in the ex-
wsting mmstitutional training programme
1s proposed to be increased from
10,000 to 40,000 by the end of the
Second Five Years Plan At present
the sanctioned seating capacity 1s
36,800 against which 24,187 trainees
were on roll at the end of June, 19569

Study of Plastic Industry Abroad

2467, Shri Subodh Hansda:
"‘L!hrl E. C Majhi

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No 307 on the 6th August, 1959 and
state

(a) whether the Productivity Team
sent abroad to study the plastic indus-
iry has reutrned, and

(b) it so, whether they have sub-
muitted any report in this regard”?

The Minister of Industry (SBhri
Manubhaj Shah): (a) Some members
of the Team have returned

(b) Not yet The team will subumt
its report in due course to the Natio-
nal Productivity Council

Bee Venom

68 Shri P. G. Deb: Will the Min-
ister of Commerce and Industry be
pleased to state

(a) whether 1t 1s a fact that Village
Industries Commission have conducted
some research about bee venom being
a good cure for rheumatism and some
skin diseases, and

(b) if so, the results of the exper:-
ments made?

The Minister of Industry (Shri
Mannbhai Shah): (a) No, Sir,

(b) Does not arise

7156
Bheodan Mevement
[Shri Nek Ram Negi:
2469.{ Shri Pahadia:
(8hri 8 N Ramaal:
Will the Minister of Planning be-
pleased 10 state the Yofdl collectiom

of land through Bhoodan movement
and how much has been redistributed?

The Deputy Minisier of Planning
(Shri S N. Misbra). It 1s understood
from the Akhil Bharat Sarve Seva
Sangh that upto December, 1958 the
area gifted under Bhoodan 1s 42,30,409
acres and the area distmbuted 18
8,63,352 acres
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Quarters for Labourers of Bikaner
Gypsum Ltd.

2472 Shri Karni Singhji: Will the
Minuster of Labour and Employment
e pleased to state whether there are
any proposals for the construction of
quarters for the labourers of the
Bikaner Gypsum Limited, working at
Jamsar (Bikaner Division) Rajastan?

The Deputy Minister of Labour
(Shri Abld All): There 15 no such

Tests with the State Government

Sesisuiture Ininsiry in Manipay

2473. Bhri L. Achaw Bingh: Wil] the
Minster of Commerce and Indmatry
be pleased to siate:

(a) whether the -sericulture indug-
fry in Mampug has made any peo-
£ress 1n the production of raw silk;

(b) whethér the money allotted for
the industry dumng the last three
Years has been fully utised; and

(¢) whether there has been any im-
Provement in the mndigenous methed
of gericulture during the periods of
the Furst and Second Five Year Plan?

The Minister of Industry (Skr
Manubbai Shah): (a) Yes, Sir

(b) No, Sir

te) Efforts are being made by the
Mampur Admimstration tp introduce
improved methods of mulberry culti-
Vation, reaning and reeling through
demonstration and propaganda

A.L E Station, Cuitack

2474 Shri B. C Mallick: Will the
Mipster of Information and RBread-
casting be pleased to state:

(a) whether there 1s any arrange-
ment for collection of news for the
local news broadcasts from the All
Ind;a Radio, Cuttack (Orisza), and

(b) 1f so, the details thereof?

The Minister of Information sad
Broadcasting (Dr. B, V Keskar): (a)
and (b) There 15 a regional news unit
at All India Radio, Cuttack which is
headed by a senior journahist with
800d knowledge of Oriya He is as-
sisled by a Sub-Edutor and a Reportar
for collecting news from local sources.
News 13 also obtained from the PII
which has an organisation in Cutteek
anq Bhuvaneshwar as well ag ofber
cefitres 1n the State.
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Eppiavecs n Agtamehily Fasteries

3475, Shri Tingammai: Will the

Minuster of Lakour and Empleyment
be pleased to refer to the reply gaven
to Unstarred Question No 2975 on the
14¢h April, 1959 and state

{a) whether Government have since
ascertained the number of
working n automobile factories ia
India on the 31st December, 1958,

(b) 1if so, the number so employed;

(c) if the number 158 more than the
previous year, the reasons for the in-
crease, and

(d) if the number 13 less than the
previous year the reasons for the
decrease?

The Depuaty Minister of Labour
(Shri Abld Ail): (a) Information fon
1958 1s not yet available from all State
Governments

(b) to (d) Do not arise

Invitation Cards

2476 Skri P G Deb: Will the Prime
Minister be pleased to state

(a) Whether 1t 15 a fact that O &
M Division of Cabinet Secretariat
have issued new instructions regard-
ing invitation cards with a wview to
effect economy, and

(b) if s0, how many Minstries have
adopted new methods?

The Prime Minisier ang Minister of
External Affairs (Shri Jawaharial
Nehru): (a) Yes In pursuance of a
decision taken at one of the meetings
of the Central Economy Board, the
Cabinet Secretariat (Organisation and
Methods Divasion) has made the
following suggestions to the Ministries
of the Government of India for achiev-
Ing economy m the 1ssue of .nwvitations
In regard to functions held by Gov-
ernment Departments —

() As far as possible, mvitations
should not be printed but
cyclostyled so as to keep down

may be printed but, as far as
practicable, folded cards, mel
reqmringenvelmlhﬂddh

(u) All officers of or above the
status of a particular rank in
all the Ministries and Depart-
ments need not be indiwadusi-
ly inwited to all the functions.
In particular, when a func-
tion 15 held at an out-statign,
invitations to officers at Della
or elsewhere should not be
1ssued as a matter of course
Depending on the nature of
the function, in such cases an
mtimation may be sent to all
the Ministnes and Depazt-
ments about the proposed
function, so that :f an afficer
15 interested 1n attending the
function and he also happens
to be at the place where the
function 18 to be held, he can
do so

(b) Instructions on the above lines

have been 1ssued in all Mmistries/
Departments
chitwedt #
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Collection of Cess on Coal

Shrimati Parvathi Krishnan:
Shri A K Gopalan:
24789 ghri Narayanankatty

Menon:
Will the Minuster of Labour nnd
Empleyment be pleased to state
(a) the amount of cess coliacted

from the Palana Colhery (Rajasthan)
during the years 106480, and
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{b) the amount sanctioned for gene-
ral welfare and the amount actually
spent?®

The Deputy Minister of Labour
(Bhri Abid Alf): (a) and (b) Infor-
mation 15 being collected and will be
placed on the Table of the Sabha

Alr-conditioning in Udyog Bhavan

2479 Shri 3 M, Banerjee: Will the
Minuster of Works, Housing and
Supply be pleased to state

{a) whether 1t 15 & fact that air-
conditioning m Udyog Bhavan and
Krish1 Bhavar® benefits only senior
officers,

(b) the number of
benefited,

officers thus

(c) the amount spent annually on
air-conditioning in these two buld-
mgs, and

(d) The total number of employees
working in these establishments”

The Minister of Works, Housing and
Supply (Shri K C Reddy): (a) It has
not been possible to make centralized
wrconditiorung arrangements which
could serve all the rooms, due to
shortage of foreign exchange On
account of the high cost of installation
and maintenance of individual room
coolers and also of the fact that if
each room 18 provided with such a
cooler, the look of the bwldings will
be spoiled, mndividual air-conditioning
units have been installed only i1n the
rooms of genior officers

(b) In Udyog Bhavan 122
In Krish1 Bhavan 105

(¢c) The maintenance cost will differ
from year to year The expenditure
mcurred from April, 1950 to July, 1969
is Rs 4879 in Udyog Bhavan and
Rs 40656 ;n Krishi Bhavan.

(d) 8000 approximately
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Bungalows at Ferogze Shah Road
New Delhi

m{ﬂlﬂ&lm

Will the Minister of Works, Housing
and SBupply be pleased to gtate*

(a) whether the work relating to
the repairs of the compounds of the
Feroze Shah Road bungalows 1s being
done departmentally or through con-
tractors,

(b) the time by which the work 1s
likely to be completed, and

(c) the estimated expenditure to be
incurred thereon”

The Minister of Works, Houging and
Supply (Shri K C Reddy): (a) The
work 15 being done through a con-
tractor

(b) By the end of October, 1859
(c) Rs 10500 approximately

Indian Books banned in Pakistamn

2481 Giama G § Musafir:
{stui Prakash Vir Shastri

Will the Prime Minister be pleased
to state

(a) the names of books written by
Indian authors which have been ban
ned by the Government of Pakistan
during the last five years, and

(b) whether the question was taken
up at any time with the Government
of Pakistan during the above perod’

The Prime Minister and Minister of
External Affairs (Shri Jawaharisl
Nehru): (a) and (b) Details are being
collected and will be placed on the
Table of the House

Dalmia Dadri Cement Factory

2482 Shr: Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state

(a) whether it 13 a fact that the
cement produced at the Dalmia Dadri
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Cement Factory, Chakri Dadri is not
adequsate to meet the demands of the
area exclusively allotted to this fac-
tory; and

(b) it so, the steps taken or pro-
posed to be taken in the matter?

The Minister of Industry (Shri
Manubhal Skah): (a). Dalmia Dadri
Factory's cement production capacity
of 19,580 tons per month is much
more than the demands in the exclu-
sive marketing area of the factory.
The position during the current quar-
ter is that from the lst July to the
24th August, 1959 the factery had
received orders for 9,608 tons from its
exclusive marketing area, against
which 9,000 tons were despatched.

(b) Does not arise,
Upgrading of Government Quarters
in Delhi

{ Shri Subiman Ghose:
2483 < Shri B. Das Gupta:
| 8hri Ayyakannu:
Will the Minister of Works, Housing
and SBupply be pleased to state:

(a) whether it 1s a fact that in D.L
Z areas, the ‘E' class quarters (cleri-
cal quarters) have been upgraded to
D I and D II officer flats-

(b} if so, their number and when
they have been upgraded,

(c) the reasons for such upgrading;

(d) how many allottees are occup-
ing these quarters firstly as clerks and
now a= officers; and

(e) why they were not asked to
vacate the said quarters when they
becare entitled to higher class of
quarters?

The Minister of Works, Housing and
Bupply (Shri K C. Reddy):
(a} Yes;

(b No. of Class to
quarters  which up-
graded.

Date from which
upgraded

xsg DI 27th February, 1959
4 D II  27th February, 1959

Tota] 624
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(c) The main reasons which neces-
sitated the upgrading are:—

(i) Reducing the element of sub-
sidy involved in the recovery
of rent.

(i) Curtaiing construction of
new houses of higher classes
calling for investment of
more capital as compared to
the capital to be invested in
houses for lower income
groups

(d) Allotment 15 not made with
reference to the official status of a
Government servant but in relation
to the emoluments drawn by him at
the commencement of the allotment
yvear The number of officers who are
entitled to the higher class upgraded
residences by virtue of their emolu-
ments 15 as under:

No of Class to  Number of persons
quarters whicn who are entitled
to thetr retention by
upgraded  virtue of their
emoluments
135 DI 20
489 D Il 228

(e) The demand in any particular
clags 13 more than the number of
available quarters of that class. As
and when vacancies occur in the
appropriate class, the senior persons
who are entitied to the same accord-
mng to their prionity dates are shifted
from the lower class gquarters occu-
pied by them

Government Quarters in Deilhi

2484 Shri Sublman Ghose:
'{SIIHB Das Gupta:

Wwill the Minister of Works, Heus-
ing and Supply be pleased to state:

(a) how many ‘F' class quarters
have been constructed in the West
and South Vinay Nagar and Moti
Bagh;

(b) whether it is a fact that from
the beginning, these quarters have
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el aflotted to employees entitled to
‘E’ class quatters:

{c) if so, the reasons therefor;

(d) whether it is a fact that the
‘¥ class quarters in Gol Market and
Minto Road have been upgraded as
‘W’ class quarters and allotted to em-
ployees entitled to such quarters ask-
ing the present allottees to vacate the
said quarters by March, 1960;

(e) it s0, the reasong therefor;

(f) how many employeeg entitled
10 ‘F* clast quarters have not yet been
allotted such quarters;

(g) the reasons therefor, and

{h) when they are to be allotted
such quarters?

The Minister of Works, Heusing and
Supply (Shri K C Reddy): (a) and
(b).

Netrsji Nagar Naurop Nagar Mot Bagh
(West Vinay  (South Vinay
Nagar) Nagar)

148 180 200

The number of quarters which have
been allotted to officers entitled to ‘E
class is:—

Netajs Nagar] Naurep Nagar Mot Bagh

(West Vinay  (South Vinay
Negar) Nagar)

114 135 200

{c) A large number of officers en-
titled to ‘E' class quarters, who had
rendered 10{15 years service had not
been provided with any Government
accomthodation. With a view to alle-
viating their bardships, certan ‘F
class quarters in the new areas were
classified as ‘Special E'

(8) Yes.

{e) The inain ressons which neces-
sitated the upgrading of certain houses
are:

(1) Reducing the slement of sub-
sidy involved in the recovery
of rent

(il) Curtailing construction of gew

Bouses of higher classes call-

capiital ds comipared ¥ te
capital to be invested in
houses for the loweér income
Sroups.

() 4388

(g) Bhortsge of accommodation.

(h) The Government have a phased
programme of construction with a view
to meeting the shortage 680 ‘F' class
quarters are under construction and
some of them are expected to be
ready for allotment by the end of
December, 1859 Besides these 240
‘F* class quarters are likely to be
constructed during the remaung
period of the Second Five Year Plan
Tentative proposals regarding con-
struction of more quarters 1n the
Third Five Year Plan have been for-
mulated

Displaced Persong in Ganga Khadar

Bhri K. N Pandey:
m{smmnm:

Will the Minster of Rehabilitation
and Minority Affairs he pleased to
Btate

(a) whether it 1s a fact that about
1400 displaced persons were allotted
land 1n Ganga Khadar to settle them-
selves;

(b) how many of them actually oc-
cupied the land and settled there,

(c) bow many of those who occu-
pied the land allotted to them are sull
there,

(d) how many have left and the
teason of therr abandoning their
holdings; and

(e) whether there are any persons
in that area who are still awmting
allotment of land?

The Minister of Rehabilitation and
Minerity Affairs: (Shri Mehr Chand
Khanus): (2) to (¢). The Ganga Kbha-
dar colonisation scheme was a scheme
of the Uttar Pradesh Government
and not a rehabilitation scheme of the
Central Government. The information
therefore, is not readily availsbie
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Hesovury of Pomnl Bunt

348%, Shri A, M. Tarlg: Will the
Hinister of Werks, Housing and Supply
be pleased o state:

{a) whether it Is a fact that the
Government had issued a memoran-
@i indicating the lines on which
penal rent should be recovered from
officers, who become eligible for higher
type of accommodation on, a certain
date but were permitted by the Works,
Housing and Supply Ministry to stay
in the lower class houses for one
reason or another;

(b) how much penal rent has been
recovered by Government from the
defaulters since the 1ssue of the Memo-
randum; and

(c) whether a statement showing
the particulars of the officers to whom
the provisions of the above Memo-
randum were not applied and the
amount of loss of revenue involved
in each case will be laid on the Table
of the House?

The Minister of Works, Housing
and Bupply (S8hrl K C. Reddy): (a)
Under the Allotment Rules 1850, the
class of an officer for purposes of
allotment of accommodation 1s deter-
mined according to his pay. Owing
to the acute shortage of residences in
the Capital, a very large number of
officers hav to be allotted accommo-
dation out of turn which 1s generally
two classes below their regular class
In such cases no penal rent 1s charge-
able. In due course, however, these
officers reach theiwr turn for accommo-
dation of their proper class and if
they thenh refuse to move, they are
liable to pay penal rent under the
Aliotment Rules. In August 1957,
the Allotment Rules were amended to
incresse the penalties.

(b) and (e) Statistics are mnot
maintained in the Estate Office which
would enable such information to be
tupplied readily It is considered that
the time and labour involved in col-
lecting the information will not be
tommenssurate with the results, It
may be stated, however, that all

dlldtment caves ate subject to the
Allsbment Ruley as a matter of course
uriless Government for sny spedial
and adequate reason otherwise directs,

Adulteration of Ten

2488. Shri P. C. Boreoah: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether 1t 1s a fact that of late
adulteration of tea in retail sales in
India 18 on the increase; and

(b) f so, the stepg taken by Gov-
ernment m the matter?

The Minister of Commerce (Shri
Kanungo): (a) and (b). Under the
Prevention of Food Adulteration Act,
1954, Local authorities are empowered
to take samples of Tea which are
found not to be Tea as per definition
of the Act, or Teas which are found
unfit for human consumption The-
Act 1s enforced through Food Inspec-
tors of the Local Health Bodies speci-
fically appointed by the State Govern-
ments The Tea Board are rendering
all possible assistance to the mumncipal
authorities n checking adulteration in
tea The Tea Board, however, have
no rehable figures to show that adul-
teration of tea sold in retail is on the
mncrease

After the Tea Waste (Control)
Order, 1959, comes into force from 1st
October, 1959, 1t 18 anticipated that the
sale of teas found unfit for human
consumption on Internal market will
be checked to an appreciable extent.

Indian Tea Exports

2489. Shri P. C. Borocoah: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether 1t 1s a fact that more
tea 1s auctioned in Colombo after
Ceylon's change mn Sales Tax and the
same hag adversely affected export of
Indian Tea; and

(b) if so, the steps taken by Gov-
ernment?

The Deputy Minister of Commerce
and Indioelry {Shri Sstish Chandra):
(a) and (b). Changes in the gales fax
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in Ceylon took effect from 1st June,
1889. A comparison of export figures
of Ceylon for June 1939 with corres-
Jponding figures for June 1958 does not
reveal any appreciable change; our
export figures for June 1959 are also
‘better than the export figures of June
1958. Government are, however,
keeping a careful watch on the trend
of our exports,
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“Government Quarters in Mall Road,
Delhi

2491. Shri Warior: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) whether it is a fact that
wquarters intended for Government em-
ployees have been left unfinished in
Mall Road Delhi area by contractofs;
and

(b) if so, what action Government
propozte to take to complete the con-
struction work?
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qbe Minister of Works, Beusing
ana Sspply (Bbri K, O, Reddy): (o)
The COnstruction of these quarters has
been finished. But they are
meant for displaced persons, and not
for Government employees.

(p) Tenders for the un-finished
ortion have been received and are
ung®T consideration.
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Stoppage of Cash Doles to Dispiaced
Persons in Tripura

2493, Sbhri Dasaratha Deb: Will the
Minster of Rehabilitation and
Minority Affairs be pleased to state-

(a) whether 1t 1s a fact that 150
families of displaced persons of
Chakmaghat (Tehamura), Tripura
have been starving due to the dis-
continuation of cash doles and absence
of any other alternative rehef offered
by Government,

(b) whether 1t 13 also a fact that an
mnmate of the Camp had died of star-
vation on the 25th July, 1959, and

(c) if so, the steps being taken to
provide 1mmediate relief to the
mmmates of the displaced persons’
camps of Tripura?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) No The cash doles of
these displaced families were stopped
as they refused to go to the rehabili-
tation sites offered to them

(b) No The reported death was
due to chronic dysentery and malig-
nant malara

(c) The offer of rehabihtation 1s
still open and some of these families
ere reported to be now willing to go
to the rehabilitation sites

Modernisation and Rehabilitation of
Cotton Mills in West Bengal

2494, Shri Halder: Wil the Minister
of Commerce and Industry be pleased
to state:

(a) whether it 18 a fact that the
Bengal Mill-owners Assocation have
approached Government to grant
licences unconditionally to cotton
mills m West Bengal for the import
of processing and finishing machinery
requred n connection with the
modermisation and rehabilitation of
their productive plants; and

(b) 1t so, the reactions of Govern-
Mment thereto?

225 LSD—8

The Minister fo Commerce (Shrl
Kanungo)* (a) Yes, Sir

(b) No change in the ymport policy
in respect of processing and finushing
machinery 1s envisaged for the time
being

Imprisonment of Bhutanese runnesw
by Chinese

2495, Shri P C Borooah: Will the
Prime Minister be pleased to state:

(a) whether 1t 1s a fact that two
Bhulanese runners were imprgoned
by the Chinese 1n Yatung recently
though they were carrying mail of
the Maharaja of Bhutan, and

(b) 1if so, the details of the incident?

The Prime Minister and Minisfer of
External Affairs (Shri Jawsharlal
Nehru): (a) Yes Sir

(b) According to information avail-
able with us on the 16th July, 1959
two runners started for Thmpu oz
Gangtok with mail from the Bhutan
Agent at Kalimpong When the
reached Rinchengang the Chinese
stopped them and questioned as to
what they were carrying The bags
were also opened and the runners
were held up for 18 days durmg which
they were subjected to certain hard-
ships

The Government of India who are
responsible for external relations of
Bhutan have at the request of
Bhutan Government represented to
the Chinese Government against the
arrest and 111 treatment of Bhutanese
courters The Chmnese reply is shll
awaited

Import of Photographic Materials

2486 Shri M Khuda Bukhsh: Will
the Minuster of Commerce and Indus.
try be pleased to state

(a) whether 1t 1s a fact that all
imports of photographic matenal
from Dollar areas were totally banned
during the July-December 19048
period,



The Minister of Commerce (8he?
Kanungo): (a) Yes, Sir

(b) and (c) The records for the
year 1940 have been destroyed. It

2497. Shri M. Khuda Bukhsh: Wil
the Mmster of Commerce and
Indusiry be pleased to state

(a) whether 1t 15 B fact that some
newcomers were granted licences ‘!or
import of photographic goods falling
under serial Nos 803 and 305 of part
IV of the Import Trade Control
Schedule during the period January
to June, 1854 far In excess of
Rs 25,000 which 18 the maximum
permssible amount, and

(b) 1t so, the full particulars of the
fims and the reasons because of
which such licences were 1ssued®

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir

(b) The details of licences issued
and full particulars of the firms are
published m the Weekly Bulletin of
Import Trade Control, a copy of which
15 availeble m the Parhament

Labrary

As regards reasons for issue of
theze licences attention i invited %o
Public Notice No 41.JTC(PN)|54,
dated the 1lth May, 1854, s copy of
which 15 lsid on the Table
{See Appendix IV, annexure No. 58]

(a) whether 1t 18 a fact that duph.
cate licences were ted for the
umport of goods falling under Serial
Nos, 303 and 305 of Part IV of the
Import Trade Schedule for the
Licensing periods of January/June,
1954, January/June, 1857, October,
1957/March, 1858, Apnl/September
1958, Ogtober, 1058/March, 1959 and
April/September 1858 for the same
item for the same currency &res and
for the same period,

(b) if so, the full particulars there-
of, and

(c) the authority under which such
duplicate 1mport licences were
allowed?

The Minister of Commerce (Shri
EKanungo). (a) and (c) Presumably,
by duplicate lLicences, the Honourable
Member 15 referring to additional or
supplementary licences granted for
the mmport of photographic goods
Provision had been made %o grant
add:itional licences to Established
Importers during the licensing period
January-June, 1954 for reasonable
amounts in suitable cases for the im-
port of photographic goods falling
under S Nos 303/IV and 305/IV of
the Import Trade Control Schédule
This facihity was also extended to per-
sons or firms other than Established
Importers and New Comers A copy
of the Public Notice No 47-ITC(PN)/
54, dated the 1ith May, 1954 has beea
placed on the Table of the Sabha today
m reply to Unstarred Question No
2497 This scheme of additional of
supplementary licences was withdrawn
m January-June, 1057 licensing
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305/1V, vide Public Notice No, 4.JTC
(PN)/88, dated the Tth January, 1968
{See Appendix IV, snnexure No. 50].
During the 1l period April-
September, 1 this provision was
equal to 50% of the face value of the
quota licences, vide Public Notice No.
33-ITC(PN)/88, dated the 6th May,
1958. [See Appendix IV, annexure No.
59). The provision has been with-
drawn since October, 1958—March,
1959 licensing period.

It may be mentioned here that
duplicate licences are issued in bona-
fide cases where the original licence is
lost or misplaced, in terms of paras.
1-8 of Chapter IV of the Hand Book
of Rules and Procedures,

(b) Detailed particulars of such
licences issued are available in the
Weekly Bulletins of Import and Ex-
port Trade Control published during
the relevant periods, copies of which
are available in the [Parliament
Library.

Import of Photographic Goods

2499. Shri M. Khuda Bakhsh:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that more
than one licence was issued for the
import of photographic goods fall-
ing under Serial Nos. 303 and 305
of Part IV of the Import Trade
Control Schedule to some firms for
the same period, same currency
area and same serial number for the
period January to June, 1954;

(b) if so, the full particulars
thereof; and
_ (c) the wuthority under which such
mmport licences were issued?

The Minister of Commerce (Shrl
Kanungo): (n) to (e). Presumably
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on the Table of the Sabha in' reply
to Unstarred Question No. 3497 today.
Detailed particulars of such licences
issued are available in the Weekly
Bulletins of Import and Export Trade
Control published by the Chief Con-
troller of Imports and Exports. Copies
of the Bulleting are available in the
Parliament Library.

Import of Photographic Geeds

2500. Shri M. Ehuda Bakhsh: Wil
the Minister of Commeroe and Indus-
try be pleased to state:

(a) the total amount of licences
granted and imports made of photo-
graphic goods falling under serial
Nos. 303 and 305 of Part IV of the
Import Trade Control Schedule sepa-
rately, half-yearly licensing period-
wise and from different currency
areas, from January—June 1945 #o
the last licensing period;

(b) the number of importing firms
who made those imports for both
items separately, licensing period-
wise as above; and

(c) the amount of import licences
granted against D.G.S. & D. and Rail-
way Contracts to Actual Users and
as RAW MATERIALS, for items fall-
ing under serial Nos 303 and 305,
half-yearly licensing period-wise as
above from January/June 1845 to the
last licensing period?

The Minister of Commerce (Shri
Kanungo): (a) to (c). Statistics per-
taining to import licensing prior to
the year 1048 are not available. A
statement showing currency-wise
number and value of import licences
granted for photographic goods falling
under S, Nos. 303/IV and 305 of the
Import Trade Control ule dur-
ing the licensing periods January-
June, 1948 to October, 58-March, 58
is laid on the Table. [See Appendix
IV annexure No. 60]. It may be
stated that the statistics relating to
the number of import licences grant-
ed are available only from the year
1951 onwards. The information relat-
ing to the amount of import licences
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granted for Photographic  goods
lnmltDGS.&D and Raflway con-
tracts to Actual Users and us Raw
Materials 15 being meamntained separa-
tely from January-June, 1857 licen-
sing period onwards and has been in-
corporated 1n the statement [See Ap-
pendix IV, annexure No 60]

Actual import figures of photogra-
phic goods for the years prior to 1957
are not separately available as the
stems were not specifically shown in
the old Import Trade Classification
which was m force upto the 3lst
December, 1956 A statement show-
mng the currency-area-wise 1mport
figures of photographic goods for the
years 1957 to 1959 (January-May) 1s
also laid on the Table [See Appen-
dix, IV, annexure No 60] It may be
added that actual import figures cor-
responding to licences granted are not
uvailable

Import of Photographic Goods

2501. Shri M. Ehuda Bukhsh: Will
the Minister of Commerce and Indus-
try be pleased to state

(a) whether 1t 15 a fact that any
ex-gratia licences for the import of
photographic materials falling under
serma]l Nos 303 and 305 of Part IV of
the Import Trade Control Schedule
were granted during the licensing
periods January—June, 1856 to Apnl/
September, 1858,

(b) it so, the full particulars there-
of, and

(e) the authority under which such
mmport licences were allowed?

The Minister of Commerce (Shri
Kanungo): (a) and (b) Yes, Sir De-
teiled particulars of such licences
issued ure availsble 1n the Weekly
Bulletins of the Import and Export
Trade Control for the relevant
peniods, coples of which are available
in the Parhament Library

(c) Ex-gratia licences are some-
times granted agemst applications re-
ceived i1n the periods which could not

be disposed of for one reason or the
other in the same period or which
were once rejected but restored sub.
sequently on appeal and where it i
established that laches for delay
were on the part of licensing autho.
rities and the applications could not
be finalised or were wrongly rejected

Import of Photographic Goods

2502, Shri M. Khuda Bukhsh: W]
the Minister of Commerce and Indus-
try be pleased to state

(a) whether 1t 13 a fact that the
Government 1s msisting on 1ssue of
minimum-value licences of Rs 2,500
for Serial Nos 303 and 305 of Part IV
in spite of several requests for the
removal of the clause by photographic
associations from all over India who
have pointed out that such imposition
has brought about illegal trading in
import licences, by non-bona fide tra-
ders who are now in a position to get
a licence for Rs 2,500 even on a stray
performance of Rs 101 compared to
a regular performance of Rs 1 lakh
by a bona fide :mporter, and

(b) whether the Government m
tend to take any restrictive measure
to stop this trading of licences
photographic goods?

The Minister of Commerce (Shri
Kanungo): (a) The mumimum value
it for the grant of quota licences
for photographic sensitised matenals
has been fixed with a view to reheve
shortage of these goods in the country
and to give incentive to the small
Established Importers to establsh
themselves 1n thig line The Gov-
ernment have no information regard-
ing the alleged traficking m quois
licences for photographic materals
If any cases of traficking in import
licences come to the notice of the
Government, suitable penalties 8*f
provided for in the Import and Ex-
port Control Act 1847 are imposed on
the firms or the individuals concern-
ed

(b) Does not arise
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Impert of Fhotographic Goods

2503. Bhrl M. Ehoda Bukhsh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whethe. 1t 18 a fact that some
firm> w.0 had not received any
lcence during or before the basic
period ending 1965-56 were granted
import licences for photographic
materials falling under serial Nos.
303 and 305 of Part IV of Import
Trade Control Schedule after the ex-
piry of the basic period, 1955-56;

{b) 1f so, the full particulars of the
firmg and the licences granted;

(¢) the authonty under which they
were granted hcences for January/
June, 1957 licensing period and there-
after;

(d) whether these firms and 1indi-
viduals had undergone some constitu-
tional changes or whether any trans-
fer of quotas was involved; and

{e) if so, the details thereof?

The Minister of Commerce (Shri
Kanungo): (a) to (e) It 15 not pos-
sible to give precise reply to the
question unless the names of the
firms the Hon'ble Member has in
rmund are specified

-Impmdmnphieﬁwd:

2504. Shri M. Ehuda Bukhsh: Will
the Minister of Commerce and Indus-
try be pleased to state-

{a) whether it 1s a fact that some
ad hoc licences for the import of
photographic materials falling under
serial Nos 303 and 305 of Part IV of
the Import Trade Control Schedule
were granted during Apnl, 1959;

(b) if so, the particulars of the
frms and the licences granted;

(c) the authority under which these
s were granted;

(d) how many of the parties to

whom ad hoe licences had been grant-
ed during 1959 had past experience in
importing photo-goods;

(e) whether any applications for
such ad hoc licences from long estab-
lished mmporters of these items with
considerable regular imports were re-.
Jected at the same time; and

(f) 1f so, the reasons thereof?

The Minister of Commerce (Shri
Kanungo): (a) and (b). Yes, Sir. A
statement showing particulars of
licences 1ssued for S. Nos 308/IV and
305]IV of the Import Trade Control
Schedule during April 19859 1s laid on
the Table [See Appendix IV, anne-
xure No. 61]

(c) The licences were granted on
merits of each case,

(d) The information asked for Is
not available

(e) and (f) The information Is
being collected and will be laid on
the Table of the Sabha

Import of Photographic Goods

2505 Shri M. Ehuda Bukhsh: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether 1t 1s a fact that an 1im-
porter can apply and obtain im-
port lhicences 1n more than one capa-
city, mz Established Importers, Actu-
al Users or New Comers;

(b) whether an importer having
more than one office can apply and
obtain 1mport licences from different
ports for the same 1tem 1n the same
period as New Comers or as Esta-
blished Importers from one port and
as New Comers from another;

(c) if the reply to parts (a) and
(b) above be in the negative, whether
it 1s a fact that some firms are still
bemng granted licences on the basis of
quotas established against imports
made on such irregularly obtained
licences; and

(d) if so, the particulars of such
firms who have been granted such
licences for the mmport of photographic
goods falling under serial Nos 303
and 305 of Part IV of the Import
Trade Control Schednle separately,
half-yeerly, licensing period-wise dur-
ing January/June, 1952 to the last
licensing penod?
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The Minister of Commerce (Shei
Kanango): (a) and (b). No, Sir.

(c) and (d). It is not poasible to
furnish any precise information. If
the Hon'ble Member mentions any
specific cases, they could be nwesti-

Firing by Pakistanis

2505-A. Shri Raghunath Singh: Will
the Prime Minister be pleased to state
whether 1t is a fact that the police
guard at the Koteswara sea coast at
Kutch was fired upon by a party of
Pakistan intruders who tried to enter
Indian territory at night mn boats on
the 28th August, 1959*

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nebhru): According to a preliminary
report, Indian police opened fire on
country craft sighted about 7 pm.
near Koteshwar on 28th August, 1959,
and fire was returned from the coun-
try craft Further enqumes are pro-
ceeding

Hindustan Commercial Corporation
Ltd.,, Varanasl
( Shri Jagdish Awasthi:
2505-B. { Shri Prabhu Narayan
| Singh:

Will the Minister of Commerce and
Indusiry be pleased to state whether
there has been unauthorised altera-
tions 1n the record relating to Hindus-
tan Commercial Corporation Limuted,
Varanasi, in the office of Registrar of
Compamnes, Kanpur®

The Minister of Commerce (Shri
Kanungo): The necessary enquiry 1s
being made and information required
will be placed on the table of the
House 1n due course
Deithi Shops and Establishments Aeci

Shri P. C. Borooah:
2505-C. { Bhri Warlor:

Shri Kodiyan:
Will the Minister of Labour and
Employment be pleased to state:
(a) whether the attention of Gov-
ernment has been drawn to the de-
mand of Delhi Medical Association
for granting exemption to doctors’

clinics from the operation of the
Dellu Shops and Establishments Act;
and

(b) if so, the reactions of Govemn-
ment mn this matter?

The Deputy Minister of Labour
(Bhrli Abid AH): (a) Yes

(b) The Act 15 administereg by the
Delhi Admunustration They have con-
sidered the demand of the Dell
Medical Association several times and
hayve granted exemption to doctors’
clinics from certain provisions of the
Act The Association desire total ex-
emption from the operation of the Act
It 15 intended to call representatives
of workers and employers to settle
the matter amicably

12,18} hra.

PAPERS LAID ON THE TABLE

NorrricaTions UNDER  INpusTRIES
(DeveLorMENT AND REGULATION) Acr

The Deputy Minister of Works,
Housing ang Supply (Shri Anil K
Chanda): 8ir, on behalf of Shn
Kanungo, I beg to lay on the Table
under sub-section (2) of section 18A
of the Industries (Development and
Regulation) Act, 1951, a copy of
Notification No SO 1809 dated the
18th August, 1050 [Placed in Library,
See No LT-1602/58 )

1219 hes
MESSAGES FROM RAJYA SABHA

(1) “In mccordance with the pro-
visions of rule 128 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha I am directed to inform
the Lok Sabha that the Rajya
Sabha, at 1ts mtting held on the
7th September, 1959, agreed
without any amendment to
the Public Debt (Amend-
ment) Bill, 1859, which was



(id)

(an)

(1v)

Savings Certificates Bill, 1958,
which was passed by the Lok
Sabha at its sitting held on
the 31st August, 1958”7

“In accordance with the pro-

(No. 7) Bil,
1959, which was passed by
the Lok Sabha at 1ts sitting
held on the 3rd September,
1959, and transmutted to the
Raj)ya Sabha for its recom-
mendations and to state that
thus House has no recom-
mendations to make to the
Lok Sabha m regard to the
sard Bill”

“In accordance with the pro-
visions of sub-rule (6) of rule
162 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return herewith the
Kerala Appropriation Bill,
1959, which was passed by the
Lok Sabha at its sitting held
on the lst September, 1858,
and transmitted to the Rajya
Sabha for its recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the sad
BilL”

1881 (SAKA) Correction of Reply to 718¢

Starred Question No, 1978
1220 hre.

COMMITTEE ON PETITIONS
Minures

Shri Barman (Cooch-Bihar—Reserv.
ed—Sch, Castes): 8ir, I beg to lay on
the Table a copy each of the Minutes
of the sittings (Thirty-third to Thirty-
seventh) of the Committee on Peti-
tions held during the Eighth Session.

1220} hrs.

COMMITTEE ON SUBORDINATE
LEGISLATION

SixTe REPORT

Sardar Hukam Singh (Bhatinda):
Sir, I beg to present the Sixth Report
of the Committee on Subordinate
Legislation.

12.204 hra.

COMMITTEE ON FRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FIFTIETH REPORT

Sardar Hukam Singh (Bhatinda):
Sir, I beg to present the Fiftieth
Report of the Committee on Private
Members' Bills and Resolutions.

12.20% hrs.
COMMITTEE ON PETITIONS

SEVENTH REPORT
Shri Barman (Cooch-Bihar—Reserv-
ed—Sch. Castes): I beg to present
the Seventh Report of the Committee
on Petitions.

1221 hra,

CORRECTION OF REFPLY TO
STARRED QUESTION NO. 1978

The Deputy Minister of Rehabiliia-
tion (Shri P. 8. Naskar): Sir, on
behalf of Shri1 Kanungo, I beg to make
a statement.
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Starred Question No 1978

In reply to the second supplemen-
tary by Shn R. Narsyanaswam:
regarding the setting up of a Carda-
mom Board, arising out of Starred
Question No 1978 answered in the
Lok Sabha on the 22nd Apnl, 1859,
Shri Kanungo had stated that a dea-
sion had been taken more or less and
the actual implementation would take
= little ttme, not more than a month

The correct position 1s that a Study
Group has been appointed to work
out detailed proposals for the setting
up of a Commodity Committee on
spices and cashewnut and submat its
recommendations m a month's time
Final decision in the mutter and
mnplementation of the decision will,
however, take more time as State
Governments etc, have to be formally
consulted

Shri Tangamani (Madura:) May I
just ask one question for getting
clanfication?

Shri T. B. Vittal Rao (Khammam)
How can he answer? He will not
answer

Mr. Speaker: There are three hon
Muinisters

Shri P. 8. Naskar
correction

It 18 just a

Mr. Speaker: The hon Ministers
must anticipate that, when they make
such corrections some questions may
be asked for getting clarification and
if the hon Minister merely acts with-
out further instructions, it is rather
difficult (Interruptions)

Bhri Tangamani: Two State Govern-
ments have to be consulted

Mr. Speaker: What 15 the good of
taking away the time of the House?

An Hon, Member: You may direct
them to do so 1n future

Mr. Speaker: I have already done
]

Shri P. 8. Naskar: The question
may be put and the answer will be
laid on the Table of the House

Shri Tangamani: May I know whe-
ther this 1dea of setting up the
Board has been taken up? What are
the recommendations of this com.-
mittee? In view of the fact that the
State Governments to be consulted
are mamly the two State Govern-
ments Madras and Kerala, why s
there so much of delay®

Shn P. 8. Naskar: The informeation
will be laid on the Table of the House

Mr. Speaker: When the hon Minis-
ters correct an answer, it 15 open to
any hon Member to put a supple-
mentary question ansing out of the
corrected answer Therefore, if the
hon Minister 18 unable to answer
further questions, he could have
asked me to put it off till tomorrow
and I would have taken 1t up
tomorrow What 18 the meaning of
merely sayimng something here and not
being able to answer questions imme
diately arising out of 1t? How can I
bring 1t up again tomorrow? The
valuable right of the hon Member to
put supplementary questions ought not
to be taken away

1224 hrs.
BUSINESS ADVISORY COMMITTEE
ForTY-THIRD REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):

Sir, I beg to move

“That this House agrees with
the Forty-third Report of the
Business Adwvisory Committee
presented to the House on the
8th September, 1959 "

Shri S. M. Banerjee (Kanpur).
day before yesterday we pointed
to the serious situation in Bhakra
model was shown to us but that
not console us Why should we
deprived of a discussion?

§-22

g
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Committee

Mr, Speaker: There 15 no question

of depriving anybody of a discussion
We are not able to find any time
(Interruptions)  All the statements
or whatever information the hon
Minister has, had been laid before the
‘House Mr Slocum has come Let us
wait and see what further steps can
be taken

Shri 8. M. Banerjee: There are
serious contradictions in the state-
ments

Shri Narasimhan (Krishnagiri)
May I know whether the Andhra-
Madras Border Bill will be taken up
during this session?

S&ri Saiye Narzyan Sinha- Not in
this session, I am afraid

Mr. Speaker: The Business Advi-
sory Committee met and thought that
it need not be taken up now

Shrimat: Remu Chakravarity (Basir-
hat) Sir, there have been so many
contradictory statements made by the
hon Minister as also in the Press We
are very much concerned about the
position 1n Bhakra If anything more
serious takes place—we hope 1t will
not take place—the country and the
gencral public will say Parlhiament

did not even have a discussion on this
matter

Mr, Speaker. Why not we substi-
tute this discussion for some other
discussion” I think we may consider
this and allow some other discussion
to give place to this discussion because
there have been so many reports and
it 15 a very serious matter The dis
cussion relating to the Orissa Mining
Corporation will stand over till the
hext session The discussion relating

to the mishap at Bhakra will take 1ts
place

The Minister of Irrigation and
Power (Hafix Mohammad Ibrahim):
Sir, as far as I am concerned, I was
Intending to make a statement in this

Shri Mohammed Imam (Chital-
drug) Some Members of Parlinment
are going to Bhakra to see things
personally I think 1t 15 rather pre-
mature to discuss the affairs of
Bhakra-Nangal As was pointed out
by the Minister himself, at present
they are unsable to give us more infor=
mation or enlighten us with any
further information

Mr. Speaker: Let us hear the
Minister

Shr{ Mohammed Imam: When the
model was shown to us, we asked the
persons concerned to give us the facts
and they said that they were unable
to enlghten us any further at present
and that we must be satisfled with
whatever information we had got
(Interruptions)

Mr Speaker: The Minister 1s phys-
cally present here Let us hear lum.

Hafis Mohammed Ibrahim: Sir, I
Was saymg that as far as I am con-
cerned, I intended to make a state-
ment before the House adjourns the
day after, about what has so far hap-
pened As for the statements that
|ppear outside this House and that are
of a contradictory nature, we are not
responsible because the most rehable
information that could be had had
been provideq to this House from time
to time since this mishap had hap-
peneq I have no objection to having
a discussion but no useful purpose
would be served by that The avail-
able information has been placed
before the House and I will placc m

the hands of the House further infor-
mation

My, Speaker: No, no I do not
agree I would allow a discussion
tomorrow It 15 a very serious matter
and the public are mnxious to know
what exactly 1s happering Whatever
comes to the notice of hon. Members
may be placed here and they may
elicit explanation or clanfication from
the hon Mimister He may make the
statement which he wants to make or
circylate 1t so that 1t may be useful
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for the discussion or it he wants to
withhold it till this comes up, let him
do 50. We shall have a discussion
tomorrow. The other discussion will
be postponed to the next session,

Shri Mehammed Imam: As many
Members of Parliament are going
there, we can have it on Friday.

Shri Goray (Poona): Some more
information could be made available,

Mr. Speaker: I am able to follow
the hon. Member. If, in the mean-
while, any hon. Member wants some
clarification, he may pasz on chits to
the Table here and I will pass them
on to the hon. Minister so that he
could come prepared to answer all
such doubts and difficulties that have
arisen in the minds of the hon.
Members.

Bhri Goray: Yesterday, in the
morning we were shown models of the
mte and other things and the.hon.
Minister had invited Shri Khosla who
was the topmost engineer there. He
gave an explanation of the whole thing.
His whole narration—that is, whatever
Shri Khosla told us should be made
available to the Members of Parlia-
ment. If that narration is reduced to
writing and if we are given 8 copy,
it will be helpful in our discussions.

Mr. Speaker: The statement will
include that also.

Hafizs Mohammed Ibrahim: I do not
know whether Shri Khosla is at pre-
sent in Delhi. I shall have to send
someone to Roorkee to bring that
statement from him. I cannot say
whether it will be =vailsble by

My, Speaker: We may try to collect

80
at least those concerned with the area
could come and watch the delibera-
tions here,

Shri Satya Narayan Sinha: That 1s
not going to be taken up in this ses-
sion, partly due to want of time and
partly due to the non-availability of
certain maps which are to be placed
before the House. We hope that
before the next session, which this Bill
will be taken up, those maps will be
made available to hon. Members.

Bhri D. C. Sharma: Till then the
Madras-Andhra boundary will stey as
it is.

Mr. Speaker: The question is:

“That this House agrees with
the Forty-third Report of the

Business Advisory Committee

presented to the House on the

8th September, 1959."

‘The motion was adopted.

Dr. Bushila Nayar (Jhansi): It must
be, Sir, “subject to the modification
suggested by you that there should be
a discussion tomorrow”.

Mr. Speaker: It becomes an order
of the House, Of course, I am obliged
to the hon. Member. It is subject to
the modification proposed by me. It
will be in the records that the adop-
tion of the report 13 subject to this
modification that instead of the dis-
cussion on the subject of mines
tomorrow there will be a discussion
on the accident at Bhakra. That is
only a question of procedure.



far certain other connected matters,
be taken into consideration”

Sir, may I pomt out at the outset
thiat the need for sponsoring this Bill
s due to a decision of the Kerala
High Court, where they have held that
certain provisions in the Travancore-
Cochin Act were ultrg vires? I ghall
give a few facts in ths connection In
1850, the then Travancore Cochmn
legislature passed an Act known as
the Tranvancore-Cochin  Vehicles
Taxation Act In this Act, there were
two provisions which have to be con-
sidered very carefully This was a
taxation measure Section 3 of the
Act was to the following effect

“Impontion of tax on vehicles
(1)Government may by notfica-
tion in the Gazette from time to
tme direct that a tax shall be
levied on every vehicle using
any public road 1n the State,

(2) Notfication 1ssued under
sub-section (1) shell specify the
rates at which, and the year,
half-year or the quarter for which
the tax shall be levied”

“Provided that the rate shall
not exceed the maxima specified
in Schedule I m the case of motor
vehicles and the maxima specified
in Schedule III in the case of
vehicles other than motor veh-
cles”

#t may be found that sccording
proviso only the maximum
fo be specified, and once

3
is

EE
g;’

rates But 1t will be found that in the
same Act of 1950 there was another
section, section 18 which read thus.
“Power of Government to
amend Schedule I, II, or III-(1).
Government may by notification
m the Gazette amend, alter, add
to, or cancel in part or the whole
of Schedule I, IT or III appended
to this Act”

The House will kindly note this ex-
pression, the very wide expression
that wag used They said that it was
open to Government to alter, add to
or cancel partly or wholly any of the
Schedules I, IT and III

While the last Government was m
power 1t felt the need to deal with
these Schedules Therefore, on 24th
September, 1857 the last Mimstry 1s8u-
ed a notification enhancing the max-
mum rates in respect of certain types
of motor vehicles mentioned 1n
Schedule I under the behef that sec-
tion 18 allowed them to power to en-
hance the rates even beyond the max:-
mum rates that had been fixed in the
Schedule These new rates came into
vogue on 1st October, 1857

You will note kindly that as a result
of this enhancement a lot of tax was
collected The rough figure that we
have got in this respect 1s that about
Rs 32 lakhs were collected by the
then Government of Kerala m the
light of this notification

This matter was naturally taken up
by certan aggrieved persons to the
Kerala High Court. The Kerala High
Court dealt with this specific question
that was before them, iz, as to whe-
ther when section 8 laid down that in
the notifications the maximum rates
had to be mentioned it was open to the
then legislature to add such wide or
sweeping expressions like the Ones
that I have already pointed out They,
therefore, went through the various
rulings and came to the conclusion
that thus particular notificstion by
which the taxes had been enhanced
was ultra vires and therefore was not



~7193 Travancore-Cochin

[Shr1 Datar]

of any operative effect The Kerala
High Court in their order stated as
follows*

“As a result of the foregoing
discussion, we quash the notifica-
tion mmpugned as ultra vires the
powers of Government, we also
declare, that the delegation of
power under Section 18(1) of the
Act, to the extent that it autho-
rises Government to fix rates in
excess of the maxima prescribed
m Schedules I and III of the Act
as passed by the legislature, 1s bad
m law, and 1s void and meffec-
tual™

“This was, as I pointed out, in June
1959 ‘Therefore a very anomalous
smtuation arose before the former Min-
istry of Kerala

Now, as I have already stated,
about Rs 32 lakhg had been recovered
under this particular notification So
far ag the object of the then Kerala
Ministry was concerned, their object
was that the rates should be more
or less uniform in all the three parts
of the present Kerala State This
particular Act deslt with the Travan-
core part and the Cochin part because
both these had been ntegrated into
a Part B State, and when this Act
was passed naturally it apphed to the
territories of the former Travancore-
Cochmn area Subsequently, as you
are aware, by the State Reorganisa-
tion Act the Malabar District was
also added on and the new Kerala
State was formed In the Malabar
area the rates were different, and
therefore 1t was considered advisable
to have more or less a uniform set of
taxes so far as such instruments were
concerned The tax was levied on
the basis of provision for seating
accommodation and standing accom-

9, 1960 Vehicles Tazation 7194

(Amendment and
Valdation) Bill

have more or less a uniform system
of taxation so far as such motor vehi-
cles were concerned. But, when under
section 18 they acted by 1ssuing a
notitication the matter went up to the
Kerala High Couit

12.39 hrs.

{SuriMA11 RENU CHAKRAVARTTY ™ the
Chaxr ]

In the High Court i1t was found that
when section 3 laid down a provision
that maximum rates had to be men
tioned 1t was not open to the legis-
lature to have enacted section 18,
much less for the State Government
to have 1ssued a notufication in accord
ance with section 18 That was the
difficulty felt by the former Kerala

ernment Naturally, at the time
when this particular judgment of the
Kerala High Court was pronounced, 1t
wag not possible to have a meeting
of the legislature because the legisla-
ture had been prorogued and there
fore the Governor of Kerala 1ssued an
ordinance on 1st July, 1959 for two
purposes Firstly, to give 1t retros
pective effect In other words, the
provisions of the proclamation that
had been 1ssued 1in 1857 were confirm-
ed by the provisions of the ordinance
s0 that to that extent they had a
retrospective application also, and n
asmuch as 1t was found that the sys-
tem of taxation proposed in the pro-
clamation was fairly satisfactory this
ordinence also dealt with that aspect

As you are aware, the Mnstry
there went out of office with effect
from 1st August, 1959, and the legis-
lative assembly has been dissolved
Under these circumstances, some fur-
ther acts had to be taken, 1n view of
the President's rule, by the Govern-
ment of India Therefore, what was
done was that that particular ord:-
nance was placed on the Table of this
House and a Bill was elso introd
on the principle or on the basig of
notification issued in 1957 That
wag introduced a few days ago
today 1 am just placing before
House these pointy because, what

gk

. JERE
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done was mecessary, and though sec-
tion 18 was found to be ultra vires or
unconstitutional, all the same, the
object for which this particular noti-
fication had been brought was to have
more or less a uniform scale of taxa-
tion not only in Travancore-Cochin
but in the Malabar area of the Kerala
State. For this purpose, the State had
acted in the way in which it had done
and it was absolutely essential, after
the judgment of the Kerala High
Court, to take immediate steps. I
might point out that these steps were
also taken by the former ministry in
the Kerala State. Therefore, the
Governor issued an ordinance on their
advice. That ordinance naturally was
placed before this House because far-
ther action could be taken in respect
of legislation only by Parliament,
That is the reason why I have brought
forward this Bill. I am confident that
it will meet with the approval of hon.
Members of this House.

Mr. Chalrman: Motion moved:

“That the Bill further to amend
the Travancore-Cochin Vehicles
Taxation Act, 1850, and to provide
for certain other connected mat-
ters, be taken into consideration”.

There is an amendment that the Bill
be circulated for the purpose of elicit-
ing public opinion. Is Shri Naldurg-
kar moving his amendment?

Shri Naldurgkar (Osmanabad): Yes,
Sir. ] beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th October,
1p58".

Shri Datar: We shall take up the
amendments after the consideration
stage is over.

Mr. Chalrman: Shri Naldurgkar’s
amendment is for circulation of the
Bill for eliciting opinion. Therefore,
that question will have to be consi-
dered.

(Amendment and
Validation) Bill

Shri Naldurgkar: This Bill, though
it is a small Bill, involves some legal
and Constitutional questions. Accord-
Ing to section 3 of the main Act,

“Government may by notifica- -
tion in the official Gazette from
time to time direct that a tax
shal] be levied on every vehicle
using any public road in the
Staten‘

So, the tax to be levied is on every
vehicle and every vchicle even from
outside using a public road in Kerala
State has been taxed.

No differentiation has been made
betwesn commercial vehicles and
other grdinary vehicles. That point is
very esgential, when we consider the
constitytional point, Article 301 of the
Constitytion says that “trade, com-
merce and intercourse throughout the
territory of India shall be free”. For
this Pyrpose we will have to construe
the Words “shall be free”. What does
“shall be free” mean? The Chief
Courts of Australia and America have
held that the words “shall be free”
means free from taxation.

Shri patar: Which is the article of
the Constitution that the hon. Member
is referring to?

8hri Naldurgkar: Article 3801. So,
I have said, “shall be free” would
mean free from taxation. Their
Lordshijpg of the Bombay High Court,
(as reported at pages 14—17 of AIR
1856 Bombay-Justice Chagla and Jus-
tice Dixit) have also expressed the
same tpinion that:

“It seems to us that implicit in
the conception of free trade is
freeiom from taxation”.

Therefore, if it is the intention of the
Act to impose taxation on commercial
vehicles I am afraid this Act will
be ultra vires of the Constitution.
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1 shall now refer to article 304(b)
‘which says.

The Leguslature of a State may by

(b) “impose such reasonable
restrictions on the freedom of
trade, commerce or intercourse
with or within that State ag may
be required in the public interest "

The proviso to this article reads as
follows

‘“Provided that no Bill or amend-
ment for the purposes of clause
(b) shall be mntroduced or mov-
ed 1n the Legislature of a State
without the previous sanction of
the President”

Perhaps 1t will be argued on behalf
of Government that a tax on a vehicle
15 not a tax on commerce, trade or
intercourse But I want to point out
that while examimng the pith and
substance of any enactment we shall
have to go to the root and see what all
things will be affected thereby If a
tax 1s imposed on a commercial vehi-
<le, no doubt commerce and trade and
intercourse will be affected While,
therefore, considering this enactment,
we will have to examine the pith and
substance of the measure That 15 to
say, we will have to go to the root of
the matter which 1s mamnly affected
“by the amendment

The same questions of Taxation
arose before the Chief Court of
Australia Before I come to that I
‘want to point out agan that article
301 of our Constitution 15 termunolo-
gcally analogous to section 92 of the
Austrahan Constitution

Shri Narayanankutty Menon (Muk-
andapuram): 1Is the hon Member
referring to the Supreme Court of
Australia when he says the Chief
Court of Australia? There 13 no Chief
Court there

Shri Naldurgkar: Yes. I am citing
that case here.

(Amendment and

Mr. Chairman: May I just under-
stand the postion? Under article
304(b), we are empowered, notwith-
standing anything in article 301 or
article 303, to “impose such reasomnable
restrictions on the freedom of trade,
commerce or intercourse with or
within that State”, etc

Shri Naldurgkar. I am referring to
sub-clause (b)

Mr. Chairman: His point 15 whether
1t hag received the assent of the Pre-
sudent or not?

Shri Naldurgkar: Yes The question
that came up before the Chief Court
of Australia, was as to whether the
tax on commercial vehicles was tanta-
mount to tax mmposed on trade, com
merce and intercourse?

Mr. Chairman. The hon Member
will confine h;s remarks to 10 minutes
because there are so many other hon
Members who want to speak

Shri Naldurgkar I am guoting
from page 130 of the Australian Law
Journal, volume 29, May 1955 to Apnl
1856 There 1s a mention of the rele-
vant Acts which were considered

“The Motor Vehicles Taxation
Management Act 1948-51 and the
Motor Vehicles (Taxation) Act,
1851 are to be read and construed
(Tax Act section I

These are the relevant portions of
the Act which were challenged

“The Tax Act mmposes a motor

¥
X
i

schedule

that the tax shall be paid in res-
pect of every motor vehicle, the
registration the renewal of

i
:
;
et



Trovancore-Cochin BHADRA 18, 1881 (SAKA) Vehicles Tazation
7199 X 7200

Act. Under the schedule, the tax
is calculated on the umladen weight
of the vehicle (plus certain acces-
sories). Additional tax is exacted
where the motor vehicle has non-
pneumatic tyres on all or any of
its wheels. Motor vehicles with
compression ignition engines pay
tax at double rateg (this is be-
cause they use oil fuel on which,
unlike petrol, no tax is payable).
It is necessary for any motor vehi-
cle moving along a public street
in New South Wales in order to
cross the border in or out of New
South Wales to be registered and
pay the tax.

Held that Section 3(3) and the
Third Schedule were invalid as
contravening section 82 of the
Constitution and that the Motor
Vehicles Taxation Management
Act, 1049-18051 and the Motor
Vehicles Taxation Act could not
validly apply in respect of wehi-
cles used exclusively in and for
the purposes of inter-State trade,
commerce, or intercourse,”

I have already stated that section 52
of the Australian Constitution is ter-
minologically quite analogous to article
301 of our Constitution. There also
the same question arose. Therefore,
1 am afraid that for an enactment

under article 304(b) read with the .

proviso provided thereto if there is
assent on behalf of the President for
the introduction of such an enactment,
all taxation that will be imposed on
commercial vehicles shall be wultra
vires,

and
Validation) Bill
validate the provisions of another
article if asgent is required thereunder.
It assent under article 117 for Money
Bill was sufficient, there was no neceg-
sity to repeat it for the purpose of
article 304(b). The Proviso to article
304 says:

“Provided that no Bill or amend-
ment for the purposes of clause
(b) shall be introduced or mov-
ed in the Legislature of a State
without the previoug sanction of
the President.”

As the sanction of the President has
not been taken under this article, I
am afraid that the tax that will be
imposed on commercial vehicles will
be ultra vires of the Constitution and
hence invalid. So, the present Bill,
read with the principal Act, must
clarify whether these taxes are to be
imposed on commercial vehicles or
not.

The second point is as to whether
articles 301 and 304 apply to trade,
commerce and intercourse within the
State, because article 301 is wide
enough. The words “throughout the
territory of India"; also include all
vehicles operating within the State.
They are also covered by article 304
(b). I am quoting from page 360 of
AIR, Patna, 1952: Justice Das (para
28) has said:

“The expression ‘within that
State’ occurring in article 304(b)
is wide enough to include free-
dom of trade within the State”.

So, when any tax is imposed on any
commercial vehicle operating within
the limits of the State, still it is in
contravention of articles 301 and 304

(b).

There is no specification of this mat-
ter as far as this Bill is concerned. I
come to clause 8, which says:

“Notification II, No. TB2-14867/
57/P.W. dated the 24th September,
1057, issued under sub-sectign (1)
of section 3 of the principal Act
enhancing the rates of tax on cer-
tain vehicles, shall be deemed to
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have been issued under the prmei-
pal Act, as amended by this Act,
and to have come into force on
the 1st day of October, 1957 "

Notufication II says

“In exercise of the powers con-
ferred by sub-section (1) of Sec-
tion 3 of the Travancore-Cochin
Vehicles Taxation Act, 1950, the
Government of Kerala hereby
make the following amendments
to Notification dated 20th July,
1850, published, in the Gazette
dated 25th July, 1950, specifying
the rates of taxes, namely "

After that, there 15 the specification
of the taxes

I am afraid the present clause 38 1s
m contravention of the provisions of
section 3 of the principal Aet Now
there will be two contradictory prova-
sions Section 3 of the principal Act
says

“(1) Government may by noti-
fleation m the Gazette from time
to time direct that a tax shall be
levied on every vehicle using any
public road in the State

(2) The  notification 1ssued
under sub-section (1) shall speai-
fy the rates at which, and the
year, half-year, or the quarter
for which the tax shall be levied "

13 hrs.

I admit that as far as the notufication
is concerned, all the fates have been
specified, but the other matters which
are important ones have been omitted
So, the intention under section 3 of
the Act s that the notification that 1s
issued under thig section must specify
the rates at which tax shall be levied

(Amendment and
Validation) Bill

It shall also specify the year, half
year or quarter for which 1t shall pe
levied and shall be in force Therefore,
any notification that 15 issued under
section 3 of the Act without comply
mg with the provisiong shall be, I
think, 1llegal In clause 8 there 15 ng
specification as to the year for which
that notification 1s to be held vald
Therefore, I am afraid, that if clause
3 18 allowed to be passed, it
will be in contravention of
the provisions of section 3 8o, we
have to take mto account all these
factors It 1s very important to
remember that once the provisions of
thig section were considered by the
Kerala High Court and some of the
provisions were held wultra vires
Therefore, there should not be repet:-
tion again of the same mistake As
the Bill 15 silent on the point whether
it 1mpose< t{axation on commercial
vehicles, that point should be clarifled
by the Minister If again, according
to clause 3, the notification 15 held
valid, 1t will not be in complance
with the provisions of section 8 So,
1 am of the view that 1t 1s essential
that the Bill should be published and
opinions received on it so that op
nions of the bar and the judges will be
available to the House in order to
enable the House to take a proper
decision in this matter

Shri Datar' May I point out that
both the objections raised by the hon
Member are without any substance’
So far as the question of publishing
this Bill for eliciting public opinion 15
concerned, may I pomnt out that when
an Ordinance has been promulgated
within a short period a Bill has %
follow? That is the reason why ths
Bill has been placed before this hon
House, and if this Bill 1s not passed.
if the matter 1z de certain
constitutional and financial difficulties
also will arise and, therefore, the first
part of the hon Member's objection
18 entirely wrong and cannot be
accepted
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So far as the sccond objection is
concerned, may I point out that all the
study that the hon. Member has made
of the question is, in my opinion,
rather wasted? Here we are govern-
ed by the Constitution. Articles 301
and 304(b) have to be read together.
It is not merely article 301, because it
is slated therein: “Subject to the other
provisions of thig Part”, and in the
same Part we have got article 304
‘which says: “impose such resonable
restrictions on the freedom of
...... " in respect of taxation.
Here may I invite the hon. Member’s
attention to List No. II, item No. 57,
where it is stated:

“Taxes on vehicles, whether
mechanically propelled or not,
suitable for use on roads, includ-
ing tramcars subject to the provi-
zions of entry 35 of List IIL”

Sccondly, he also stated something
-about the provisions of the Travan-
core-Cochin Vehicles Taxation Act.
Mazy I point out to him that when cer-
tain objections were taken before the
Kera'a High Court they were confin-
ed only to section 18 and not to any
others? The hon. Member has placed
before us certain rulings and certain
provisicns of an Australian Act and
aleo certain rulings of what he has
called the Chief Court of Australia.
They are entirely irrelevant, so far as
the present position is concerned. What
was done by the former Travancore-
iCochin Government was to have a
-faxation measure. Now, section 3 was
perfectly all right, because it was
essential that the maximum rate
'should be mentioned. But when cer-
‘tain powers, wider in aspect, and
-perhaps incompatible with the provi-
sions of section 3, were introduced,
‘natura’ly certain difficulties arose and,
‘therefore, parties took the question to
the Kerala High Court. This was the
only question raised before the Kerala
High Court and they came to the con-
<lision that the particular provision
foing beyond the maximum tax was
entlirely wrong. Therefore, 1 would
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submit that what was done was per-
feetly right and, secondly, in view of
the dissolution of the Kerala Legisla-
tive Assembly naturally all legisla-
tive matters have to be placed before
the Parliament and, as you rightly
pointed out, Madam, the President has
given his consent to the sponsoring of
this Bill. Therefore, I submit that
this is a perfectlv valid and constitu-
tional measure.

Shri Narayanankuity Menon: Even
if I am in perfect agreement with the
hon. Minister that there is nothing
illegal, both in regard to the Ordin-
ance and also the Bill, I am a bit
surprised with the way in which he
nut the defence to the condition rais-
ed by my hon. friend, Shri Naldurg-
kar. His own attitude and his con-
tentions betray that he has not gone
into the problem at all and that he has
been dealing with this matter in a
haphazard manner without knowing
the subsequent happenings after the
Ordinance has been issued. There is
a reflection that after the Presidential
proclamation was issued certain ad-
ministrative arrangements that ought
to be made have not been made so far
and, therefore, the whole matier had
to be brought before this House with-
out going into the very details of it,
which shows that the hon. Minister
lacks advice as much as it could be
possible under the circumstances. I
am not in agreement at all with any
of the contentions raised by my friend.
both constitutional and legal, but thev
may be left open to show that argu-
ments may be raised on both sides.
As far as the constitutional validity of
the Ordinance and Bill is concerned,
they may be left to the courts of law
to decide, as this House has never
undertaken the responsibility of decid-
ing intricate questions of law.

After the Ordinance wag issuesl new
grounds were raised by certain parties

.and writ applications—not one but a

series of them, hundreds in all—were
filed in the Kerala High Court and the
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High Court has issued stay orders In
almost all the cases, staying, the ope-
ration of the Ordinance, and till now
the Government is prevented from
collecting taxes from many motor
wvehicles owners. I am pointing thus
out because this has got a long, pro-
tracted and chequered history and
when the original notification under
section 3 was issued in 1957, stay
orders were issued in more than hun-
dred cases and when the case was
finally decided after a delay of ome
and a half years by the High Court,
after making the stay orders absolute,
Government had to pay costs to all
these petitioners, along with. the addi-
tional burden in pursuance of the
Ordinance of collecting huge arrears
from these motor vehicle owners.
The same owners who successfully
conducted their petitions before the
High Court have again gone before
the High Court and filled writ applica-
tions and obtained stay orders. And
I presume from the way the hon.
Home Minister answered my hon.
friend that he is unaware of the con-
stitutional and legal grounds raised by
the petitioners before the Kerala High
Court on the basis of which the High
Court found there was a prima facie
case and issued stay orders on the
writ applications. I may point out to
the hon, Minister that when just about
the 8th of June, 1959 the High Court
passed an order, holding as ultra vires
the power of the Government to issue
a notification under section 3, copies of
the order were applied for by the Gov-
ernment and, I presume, that it was
Government'’s intention to take the
matter before the Supreme Court for
obtaining an authoritative decision.
Some other trouble will arise out of
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under section 3 of the Act That
lacuna. which has been found out by
the High Court has not been. made all
right. What clause 8 here proposes to
say is only about retrospective valida.
tion of the notification once issued.

I should like to know from the hon.
Minister as to what the position will
be if the present Government wants
to enhance the rate of taxation still
further because that does not end
there and the original Act concedes
the proposition that the whole posi-
tion can be reviewed from time to
time. The Government is given the
power to amend or cancel the Sche-
dule in the original Act. By this Act,
validation is given to the particular
notification issued by the Kerala Gov-
ernment. But if the Government
wants to review the whole position
either to amend or cancel the notifica-
tion already issued when circum-
stances change the question arises: is
any new provision added whereby
the lacuna pointed out by the High
Court on the writ applications made
already removed? By this Bill, is the
delegation of authority proposed made
intra vires? That is, the powers of
the legislature—the Parliament now—
and also of the Government are they
now made intra vires? An answer is
called for on that particular point

The second proposal, which I want
to place before the hon. Minister, is
regarding the question of collection of
taxes from motor vehicles and also
the policy that has to be pursued. As
far as the private sector regarding
motor vehic'es is concerned, the
Kerala Government had enunciated =
policy. That policy was based upomr
the fact that they were not in agree-
ment with the Central Government o
form a transport corporation on the
model that had been advised by the
Central Government. The Kenla
Government had its own reasons for
not forming a transport corporation.

The State transport in the State Is

functioning quite properly, large reve-
nues are coming In and' the Gowppor~



ment is able to collect bigger revenues
from the State transport itself and
also certain limitations will be impos-
ed by the formation of a motor trans-
port corporation on going ahead with
the policy of progressive nationalisa-
tion for the public sector. Now I find
from the papers that talks are going
on in Kerala in order to review the
far

apprehension in the minds of the

Thirdly, certain administrative mea-
sures had been introduced by the
Kerala Government by forming a
transport board in order to review
policy. Certain other provisions have
also been made. Now certain proposals
have come before the Kerala Govern-
ment that the Kerala Government is
foing to dissolve that transport board
.31 also svbrtitute direct administra-
tive measures. That also is a point
for which I require clarification from
the hon. Minister.

In conclusion I want to point out
to the hon. Minister that by bringing
this Bill alone all the dangers inherent
n the original Act, as has been dis-
closed by interested parties before the
Kerala High Court, both in the series
of writ petitions on which judgment
has been delivered previously and the
series of writ app'ications which are
pending and on which stay orders
have been issued, have not been re-
moved. A comprehensive study of the
constitutional implications of clause 3
of this Act and also of the delegated
wuthority within the limits of the con-
ditutional power will have to be re-
Viewed by the Central Government
how and.a comprehensive Bill filling
W all the in the original Act
& disclosed by the. High Court will,
have’ t5 be_prought forward in this

House %0 that the very act of passing
this legislation will not be frustrated
by these interested parties by again
approaching the High Court. I also
require from the hon. Minister infor-
mation as to whether he is aware that
the High Court has admitted writ ap-
plications questioning the validity
of the Ordinance and that stay orders
have been issued The presumption
is that prima facie the High Court was
satisfied about the illegality and the
ultra vires nature of the Ordinance-
How is the hon. Home Minister, after
getting this Bill passed by this House,
going to implement the provisions of
this Bill because indirectly the whole
power does not come into operation till
the case has been decided? Therefore
the matter whether the original judg-
ment delivered by the Kerala High
Court regarding the validity of sec-
tions 3 and 18 will have to be review-
ed by the Government and whether it
is advisable at this stage to take the
whole matter to the Supreme Court
for an authoritative ruling will also
have to be looked into. If that is not
done the whole purpose of enacting
this legislation will be frustrated.
Series of writ applications after writ
applications will be pending before the
Kerala High Court. As our past ex-
perience shows, on writ applications
filed, I think, between the 20th and
25th January after the Ordinance and
stay orders issued, the judgments will
be de'ivered either in the year 1961 or
in 1962. That is the delay involved
that we have shown regarding the
original writ applications. Till that
time not a pie of revenue will be
available from this because stay orders
have been issued. Therefore we
should not be content by getting this
Bill passed by this House because it
will be completely infructuous in the
present state of affairs. Further re-
search wi'l have to be made and legal

bring about a comprehensive plece of
legislation covering sections § and 18
so that it will be within the compe-
tence of the Parliament in its powie
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to delegate and that both the Govern-
ment and the legislature will have got
the authomty to delegate this power
of esther cancelling or amending or
substituting the notification I hope
that the hon. Home Minister will spend
seme time on gong into this matter
sn that the very purpose for which
legislation 1s sought to be enacted in
this Parliament will be fulfilled and
the whole purpose will not be frustrat-
ed as also the State wall not be depriv-
ed of the revenue as it has been
gegprived s0 far durmng the last two
Years of this particular revenue that
hds been sought here

Shri Bilisihed Patil (Mira))
Madam Chairman, so far as this Bill
15 concerned, I have certain objections
to raise Just now one objection was
raised, namely, that there are certmin
mnherent defects as yet remanng
there It was indicated that under
section 18 of the original Act of 1950
@overnment was given a delegated
power by the legislature The Kerala
High Court came to the conclusion
that under section 18 the delegation
1z ultra vires and therefore it set at
nought the notification that was issu
ed by the Government in 1957

Now it 1= raized here that that
power which originally was granted
under section 18 must be made abso-
lute by the legislature That 13 put
forth here I am not in agreement
with thug proposal that has been made
by my learned friend here, because
so far as the matter before us 1s con
cerned 1t 1s the increase of taxation
that was done by a notification by a
previpus Government and thereafier
which was confirmed by an Ordinance
fssued 1n 1939 That 15 the shori mat-
ter hefare us The further thung 1s

aR Act 15 going to bs passed by
here Kerala 13 repregent-
ed mine hon Members only A
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is better for us if we stick to thy
matter only and not go ahead and say
that section 18 shall be made absolute
That 13 my first submussion

Then I have objection, so far as thi
Bill 1s concerned, to section 3 Section
3 lays down that the notification that
was 1ssued 1n September, 1957 and the
Ordinance—Ordinance No 4 of 1958
that was promulgated by the Govern-
ment of Kerala on the 9th July, 1850,
3 to be retrospective 'We wall go back
again to the history of thus Bill. The
Bill was passed in 1950 It was m
operation till 1957 In 1857 the Kerala
Government on a certain date issued
a notification by which it increased the
rates It was not accordung to the law
The High Court of Kerala has decided
like that ‘Therefore i1t 15 now per
fectly decided that the Government's
action 1n 1ssuing the notification was
ultra vires and without legal effect
Whose mistake 13 1t? Is it the mustake
of the people who are affected by it
or 1s i1t the mistake of the Govemn-
ment that it has been decided by the
High Court—the highest tribunal of
that Stale—that i1t was a mustake of
the Government to 1ssue a notification
Now, the people chose to go to the
High Court, incurred expenditure and
engaged pleaders It seems something
lhike 150 applications for writs have

even the expenses for that htigation

Now, the Bill has been brought
before us saying that this will apply
retrospectively It means that it Is
nullifying the whole efforts of the
people, the aggrieved parties Can we
do lLike that* Suppose the Govern-
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submit here for the con-

is passed into an Act these increased
rates may come into force. But if you
are going to make it retrospective, it
will have a bad effect and we will lose
faith in justice.

And the further thing ig this. What
is the justification for making it re-
trospective? They are gcing to lose
some revenue. But the Government
made a mistake, It was sought to be
remedied by an ordinance of the Gov-
ernor, And because the ordinance was
retrospective, therefore we should also
make it retrospective—that is rather
a strange argument to put forth hcre.
My submission is that it should not be
made retrospective.

And sub-clause (2) of clause 3 is
very strange. It says:

“Notwithstanding anything con-
wined in any judgment, decrec or
order of any court, all taxcs levied
or coliected . . . shall be decmed
o be, and to have always been.
validly levied or collected".

That means to say that in certain mat-
ters the jurisdiction of the High Court
is taken away. It is better for the
Government to say that. Why is the
jurisdiction given and why arc people
allowed to go to the High Court and
incur expenditure of money? That is
the simple proposition that I put for-
ward for the consideration of the hon.
Minister,

I therefore say that so far as clause

2 of the Bill is concerned I have no
‘*lecl:lon It they mt to rame cer-

of the State, But so far as clause 8
I concernad ft should be deleted from
“‘eﬂm. and the Bill may be passed
into an Act with section 2 only. That
is all that I have to say.
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Shri Maniyangadan (Kottayam):
We know the particular circumstances
in which this Bill had to be introduc-
ed. Of course, I support the Bill. The
argument of my hon. friend that the
Bill is intended to invalidate, or rather
ovigetep, the High Court judgment
cannot be said to be wholly correct.
The main finding of the High Court
was only that the notification was
invalid on the ground that it exceeded
the permissible limit of delegation of
legislative authority. That is the only
thing found by the Higzh Court. And
as such, it cannot be suid that this Bill
in uny way goe; apainst the spirit of
the High Court judgment.

Of course, as regards the taxation
measure adopted by the Government
they thought, because of section 3,
that thev could by a notification in-
crease Lhe taxation to any extent.
That was found by the High Court to
be wrong. So the taxes collected, and
also the arrears of taxes, have some~
how or other to be kept in the govern-
ment exchequer. And so there is this
Bill now before us.

When speaking about this Bill I
have to mention one fact. My hon.
friend Shri Narayanankutty Menon
wag saying that some other provisions
also should bc amended and that the
tax should rather be inereased. My
submission is that as far as the motor
vehicles taxation in Kerala is concern-
ed it is perhaps the highest in the
whole of India. 1 may refer to the
report of the Road Transport Reorga-
nisation Committee which savs (page
23):

“While the subject of taxation
on motor transport was not spe-
cifically examined by the Commit-
tee, the weight of the evidence
before it was that the cumulative
burden of such taxes was unduly
high and should be reduced to a
leve] not exceeding 75 per cent. of
the present incidence in the State
of Madras as repeatedly recom-
mended by the Govemmemt of
India in the recent years.

Inspltedtm:repenmm
tion by the Government of India the
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ras, and the Government of India was
giving directions to the State Govern-
ments that the tax should be reduced
to 75 per cent of that Butin the TC
area even at present it is Rs 6,000
In no other part of India do we find
such heavy taxation both with respect
to stage carriers and goods vehicles

So my submussion 1s that if these
things have to be reviewed, then the
mncidence of taxation as far as these
motor vehicles are concerned must be
taken as a whole and then only what
should be the vehicles tax should be
fixed In the Road Transport Reorga-
nisation Commuttee's report they refer
to that also, and I may just quote 1t
here They say

“Incmidentally the Committee
was repeatedly told by witnesses
that some of the State Govern-
ments who justify an increase in
their taxes on the ground that
their rates are below 75 per cent
of the Madras rates conveniently
forget that 1t 13 the cumulative
burden and not the wvehicle tax
one that should be within 75 per
cent of the incidence in Madras
Thus, 1t appears that even m
States where ete™

That 15 not relevant here

Therefore, when we pass this Bill,
the heavy incidence of taxation must
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be borne in mund. Of course, as far
as the present is concerned I admut 3t
12 not for the Parhament to go intg
these matters The State Govemn
ment have done something and that i
only being validated mow

I do not know what is the relevancy
of the reference to the Trans.
port Board and other things on
a discussion of this Bull It n
true that the Planmung Commis
sion and the Central Government
were asking the State Govern
mentg to form Transport Corpora-
tions 1n the different States and the
Kerala Government refused to do that
They have got their own  reasons
The reason which has come to my
knowledge, as stated by the repre
sentatives of the Government there,
was that if a Transport Corporation
18 formed, we will have to pay taxes
to the Central Government as n-
come-tax and so the revenues of the
State will be reduced That 1s the
reason which has come to my know
ledge But there are ever 30 many
benefits to be derived by forming a
corporation ] am not now support-
ing the view whether it should be
formed There are ever so0 many
benefits to be derived by the public if
a corporation 18 formed. This Trans
port being run by the Government as
a departmental affair, I submut, has
led to so many inconveniences to the
public, so many instances of corrup
tion and all that If an autonomous
body like a corporation is formed, 1t
will have 1ts own benefits My view
18 that that matter has to be gone into
thoroughly and if found ne essary
we must have both the advantages
and disadvantages and a corporation
should be formed so that we may
come i1n line with the other States
India This is a matter of taxation
also The taxes in other States have
to be looked mmto and there should
be some similarity in that matter

My hon. friend referred to some

do not imow what he masns by that



end they are functioning 1n Kerala.

it 1in the present
But, I again submut
that the taxation 1z very heavy com-
pared with other States and that it
has to be reduced so as to bring 1t n
conformity with the taxes prevailing
in other parts of India

8hri V. P. Nayar (Quilon) Madam
Chairman, I do not want to go Into
the circumstances which have com-
pelled the Governor to issue the
Ordinance It 1s well known that
private bus operators have been in all
ways avoiding the incidence of taxa-
tion and 1t 18 a feature common to all
the private operators all over our
country by a set of arrangements It
1s easy also with another set of cor-
Tupt police officials to avoid the real
incidence of texation Now that we
are at the end uf the debate, I do not
want to go into the details I should
lke to examine the judgment of the
High Court which has made the Ord:
nance necessary

Mr Chairman The hon Member
inay fimsh m ten minutes

Shri V. P Nayar I shall try 1
have read the judgment and on read
Ing the judgment I am convinced
that there was a case for moving the
Supreme Court m appeal
find the exact date on which the judg-
ment was delivered It 1 only
printed as June, 1959 I do not know
whether the Government of India had
taken proper steps after taking over
the administration 1n Kerala for find-
but whether an appeal could be
before the Supreme Court 1If
was not possible, this is the only

gEs

Mr. Chalsman: T wish the hon.
Member could change the word

Shri Datar: He may use a mlder
word

Shri V. P. Nayar: Unfortunately, I
am bound to use words the meanings
of which I know

Shri Datar: He may use some mild-
1 word

Shri V P. Nayar: I shall convince
you, because I have read the judg-
ment on which theirr Lordships have
placed reliance dlso, the judgments of
the Supreme Court and certam judg-
ments of the Calcutta High Court es
also the Bombay High Court.

I could not escape feeling that 1t 1»
not a fair judgment and I am entitled
to make a fair comment on the judg-
ment 1n thrs House also

You will find that certain proposi-
tions have been formulated as call-
ing for decision in this case  Their
Lordships say

“The chief contention of the peti-
tioners was, that the delegation of
power to Government under section
18(1) of the Act ‘o alter, add to,
cancel 1 part or the whole of
Schedule I, II or III' exceeded the
permissible Iimits, and is invalid,
and that the impugned notification
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This is the main point which came
before their Lordships for considera-
tion.

Probably it was lost sight of that the
original Act in which this provision
existed was an enactment of the then
Travancore-Cochin State which be-
came an Act in 1950 before the com-
mencement of the Constitution. L
do not take that point at all. Is this
the only instance where the legisla-
ture, whether it is the State legisla-

ture or the Central legislature, has

delegated powers to an authority sub-
ordinate to that? Certainly not. We
know, in this House, about the Sea
Customs Act. What does the Sea
Ctistoms Act say? The Sea Customs
Act has definitely given a  similar
power. Nobody questioned that. If
T'miay be permitted to read the parti-
cular section of the Sea Customs Act,
section 22, it reads thus:

“The Central Government mmay
from time to time, by notification
in the Official Gazette, fix for the
purpose of levying duties, tariff
values of any goods exported or
imported by sea on which the cus-
toms duties are by law imposed and
- alter any such values fixed by any
Tariff Act for the time being in
force.”

Does the Travancore-Cochin Act go
beyond that? Here, the Central
Government has passed an Act which
empowers an authority subordinate
to the legislature and upon it the
power has been delegated, not merely
to alter the rates of duty which may
be arrived at after a caleulation of
the tariff values, but even when a
specified rate is in force, even when
Parliament is sitting, if the Central
Government wants, according to this
provision. the tariff values can be al-
tered to the convenience of the situa-
tion. by the Central Government by
publishing a notification. There are
many instances. Because you have
warned me about the time, I do not
want to go into that. There are many
instances where the legislatures, not
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being able to find time for legislating
on various details, have given such
powers to certain subordinate bodies.
This has to be considered.

I am afraid, the perspective of the
learned Judges of the High Court of
Kerala was not correct, while they
were discussing this point, because, 1
find, the interest of the State  has
never come into the picture. Noi a
single word has been mentioned in the-
judgment about the possible loss that
the Government may have to incur
on account of the taxes not being col-
lected as is provided for in the rules.
It appears also that this point was
agitated before their Lordships and
certain decisions of the Supreme
Court were brought to their atten-
tion. That was a decision of the
Supreme Court reported in A.LR.
1958, Supreme Court at page 909. I
have it here with me. That is a judg-
ment of Justice Venkatarama Aiyar.
The learned Judge contended that
this point did not precisely arise in
that case. If you hear certain sen-
tences, you will be convinced . that
there was no fitter case to be follow-
ed although the Judges say like this:

“If these cases do lay down a
principle which is of application to
the present case, there is no ques-
tion that they must be followed by

us; but we do not think that they
do so.”

It is based on this assumption that
their Lordships have pronounced this
judgment. What does Justice Ven-
katarama Aiyar say? He said:—
this is from page 913 in the case
Banarsi Das V. State of M. P.—para.
7

“Now, the authorities are clear
that it is not unconstitutional for
the legislature to leave it to the
executive to determige details rela-
ting to the working of taxation
laws, such as the selection of per-
sons on whom the tax is to be laid,
the rates at which itis to be
charged in respect of different
classes 'of goods, and the like.”
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Justice Venkatarama Aiyar quotes
with approval a judgment of the
Privy Council also. It is a long por-
tion and I do not want to read it. It
says:

“It is argued that the tax n
question has been imposed by the
Governor and not by the legislature
who alone had power to impose it.
But, the duties levied under the
QOrder-in-Council are really levied
by the authority of the Act under
which the Order is issued.

The Legislature has not  parted
with its perfect control over the
Governor, and has the power, of
course, at any moment, of with-
drawing or altering the power
which they have entrusted to him.
In these circumstances, their Lord-
ships are of opinion that the Judg-
ment of the Supreme Court was
wrong in declaring S. 133 of the
Customs Regulation Act of 1879 to
be beyond the power of the Legis-
lature.”.

The reason why I am submitting s
that throughout the judgment their
Lordships maintain the case that
something ultra vires has been provi-
ded for, that Government were not
acting properly in charging an en-
hanced duty, that the legislature had
given a power which could not be
maintained because they had exceed-
ed the powers and given such a
power to a subordinale authoriiy.

13.41 hrs.

[Mr. DEruTY-SPEAKER in the Chair]

All these points, I submit, are very
important for further consideration,
because the mischief which may be
occasioned from judgments like this
will have very serious consequences
to the  State Government, because
it relates to getting some money.

I have read the judgement over and
over again, and I cannot find why the
Government of India should not in-
voke the aid of the Supreme Court in
annulling this judgment. If, as the
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hon. Minister feels, it is not within
time, then this is the only way. Never-
theless, I must say that the judgment
pronounced in this matter, especially
in the background of the case which
was elaborated upon by my  hon.
friend Shri Narayanankutty Menon,
is a wrong judgment; it is not a judg-
ment which should be left as such.

Shri Naldurgkar: That
has become final. No appeal has
been preferred. Therefore, there
should be no comment on that.

judgment

Shri V. P. Nayar: That is why the
judgment has become final. I was re-
questing the hon. Minisier to tell us
whether at the proper time  he had
taken steps to prefer an appeal. Of
course, now it is conclusive, and we
have no other remedy but to pass an
ordinance. But let there be no mis-
take; even in future the trouble will
be repeated unless we are very clear
about it. I feel that the matter is so
serious that a reference to the Sup-
reme Court is absolutely called for.

Shri Da'ar: The object of this Bili
was absolutely a limited one. A judg-
ment of the Xerala High Court held
the notification issued by the former
Ministry of Kerala to be unconstitu-
tional and ultra wires. Now, the con-
sequences that flow from such a deci-
sion should also be taken into ac-
count. This notification was issued
in 1957, and in June, 1959, their Lord-
ships of the Kerala High Court came
to the conclusion that this particular
notification was entirely ultra wvires.
The effect of such a declaration
would be that all that has been col-
lected or has to be collected or would
be collected would be entirely invalid
and ulfra wvires. Therefore, the con-
sequences flowing from the decision
'of the Kerala High Court have to be
taken into account, and they have
been met by this Bill. Nothing morc
has been done.

Shri V. P. Nayar: May we have
some idea of the amount involved?

Shri Patar: T have already stated

in my opening remarks that it is
Rs. 32 lakhs.
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All that we have sought to do is
:merely to validate what the previous
Government in Kerala had done. My
-hon. friends opposite made certain
points. But may I point out here
.that this is a heritage of my hon.
friends’ party’s Government there?
It is nothing more than that. We are
doing absolutely nothing more than
validating what they had done.

Under these circumstances, what
we have done was the least that
could be done in this respect. An hon.
Member raised the question that
there were a number of other writ
petitions or other applications before
the High Court, and that we ought to
have taken into account all those cir-
cumstances, and all the pending appli-
cations or the applications that were
going to be filed, and ought to have
brought forward before this House
what might be called a consolidated
bill. Another -hon. Member raised a
larger question of policy also. One
hon. Member had also contended that
this Bill had the effect of nullifying
what the High Court had done.

I may point out in this respect that
so far as the functions of the judici-
ary are concerned, they have to ad-
minister the law; they have to inter-
pret the law as it is; and if they come
to a particular conclusion, then, na-
turally, that has to be accepted, sub-
ject to our right of appeal.

But, in this particular case, as I had
stated, in June, 1959, a certain deci-
sion was given, and action had to be
taken to validate what was declared
to be invalid by the Kerala High Court.
I am not at present aware  whether
an appeal is filed or is going to be
filed. All the same, I may point out
to my hon. friend that we need not use
such expressions as ‘twisting’ so far
as the arguments of the honourable
judges of the High Court and Supreme
Court are concerned. They are en-
titled to the view that they teke. If
the view is wrong.......

Shri V. P. Nayar: We are also en-
titled to criticise.
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Shri Datar: ....we are entitled to go
in appeal or revision or have recourse
to whatever machinery is allowed to
us. There is also another machinery,
which® we are taking recourse to here.
Parliament is the supreme legislative
body, and the Parliament is now also
seized of the power of the State Gov-
ernment, because it is President's rule
in the Kerala State. Therefore, when-
ever we find that a High Court has
come to a conclusion that certain ac-
tions of the Government or certain ac-
tions of the State Legislature were
wrong or were invalid, then, it is cer-
tainly open to Parliament without in
any way affecting the dignity of the
High Court or the judiciary, to cor-
rect the particular law and to validate
a particular action that has been
taken by the State Government. This
is what we are doing.

My hon. friend dealt with the
merits of the judgment of the Kerala
High Court. It is perfectly possible
to come to a different conclusion.
But, after all, we as the administra-
tion had to take into account the
effect of the judgment of the Kerala
High Court, and provide for a proper
remedy by which we can get out of
this unconstitutional position.

Shri V. P. Nayar: If the Government
of India were convinced that the
judgment is correct, then what is the
purpose of this Bill?

Shri Datar: 1 would not at this
stage commit the Government of
India or the administration to any
particular view, because they have
certain ways open, which they may
or may not follow. Here, what we
are anxious to do is to validate what
has been stated to be invalid and to
remedy the consequences of such non-
validation.

Mr, Deputy-Speaker: When the
judgment is by a judicial court, parti-
cularly, by the High Court or the
Supreme Court, that is always cor-
rect, unless it is set aside.
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Shri V P Nayar; That 18  alweys
correct, unless i1t 15 modified by a
higher authority Here, they have
not chosen to go in appeal, at the
same time, they want to bring for-
ward an o~dinance which 1n  effect
nullifies the judgment

Mr. Deputy-Speaker: They sub-
mut to the judgment of the High
Court, but if they fee] that something
else is to be done, then they have a
right to remove whatever illegality
or unconstitutionality was there

Shri V. P. Nayar: My only request
was that Government should take
courage m both hands and say that
they feel that the judgment of the
High Court 13 not cortect

Shri Datar: Government always
take courage In fact, we were
charged two days ago for hawving
taken courage in our hands and
brought the Kerala Government
under the President's admimustration

Shri V P Nayar- That 1s not
courage

Bhri Datar. I am submutting that
what we have done 13 absolutely
essential So far as the larger ques-
tions are concerned, I would submut,
they are beyond the purview of the
bmuted object of this particular Bill,
where we are treading on the same

are; and larger questions of policy
will be decided us and when they

arise
There 1s just one more small point

(Amendment and
Validation) Bl

this House is supreme and it is open
to thua House to make such changes
a8 are necessary, specially when a
particylar  interpretation has been
placed upon it by a High Court
That 35 the reason why this Bill has
been sponsored

Mr. Deputy-Speaker: There 15 an
amendment to the motion for con-
sideration which I shall put to the
vote of the House

The question 18

“That the Bill be circulated for
the purpose of el citing opimon
thereon by the 30th October,
1959 "

The motvon was negatwed

Mr. Deputy-Speaker: The question
is

“That the Bill further fo amend
the Travancore-Cochun Vehicles
Taxation Act, 1850, and to pro-
vide for certain other connected
matters be taken mto consider-
ation"

The motion was adopted
Mr. Deputy-Speaker: The amend-
ments that have been tabled are all
not in order Therefore, I shall put
all the clauses together to the wvote
of the House
Shri Naldurgkar: I do not want #o
move amendments Nos 2 and 3, but I
am moving amendment No 4

Mr. Deputy-Speaker: That 1= not
connected with the subject-matter
His amendment says for "Travancore-
Cochin’ insert ‘Inter-State’ That has
nothing to do with this Bill

Therefore, that would not be
order
The question 1
“hat clauses 1 to 4, the En-
acting Formula and the Long
Title stand part of the Bill”
The motion was adopted
Clauses 1 to 4, the Enacting Formule

and the Long Thtle were added to
the Bill
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Shri Datar: 1 move:
“That the Bill be passed”

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill be passed”.

Shri Warlor (Trichur): I have only
one observation to make. I think
one hon. Member, Shr Maniyanga-
dan, said that the rates were very
high. In fact, the Madras rates are
supposed to be higher. The Madras
rates were imposed on the Malaba:
side formerly. When this Act was
extended to Malabar, it got a re-
duction of Rs 5 Then how can it
be said that the incidence of tax 1s
higher?

Shri Maniyangadan: I was speak-
g of the total incidence of taxation
on motor wehicles,

Mr. Deputy-Spesker: The incidence
of taxation in some parts of the
State was raised; in some other parts,
it was brought down

Shail V. P, Nayar: That 1. the
point.

Shri Warior: I am coming to that
He is very mmpatient In the Travan-
core-Cochin area it has been enhanc-
ed by Rs. 5. That is true ™ But wha!
1s the actual position® Let us take
first the buses After the buses have
reaped the full benefit, they are
condemned by the authonties, when
they are condemned, they are chang-
ed into trucks and lorries The truck
and lorry traffic is taking the cream
of the revenue which would other-

almost monopolised by them As
far as the South 1s concerned, there
are four or flve concerns who have

orious If we ask for Re. 1 of a bus~
to ply a single bus on one
routs, he will pay as much as the
of the bus to the authorities

(Amendment and
Validation) Bl
There is so much profit made by the
conversion of the motor spirit en-
gines into diesel engines

Kerala has a particular problem
which 18 unlike in other  States.
There the density of population s
30 much and the population 15 so
congested that it has become a not
orious affair Every bus which ha.
to ply with 20 or 25 people usualy
takes 50 people So my contention 1
that there must be more enhanced
taxation on the buses, thereby pro-
viding as much revenue for the pu
pose of expanding the traffic more
and more

Mr. Deputy-Speaker: That mecans
they will carry still more people?

Shri V. P, Nayar: Now they .u
reptitiously do it. Let 1t be legahsed

Shri Warior: We must break the
monopoly of these people who arr
earning huge profits, by heavier tax
ation

Mr. Deputy-Speaker It must Ix
shared!

Shri Warior: These proplc have
been evading taxes not only now bu.
before Even now, as Shr1 Narayan
ankutty Menon said, they have appl.
ed for a writ o the Hgh Cour!
against this Ordinance I do not
know how far this Bill will give the
necessary power to Government to
impose taxation They know so many
dubjous methods, legal and illegal, to
dodge the taxation authorities

So my appeal to the Governmen!
is to examine this point and seek
the advice of the Law Ministry m
this respect if they have not already
done so I think they must bave don®
so; 1f not, they must consult the Law
Ministry and bring forward proper
legistation immediately to check the
methods by which these people evade
taxation

Mr. Deputy-Speaker: The question
is

“That the Bill be passed™.
The motion was adopted.
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MOTION RE REPORT OF THE
OQMMISSIONER FOR LINGUISTIC
MINORITIES—contd.

Mr, Deputy-Speaker. The House
wifl pow proceed with further consi-
derdtion of the motion moved by Shn
Datar on the 8th September regard-
g the Report of the Commissioner
g Minonties for the per-

30th July, 1857 to 81st July 1958,
1sid on the Table of the House on the
sth May 1959, together with the two
smepdments moved thereon

Shri Panigrahi may continue his
speech

Shri Panigrahi (Pun) Mr Deputy-
Speaker, yesterday 1 was trying to
explain as to how this special officer,
the Commussioner for Linguistic Min-
orities had failed to discharge his
duties properly in so far as the safe-
guarding of the rights of the minomnt-
1es was concerned We shall judge
the success of the Commissioner by
seeing whether his appointment has
cicated confidence in the minds of
of the hinguistic minorities

If we go through the Report, we
will find that many of the linguistic
munorities n the different States do
not even know of the creation of this
post of Commussioner for Linguistic
Mmorities So the Government must
have taken adequate steps to inform
the different lingwstic minortties in
the different States about the creation
of this post so that they would have
been ;n a position to send petitions
direct tg the Commussioner But in
meny places ;n many States, the Nn-
guishc munorities do not yet know
that safegugrding their interests

g
k¥s
g
§

m“’“’"ﬂ to reply All these
for the Commussioner has taken
w%leﬁ.m:rhﬂushehu been
y ed to investigate
mm"““ﬂ:ehnammcmmm:

we\nllalsoﬁndmtheneportm
;::ma‘ of helplessness When the
“mmesm spoke, he said that steps
interes, g taken to see that the
were o, °0f the lnguistic minorities
& I;Ifesulrded Yesterday I was
to pomnt out that the Oriya-
SpeakiNg people in the district of
Kh um and m Saratkella and
€TWan 1n  Bihar and the Urdu-
fpeakidg people m Delh, Bihar and
WS’W
X y my hon frend, Shri
ﬂ:‘;}“ztmmUP pomnted out that
w“iu-mhng minorities are also
suffering in UP

14 Hrs.

But, 1 would hike to appreciate the

the Commussioner in one ins-
tance 4 news item sppeared in the
Statestzn of the 11th March, 1958

ng some difficulties of the
Telugu_speaking minorities of Parla-
kimed 1, Orysen
with Wh,ch the Commussioner acted
i ama g The newspaper report
®ppeartq on the 11th March, 1958;
and, on 1544 March, 1958, immediately,
the Copymicsioner made an  enquiry
from the Orissa Government to know
what Vos happening 1 appreciate
the PO mptness with which he acted
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[Shri Panigrahi]

the dificulties of the linguistic mino-
ritles in those areas? 1 think the
Commissioner should also go through
those reporis as he cared to go
through the report which appeared in
the Statesman,

With regard to the limitations of
the Commissioner I would urge
upon the hon. Minister to see that
he is invested with more statutory
power and authority., At present, the
Commissioner feels as if he is obliged
only to send reports and to make
enquiries by post—sometimes he pre-
fers to go to some places also. I
would like to urge upon the hon. Min-
ister that like the Commissioner for
Scheduled Castes and Scheduled Tri-
bes, this Commissioner for Linguis-
tic Minorities should be vested with
certain more statutory powers so that
he can really safeguard the interests
of the linguistic minorities.

One more point, and I will fnish,
With regard to the different safe-
guards which have been provided by
the Constitution and which have been
suggested by the States Reorganisa-
tion Commussion, I would like to know
from the hon. Minister how many of
them are really being implemented in
the different States. Yesterday 1
narrated the safeguards and the hon.
ﬂ.lnilher also pomted them out in

for Linguistic Minorities

beei:d Commlmunu' for Linguistic
Minorities could not be invested with
more statutory powers so that the
linguistic minorities might feel assured
:i:t their interests will be safeguard-

st %o fre v (i ) :
Wgafw fedr  eiwT Mga, 0@ T
R AR WA JaAY & Wi
W Pz gz g o aw afaee
YTET } Aga woaTE § WY W Ay
YA F AR 41 §3 frard, wOr
82 aw arfad ardrs & afaes ¢t
¥ qre-Te F ag s%d vTwwq g fr
g 3.2 wud mw 33 F 1w §, "I TET
Yo e @0 w41 7 g
fo wrtde wiw giom & ofedt &
rogd ¢ T@4E g4 & w@ d,
TR & a1 A, R aey, gl
e, frafesr ot & @t 4—
YT FF A §, IT B qwA §
e ¥ 43 T SE v ey ST A
§ 1 Fax %Y &7 @ w1 awvy g Wk
Re o v son e or oA  fad
Rulx ey w17 7 @ W d0AIT
W @A gyl e fog aw 229
¥ QiR ¥ F oww @
M ¢ feufe® & on waew
frgeam & gefus feedt & an
T YT, IE AR gy o,
¥ qamddi 3 —af % it e qod
- Swwredy ot ¥ gifat @ —gw O
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TR § «f) ey % a9 7y frdew wear
A g T 9 wWET WY N waw
srefeqw fedyd §, ot Igi7 gw wwe
¥ feafe w1 wemaw feqr @, vawr
wraar fogr §, W1 wad fed &,
18 g8 Ik §, fr ¥ awenl
ot ¥ WAy B IWT w6
ot 37 wlsaal A 5§27 & fad
F3 3 wow Faran W aw feafa 7,
E@@ T qgI | [T  GIA

& sfamt aficm & fde &
v § W13 §3 413 W7 ¥ %7
qoi PP faae s & wmw
AT AWAT § | TN gAdeT ¥
Rat fe wrasr qF, AT WAy faqrg
gx Ig TS WEFT WK g T w7
& wfard «r ar \ fey dT wqar
e g e TR %W ¥
wHqrY ®Y gg @yaw wfgy e wr
wrg dar w3 Israr A1 7w § Fomw
I T NSTAEYFT BT YT €T T ¥4y
ST EY AT | FH FT AT ATEC & AL
9T ] GFF ¥7 A AT &, I A
#t § awsar g o 0 weg I
oS WOIqeT® WM Y8 &1 WAT |
garR 3w F, ag qw arg ) T
e feeell, wad waw®, 2w Torfx
AR R ad g §, YT Q% AN *
g ¥ W fega & fox o SR
% T afer gk 3@ F T R4
q o T 3N formdr A W §,
T8 Aoy A A ®Y § WK W
TWIC § § QAT W7 TAET FAIR IHA
TRI TR ¢ dfgT @ wAW A
fraee wonr wpar g waft @
¥ T WT & W W TR T AaAg
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£rowy § &fwa o wara wg & fe ey
gz wmm & W fewfed &
g % wifwwe srowd 7w O
o fir ot g g & drar qrAdt fraw
g o fo wr o waifer & 3q
AR F dray wrdrr ¥ Frgfer ®Y i
A ST 0 ¥ T woAAT w®
areaw & frast wgfeard foa o
& €Y, I forw Ay Y A Y §,
#T8 S¥ gy & e faqr @@,
& 2 71 W AW A T | WR
A WFH & gTRMT 7 qrEeR A
#Y T 7 A wrest wega femr
& S ga At & were oy Avr Fear
arar wrfgs, fadiver amf A% qgr
& = a1 xer 72 fax w7 @r
Fan frazm & fod s &t s
A1 91T W W ww § fe ag W
gawf o et R Wi gy Y ey @
& @t sfeamgmr dar @ af & AW
#ZT 58 7« femr or wwaT @ 0

a9 g wieong st fgsad
QH ETga 7 I & Fraw § A
%4 fawre @ | IgE oy qum wor
#1, qAW wrar w1 yawr fEar .
9% frd & 9 aw v g 1« ¥
#9 99 Y A g 9vge AT
@ 4, I7% Naqw w2 F7E
q¥ %Y WG AT | IHA 54 B
& T ¥ ¥ ¥y g wfge e
¥ wzer f WY Iuk qro-gre IgA
forw ST ¥ WA Ayl ¥ awrad
9% A T ¥aw wewd g o6
3 ® A gur

o9 W fr 8, Sy wgey, fe
¥4 T T w3 ©
T Tregafiy ofr o ay f o wrEw W
wfeier Fear mar oy fi of o7 @
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wrc wrel ¥t gud wRfow W,
giferae Qoew Ao wifer we
fqr oW | ¥® T T e gwr
Wi 39 e feaed & a g AT
# AT ¥ ¥ qATE, Qexs W o dw
e ordr feqr mar wed ¥y TEnl
fsd 2, 59 fewd sa X fw fewr
THTX § W Avr I AT F e ary
ot ®hr §, ITR sfemear A ww
v € | 99 oF fagra wfaw
*7 & effwre v for w0 @
I & wfr wree Wy § ¥ ;| W
FEHA & T FHAT 9% T Ay & 1

e wefgardt, faferm e,
F qre g AT O § 9 6 AR e
#, W@ AT ¥ @ifgew § WO S
@y § AR AR I ¥ A AT W
frad are) o g1 g@ gt W
@, A f& earnfas @ g, a<= g€
af<feafaay &, fox Wt % a2 afgw
FrY & wfr ot FET §, A W e
& g ) A T W 2 ¥ -
T & o s § fow a ¥ &
T AAW R, T N G GO
3\ Rrar feit o sfadewr faar mam
ar f& 3 * fesft ¥ @7 2w 4,
fge ® st qow & §Ed wwwner
wife frqr s, 9 9T ¥ W WE
a7 7wy afew forg 2 frar

=2zg foamiargaud sfaaq 7 78
fafewrr wq & #g faeg a1 i form foelt
S § W & ww Yo whoww AT €Y
ofew freft s waes e S &
T T ATAT B GOTL AT7AT X T
T | T AW F § 1eLL W -
T ¥ fgere ¥ we & WA A T
R figlr st forerman, fey W
¥t e forera, to. 7 oot W
fryeet vk, st = ® sf et
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T qATar oY R o @ T &y e
e fas & @i A gy @
® WA T ATy, gy @ e,
W 39 & It frem€—F Wy
AR qoaad, wehd o
g Y & o= & e qday
¥ FRY a3 o I 1 g @ weew
%, 39T R 7 7y g W ¥ @
T ¥ gt §, g ey A O gt
L4 Erﬁﬁwmw:
T e i

fge fedft  aoma-gaoetg-
R T N sfeder far o W @
fafwdy # @x ¥ o s= e fawrar
™, g% AR § W FoR § g
g —

“The Press Note was welcomed
by the Anjuman-e-Taraqq:-e-

Urdu as having substantially met
their demands”

"2 AT ¥ I AT @I #Y
& 7€ § W v= I ) wfeaear €,
I FUT oot faar s @1 A
feo wam wrgw ag W d, I
T g 5 sm  oifwaried s
A 5 wfeae dquw & ot & ¥k
€ 9, Sa" 3g AEIE FBMT T
I I TEN T wg a7 5 s
9 AT X 1 aR ¥ www far o
ax saer aw W wfafe &
fotd & gafew s for amt
1 IR AN g oA afew
FAF qER WY W g A
A WO W 7 g wgr v 35 W gEdy
ATaT & w9 &% e faar s wfgd o
7 gwwar g 5 ag oW 1w
gemr § W W ag @if| & q
o it & e @ e @ e
oY 7w war § fs F oy oo frare
— @ o @

W fge ww: & qfew
o W § fe wgr ow vaeg-
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[ﬁ 1[0 fQu- m]

aig-3g  w arepe 8, Swer
warferar ek A s A g § s Iux
e § 3 § g Foerht A
wqw femr wg

ke - @ - 2 ]
O e & e Lalg UyS aiiS
ol 2 3 K g0 J5 el
& 8 & ol e oy Nan
S 38 o5 30 (e eyl
- ol WS g
Wwt wgear wk wwm (ST-
dov-wqgifee  ofemi)  Sfew

Aftew qg & fo 9ux w9 ¥ foeft
frdr et ot @ Sl o

woite gY aran § 7 3w fawfad §
ST agT AT gwar & | woww oy & fe ag
woft o favdt wiv 9T suvET g% Al
2 o graew § F vaar f wyAn smwar
B

oW TG A 9y aa worerk ot §
W IHH T T AT W FTHCA AT
s o B aw qge @97 9T aww
T @ §— oF wg T TN 1w
feinl v wg il xoef g—aaett

Linguistic Minorities

a1 & e g Wi gER afw
W W qTEiNT ¥ YR R
g faar & :

“Orders of the Government
have not been followed in the
spirit by some people in their
enthusiasm for what they consi.
dered to be the cause of Hindl"”

I w97 wfwwd T
aIET ¥ wRE 1 g 78 I@ A
af fear 1 dfeT ag wr forerd &

“It 1s also probably true, on
the other hand, that certain pro.
tagonists of Urdu have at
times made mountains out of
mole-hills and come forward with
complaints for which there is no
genuine basis.”

wafy faw & aw W & fag o s
wft 3¢ areit Y ave ¥ fww ¥
af & | o @ ¥ q@wE fET T,
TE CEHTZEA TG ¢ T FG FORL
wfEl § g wrRel &1 @
AR F qreA A fear agr o E ¥
N, A § FEA W A w @
@ ® wifaw & | e T TS
H ag T 9

T ¥ Y W 7 qg fraga &
wrgar § e wa at 7 ey avet Y
s ¥ fawraa ag ¢ fe waly aw o
7ufy 7 1ex 7 fedt % goT 2w
#r Trerarar Sfwer faar arar ar e
ot o oft I 93 %€ oww e R
A # ) § W W
fos sft 7@t 9T wavedY wrar W frs
fisay may @ W o g% ww
aeTg &1 “Yer” arw w1, fow § W
¥ forey o Tw ¥ o qraR wee
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fem § a i & swfem gur §
afien tawlt ey ooy e

g wETHE off MTCe THo WhMAT,
fomr o, =@

AT To Yo §A A&
A 1 I L)

swagrT wofear wEra el s
LA2L I LIl

TTETE HFAT ATRATLAT § Ty
i A AT g wifewe agw WX
vt ¥ fesma g@ areeh gEEn
T JaAes age’
ferwad & arlm i
gifaT g &7 IW qAT W T | TT-
T I ArAA gy & fee
Iw fFft & 7 g Imgm WY g
yafa freen e wagr w
aifer g "

4% FyAT aex fgwh »r & wow-
g4’ & 7wwar g fr ag 9 A aw
Wit A g1 awely § e oo 9E T
W IO ATE A TR A FT R |
i v fa®& maw w1 w@F I
g s fufrwr aopre & oA &
ft 7 wxTem w Wd grr 9 WY
ward fafe & grar et Afew
aw o A N g o ¢, Frg
ey & wgTTy w7y ¢ W fw
Iy At e wfawrdy ® qamar A
¢, I efdw g 2

" v e xfeaTer At

T et ® GEEr FH ¥
P wwwr gy ar T 4 1 Ay A
T § fs geve sdw F g www i 9f-
A gw & 3w W g Ay W 9fe-
W ) afew fofv w1 ofceis o
T ¥ fafe aer Jerrd ST
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Ay A gg N g el
! W} ) awr Twwd fafe &
& W ¢, vt I Gy Y gy
T &, Wiy et W ey el
X resfy iz of fafer v
&, fomy s oo fadie & 1 gafed
# % wre ¥ frda wom e g
& 3% w2wr o AoeT 7 whew
TG ¥y ywArafa &7 97 I fear
IR Wyear v g frogw et ¥
e A e o W fowfa @
I T a9 w0 5T FE | 5,
N & gud wfoar wggw &, =
N W g wwd wfewia s
A Wrrfga fear & 1 AT o wTw
R S T U
ATET Fy 71T & Ir@T i I SHw
TE fedt w1 wwar g o
R # felt ag #X T T -
AT Wgefv W IW 9 T avg A
A FrAr AT ¥

# gy @7 v faw W qwr W
¥ TR ot wewre gAT ¥ ©F A o
AT 7 %7 SqTa SeTeR W WTEn
g % g gy Y wfseram o wie
A Srefes fear st o i lr w0
i@ qrofi arew § 9w 7w
T ¥ g-qrgw o | IR qQE AT
¥ T ged g wer e fee g @
fedt gy oY freree v wr @ €0
T ey’ i ‘e’ v
# ! w7 g fisar s wema fe
fewelt ¥ sy awer Iw@ q@ AR ¥
afefer ot § Wit o ag aor foct o
# 8 T e wow ot O 2 1 % Pk
T Wy g fF o fgr oF AW
77 W8 § g Iw w1 aew ¥ e
e gedew, frddor
o foolr oW R R T A g,
M wogd New sR§
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[ s zuia]

ow ¥ mft g 4 e fre@d awt F a0
i ¥ frlr # fdfedt @ oF 7t
“Ffgrlt w1 Frsyfor v oY sferer oY, Forr
(¥frz) afwres w1 g fe
wmar “fasfals @iy’ G@ wofre ot
wead WK FMA W wifee 8 oo,
oo ® A o Gt mwr W W
wiferer # ok o fr g o | AW
XY gt o Y T TR

Afier garer qg € v o gt afa-
wiv & ww faer € o gv it B
FIR W WY ATYT IAFT WS § W I
qa AT & AT qET Agd §, 99
® gof & v fwar omw 7 g s
yfmafrgmeaarana g o
¥ foeelt o § wfewemw §
e # gfrar & W ot afer 4
AN § I A gEA  TRT W WA
sfrma aTaT 32N, I *T g L,
Faw afw S gre ¥, gen fF o
quft AR ET THA T, WA
TR T 1 T g ¥ A
fry B s wta €T 37 AT
g NS e oA faer
qepT W H IW A N, wfer TR
FY BYS FT , T AT HF AT ® T
2, wafas e & WU, F I A
sy TR WAW qE |

wiit gy wfafe wr wfme
TR A ay, WY I T AT F
3w g faare @ @gr | v s aferwe
argw A, @ fe gk W F o
wraTa W wiet & % wgre faye
AR A ¥ S wgr T AT 3 P
wam B wea fe s @
figedt ®t whew wrefa-ares 3 § &
T wTRrdgAT g WO 9T TwAt
Ahi ve ® Faray o7k W ot § e g
I wiew wrofg eree AT g &
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W gEdr Amarst ® godte @ gy
Fafsaram IV aaw 4% | W
ot oY v A g &1 wlwd
o w97 o1 agy fewsear s
t Arxw % ford &g g nfgd witfs
wre ifed fe sy s d 1 W W
® wfirsgor wfer &, 3 wr fifean

T TR § |

&t Ew (AR ) wW W
weaT difog

sft sy wetr : & 7 gy Aifeaw ww
THFETTA | TEHT GHE H FT CF T80
¥ | WA W AT ERI A AT WA
TT G NI | WA ATY HfeR grm
T Erm &Y ATy wo s wfse ol
e & farard ®Y g T W #
sve 7@ $T awd, 7w featady, -
grex & faurd WY g e A
SHE 7 THA | FIAT G AT KA
T ¥ ST fAaAT @< &,
Jol @11 5w & wvE wrafer adt 6

wfgd

*t 37 & 7@ I & fod goa ¥ AR
Za gon, awré 3w g, we FAw
woar wwgan g f fgdt # fawrw @
fet & Tw-AT 1 & 5w WA
 gfeeww & wfr & wifigd fe 39
¥ Tq TET T @ EEY A
o v, afew T WETT ST Wi
fie ol wmaTa & fawrg ® o
o Iufe vt

7 U § TG § WO TR
T o |

Shri Goray (Poona): Mr, Deputy-
Speaker, Sir, this House is called Upos
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o take note of the report of the Com-
missioner for Linguistic Minorities.
This report assumes a special
significance because this is the
first time that the Commissione:
has submitted his report to the House.
It assumes a special significance also
because the Commissioner has been
functioning as the special officer
appointed by the President under
article 350B of our Constitution. This
article was introduced by an amend-
ment of the Constitution because the
States Reorganisation Commission had
recommended that such an officer
would be necessary to safeguard and
look after the interests of the linguis-
tic munorities even after the reorgan-
jsation of States

So far as this report is concerned,
it 15 very difficult to congratulate the
Commussioner because this report is
a sort of patchwork. It is sketchy
and all that he has done is to put
jogether the various circulars that he
had forwarded to the State Govern-
ments and their replies. In a way,
we ought to sympathise with the
Commussioner also because the work
that has been entrusted to him is very
difficult  After the reorganisation of
the States, many sore spots have been
left over the body politic of India.
Had his work been confined only to
cultural or lLinguistic activities I sup-
pose he might have succeeded better,
In many places you will find that
these linguistic problems have assum-
ed a political aspect, and as soon as
a particular problem takes on a politi-
cal complexion, I think it becomes
very difficult, and perhaps uncharita-
ble also, to expect that the Commis-
sioner, armed as he is with such
meagre powers, could do anything

for Linguistic Minorities

or planned and how those States
which proved to be recalcitrant should
be brought to book.

You will find that this problem is
not conflned to one State at all. Bihar,
Uttar Pradesh, West Bengal, Orissa,
Mysore, Bombay—almost in every
major State you will find this problem
existing. I would hke to submit that
this problem is Likely to grow. It will
grow because, in the first instance,
this reorganisation has not been
done on a proper, scientific basis, I
would not like to dwell upon the
points which my hon. colleagues have
already dealt with, but I would only
say that if the principles that have
been put forward by Shri Pataskar
were to be followed throughout India,
this problem would at once shrink in
its size The States Reorganisation
Commussion had to say that even after
the reorganisation large belts of ter-
ritory which were bilingual would
remain [ do not know why such
large belts should be allowed to
exist. Of course, 1 am quite sure that
even if we take all the care m the
world we cannot draw a line by which
we can say that those who belong to
a particular language will be segrega-
ted from others who belong to another
language That is not possible. But
what I am pleading is that if sufficient
carc had been taken and certain basic
principles had been enunciated and
followed, then thig problem would
have become smaller. It would have
then been possible for the Commis-
sioner to handle the problem as a
linguistic problem and not as a politi-
cal problem

Take, for instance, the problem as
it exists today in Mysore. There 18

people in Mysore and those people
are saying that they are not being
treated fairly or with justice. The
Mysore State says that it is doing
everything for them. But the Mysore
State which is saying this in

of the Marathi-speaking people will
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Shri N. R. Muniswamy

what happens to the recommendations  Different nomenclatures are
different categories

of this special officer, who functions
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{Shri C. K. Bhattacharya].

That is my point. The question will
‘be put to me as to what the expres-
-gion should be. I find in the SR.C.
report, that particular chapter begins
with the heading “Safeguards for
linguistic groups”. 1 -thought that
‘was & good expression. They began
‘with that, but subseqguently changed
‘it. When the Home Ministry drafted
jits resolution on that particular chap-
ter, they used the expression “minor
Hanguage groups”. I believe that was
a proper expression and that should
havé been used in this report as well
‘as in the Constitution. But somehow
it was overlooked. In article 350A, it
has become “linguistic = minority
e’ The Sovanamant of Jndie
memorandum puts the expression as
“minor language groups”. But, some-
‘how, when that particular article was
drafted for the Constitution this ex-
pression was not put in and this was
changed into ‘“linguistic minority
groups”. And what do we find in this
report? The Commissioner has
advanced further. He has used the
expression “linguistic minorities”. So,
evolution is proceeding towards the
creation of a new minority in the
Indian body politic. That is my
apprehension. More than that, on
page 46, I am very apprehensive to
find that he had wused the words
“minority communities”, The less that
word is used in this context, the

H the expression “minority com-

SEPTERBER 8, 1950 Report of the Com- 7262

missioner for Lin.
guistic Minorities

if possible, in drafting future repocts
the expression that was used in the
Memorandum of the Home Ministry—.
“minor language groups”—should be
stuck to, and the report should be
the report of “the Commissioner for
Minor language groups” and not “the
Commissioner for linguistic minari-
ties”. That is my first submission,
Ot course, I do not deny the problem
of Janguage. The problem of langu.
age is there.

The next point that I should like to
stress upon is that the question of
language should not be mixed up with
the question of culture, as has been
Bype sz this Repors J 808 friv the
Particular chapter of the S.R.C. report
that the S.R.C. does not raise the
Question of culture; it discusses only
the question of protection for langu-
8ges and the word “culture” is used
only in two places in that chapter.
That is not there in the Constitution
alyp, But this Linguistic Minority
Report has mixed up the question of
Culture with the question of protec-
tion of languages. That should also
be avoided.

I would maintain that at lcast in
Ingia difference in language does not
legq to difference in culture. Here we
are meeting and we are coming from
50 many States. I will say that though
We may be differing in languages we
dg not neccssarily differ in culture.
My friends from Kerala come from
ofie extreme point in India. Though
We may be differing in many other
things. ...

Shri Narayanankutty Menom
(Mukandapuram): Nothing. We are
in ggreement with everything.

Shri C. K. Bhattacharya: I hinted
only at the political difference but I
did not wish to bring it out.

We do not differ in culture. The
¢Ylture that prevails in

is the same as the culture that pre-
Viils in Dakshineshwar on the

of the Ganges. We have inherited
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the Indian culture that extends from
Kamrup to Kmnyakumari and
Kashmir. So, the question of culture
should not be mixed up with the
question of difference in languages.
India ia one unit, administratively and
culturally and it should be looked
upon as such. Gandhiji was accepted
in the world as the embodiment of
Indian culture. Whose culture did he
represent—mine or Shri Goray's or
yours or Shri Datar's? He must have
been the representative of the entire
Indian culture and that culture is one
Rabindranath Tagore went to differ-
ent countries times without number,
as the cultural ambassador of India.
What culture did he represent? Not
“the culture of Benga). or Andhra or
Gujerat or Kerala, but the culture of
India as a whole. Shri Nehru is the
representative of Indian culture
Whose culture does he represent—
U.P., Madras or Andhra? Then again,
,our Vice-President, Dr. Radha-
krishnan, goes out to the world, and
is accepted ag a messenger of Indian
culture, What culture does he repre-
sent? Certainly, not the culture of
Telengana or Andhra or Tamil. It is
one embodiment of Indian culture
which is represented by all these
personalities whom 1 have named
here. That point should be borne in
mind. So, my humble and importu-
nate submission is, not to mix wup
the question of culture with the
question of language. Language is
a definite thing and definite
steps may be taken for its pro-
tection, Culture {5 a matter of
refinpment and that would lead us
to a stage where the question of
definition or the question of descrip-
tion might differ and different

BRADRA 18, 1081 (SAy,,

Commissioner for
Linguistic Minorities
Shrl . X. Bhattacharya: That is
g%twmchlwmtobrmm
£5€ creat personalities of Indie

"I:i"_'ﬁmt one culture, and that is the
diay oulture. Call it a composite

S0, the Home Ministry should bring
i“”ﬂe to the Commissioner for “minor
aNgUyge groups” that he should not
80 Mig the question of culture, He
shouly confine himself only to the
Question of how the linguistic grotips
CaN Nave protection in different States
and how they could have thelr own

r tongue used in different
SPR€Tes of their Jivas That s 2oy
secony point,

In fhis connection, I might mention
anothyr point which is a sore point
with me, At times I find our land
descripeg ay a sub-continent. I do
not f4e] any pleasure in thinking that
1 am the inhabitant of a sub-continent,
1 am he inhabitant of a country,

is & country. That expression

Was Yged, was invented, by designing
Persohs who wanted to break up India.
e use of what expression should

be abyndoned altogether. India is one
country  We are the inhabitants of
that country. There is no pleasure
in thinking that I am the inhabitant:
2 sub-continent,. May be, it is
descrineqd s when compared with
Eurthe  Whatever that may be, my

countiy i my country and not a sub-
contifient,

Then I come to the third point, and"
that is: where are the needs for pro-
tectio of the languages in different
Statess There are three stages where
protéition is needed. One is in the:
mediym of instruction. In the field
of edycption the minor language
Brouds require protection. Secondly,
in thy field of official language these
min0k janguage groups require pro-
tectiGy, The third one is in the
matter of examination for public ser-
vices. There also the minor language
EroUkg in different States require
protewtion, If protection is afforded



Shei D C Sharma: Now you have
come to the real point

8kri C. K. Bhattasharya: We feel

ond of the debate and to the end of
axy speech. I shall encd by that Just
as Ehri Panigrahi was stating

i
d
7

ment. Governmental activity at
State level affects virtually every
sphere of a person’s lLife and a
«democratic  government must

Maonos
(Mukandapuram) Mr Deputy
Speaker, Sir, I beg to meve

That this House takes note of
the Annual Report of the Em
ployees’ State Insurance Corpora
tion for the year, 1958-58, alng
with the Revised Ksumates for
1958-59 and Budget Estimates for
1950-60, laxd on the Table of the
House on the 14th August,

1950

In May, 1908, when we were discus-
sming the previous report of the Em
ployees’ State Insursnce Corperation
the hon Labour Minister painted on
the canvas a rosy picture of the state
of affairs to come, winding up the
discussion which was full of concrete
suggestions and friendly criticisms
Today when we look at that cenves



made in 1958 about the improvements
0 be effected ;n the Corporation

It » a painful duty for me today,
when reviewing the work of last year
of the Corporation, also to take into
account the happenings since the Act

of soc.al security which was by stages
to develop a measure of protection
from the cradle to the grave Even
though the Act wag actually begun to
be implemented n 1952, a proposal
was ncorporated in the Second Five
Year Plan that by the end of the Plan
about twenty lakhs of workers wall
be covered by the scheme When wt
are just nearing the penulumate year
of the Second Five-Year Plan 1t 15 a
sorrowfu] state of affairs to reveal
that onlv les. than thirteen lakhs of
workers have already been covered
by the scheme and speaking of the
bent fits to be conferred on the fam:
hes only a very neghgible number of
farml eg have so far been covered and
that too in areas where very meagre
sections of the workers have been
tovered by the scheme

You will be surprised to know, Sir
that this social secunity benefit orga-
misation 1s makmng more percentage of
profit a year by amassing reserves
than actually the State Trading Cor
poration of India_a commercial con-
tern— s makmmg We are at a loss to
understand why so much of reserve 1s
being built up as profits and when the

tion 1s gomng to utilise these
reserves for the benefit of the workers

When the revenue of the ESIC
& actually analysed we find that con-
trary {o the intentions of the orgmal
Act the mawn burden of contmbution
has been put upon the heads of the
workers by means of expropriatory
legislat on and at the same time the

25 LSD—8
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'}ﬂtﬂtﬂf{hurdenputmﬂn
Ployers by and large step by step,
been condoned and only a very
what they
should pay m being collected
them ‘The accounts will reveal
the contrbution from the workers i
meeting the entire expenses as fgr
as the social benefits to the workers
are concerned. Even out of that the
Corporation 15 making profits

15 07 hrs

Bis

£l

[Surt BaRMAN in the Chasr.]

According to the omnginal Act the
workers are to pay 2 5 per cent of
the wages and the maximum contr-
bution that the employer should pay
1s 5 per cent of the total wage bill
Now th¢ workers are paymng 2.5 per
cent, the maximum  contribution
which they should pay, while the
uvmployers are paymng only 1.2 per
cent of the wage bill in implemented
areas and 75 per cent in uon-rmple-
mented aieas After a long tume,
when the workers began to pay the
full bll, all parties represented in
the Corporation unanimously agreed
that the employers’ contribution m
this particular respect should be
increased and the main burden of
social security which they are morally
and also statutorily bound to mect
should be met by the employers and
the employers’ contribution should be
increased to 5 per cent At whose
mmstance, we aie at a loss lo under-
stand, and without any reasonable and
cogent explanation, arbitrarily agamnst
the unammous decision of the Em-
ployees’ State Insurance Corporation,
has the Corporation not «o far taken
any step to increase the contribution
of the employers® Even now the
employers are paying 4 far lesses
amount than the workers are paywmng
at 2 5 per cent of the total wage ll
It 1s a sorrowful state of affa.rs that
when & very benevolent social secur-
ity name 15 given to this Corporation,
for the total expenses of the Cor-
poration the working classes have o
bear the mam burden and when the
employers are morally bound to pay
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thay sre paying, I think, a very
insignificant amount

Coming to the other contributor,
that is, the State Governments, 1 may
say that the State Governments are
paymng only one-eighth of the tota
expenditure That too comes oaly as
a very mmgnificant amount The Cen
tral Government 1s not paying a singl:
ple to thiz even though 1t 1= posod
that under State auspices a new soclai
benefit scheme 15 inaugurated In
short, the workers are now paying
from their wages what the Corpora-
tion 1s spending and what they are get-
ting today in terms of social security
= only whatever 1s deducted from
their wages This happens when the
industries the norms laid down by the
Indian Labour Conference for the
fixation of minimum wages In many
industries the norms laid down by the
Nain+ Tal labour Confcrerce have
never been followed In a majong
of the industnes, for the fixation of
mmimum wages even 1n those areas
the workers are to pay this 2 5 pet
cent Even for the socia) secunty the
workers will have to pay from their
meagre wages That 1, th_ state o’
affairs in which the Corporation 1s

bemng run todav

In 1955-56 the workers’ contrihu
tion amounted to Rs 2 19 c,ores anua
the employers' contribut on to Rs 2 25
crores In 1856-57 it » Rs 3 20

1958-58 1t 1s

3 81 crores from the workers and
Rs. 290 crores from the employers
Thus, you wul realise that m
many centres where the employers
used to take the responsibility of
paying for the social security and

SEPTEMBER 8, 1020 Annual Report of
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portion of the total wage bill Theve-
fore, the sum total of the working
muhﬁntmmyphwm
employers used to give good 1
benefits the employers are given 3
complete holiday, as far as the ex

15 put on the workers in order to get
the same benefit that the employer,
used to give I ask the hon Muustcr
what 1s the dufficulty for the Govem-
ment in order to impiement the fyl
statutory obligation that the employe:
should pay five per cent of the total
wages, in spite of the fact that the
Corporation has decided 1t* I hop
the hon Minister will tell the Howws
from which quarters the opposition
comes and what are the cogent ive
sons why, in spite of the fact that th.
employers have agreed to it they an
still refusing to pay it while the
worker 15 paying the complete staty-
tory maximum that he should pay i«
his contribution

During the first seven years ot the
working of the Corporation the work
ers have paid Rs 10 78 crores fiom
their wages, and the cost of the total
benefit that has been given to then
during the first seven years comes U
the tunc of Rs 8 28 crores Tha
means, m short, that the workers an
not given the total benefits from the
Corporation even io the extent of th
wages that have been paid by them
as their contribution to the Emplowi/
State Insurance scheme

When that state of affairs continue-
on the other side the Corporation
building up huge reserves The pur
pose of these reserves, the overwhelm-
ing tune of which 1s never earmarked
for a particular purpose, the reason
why the reserves are bemng bwilt up
1s left for us to guess 'The Corpora
tion has now got reserves to the tun€
of Rs 14 crores ‘There is another
reserve fund which comes to Rs 13
lakhs which 1s for a specific purpose
namely for dependants’ benefits, and
a permanent disablement fund of
Rs 4172 lakhs Along with thee
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when the workery are not

in terms of medical benefits and
cafh benefits even to the extent of
what they pay, the administrative ex-

the Employees Insurance scheme 1n
aimost all the centres, the administra-
tive expenses are going up year after
year. The hon Minister should tell
shis House on what particular count
the administrative expenses are gomng
up year after year After the discus-
sion last time, 15 there any improve-
ment in the state of affairs? I am
very sorry to submit before the House
that there 1s absolutely no improve-
ment 1n any quarter on the basis of
which criticisms were levelled in this
House last time But things have
deteriorated to a great extent

In 1957-58 the workers have con-
titbuted Rs 3 52 crores and the em-
ployers have contributed Rs  2-83
crores The proportion undergoes and
suffers a decrease As interest the
Corporation has Rs 31 lakhs The cash
benefits in that particular year which
the workmen got come to the tune
of Rs 2 1 crores For medical bene-
fits given by the State Government the
Corporation has given Rs 1 61 crores,
nclusive of arrear bills for the pre-
vious years And the administrative
expenses for that particlar year come
to Rs 61 lakhs

In 1958-59 the workers paid Rs. 381
crores, the employers paid Rs 2'9
crores and the other income was
Rs, 0'51 crores. And in this year
also, that is 1958-59, a net saving of
Rs 2-3 crores has been made by the
Corporation.

Now, analysing the financial posi-
tion of this Corporation, this Corpora-
ton has got financial capacity, includ-
Ing the reserve funds that stand as a
future guarantee, to give far better
benefits to the workmen concerned.
In proportion to the financial capacity
of the Corporation the benefits which
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the Corporation 13 giving today could
be termed as completoly negligible.

I may point out one or two instances.
Now, generally cash benefits are given
in case of sickness, for58days In the
case of TB one quarter of the wages
15 gwven after this period of time.
Now, can we satisfy ourselves, as far
as the primary needs of the workmen
are concerned, when they are not
even gettng & mummum wage and
from their wages alone you are tak-
ing so much amount of money and
when you are not giving back the
workers the benefit equivalent of the
money that you are taking away from
them, whether a workman could just
pull on, av far as security is con-
cerned, with the meagre thing that
you ate providing” What will a
workman do after 56 days of iliness?
Because even in normal cases, as
statistics reveal, a workman can fall
ill after 56 days also While you are
taking the wages, you are not giving
him anything after 56 days What is
the workman supposed to do® And
you dare call it a social security
scheme where 1in case of illness even
after that tume the workman i3 not
protected by means of any benefits

And th¢ scheme of extending these
benefits to thewr famihes the opera-
tion of that scheme 15 a miserable
failure The majority of the workers
who are covered by this scheme,
wher more monev s oxtracted by
the Corpuidtion, are inose in centres
ke Bombay, Calcutta, Kanpur and
Madra~ The Employees State Insu-
rance Corporation mn a very dubious
way thought of cxtending family
benefits to such centres hke Bangalore
where the workmen arc not concen-
trated and where large numbers of
workmen are not insured, so that they
can just try the scheme where only
a himited number of families will be
there because only a small number of
workmen are covered in those centres
What 1s the explanation of the corpe-
ration for not trying this experiment
of imtroducing the benefits to the
farmilies of the workers i centres
like Calcutta, Bombay and Madras.
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where the demand is greater and the
ywstification 18 greater for the work-
men's families to be protected, because
in the cities the incidence of illness,

hving index, the workman's income
35 lesser and the cost of medical
treatment, including that of his
family, 15 higher Is there not a
justification for introducing the
scheme for family benefits in centres
bke Calcutta, Bombay and Madras
What 15 the explanation to get thesc
benefits mntroduced m comparatively
smaller centres like Bangalore and
other places” In spite of the assu
ranee that the hon Minister has given
last time that this scheme would be
extended to the families also in prin-
cipal centres, this kind of experiment
in these meagre centres 18 proposed to
be done which should not be tolerat
ed, and the Corporation should take
mmmediate steps to introduce the
coverage of family benefits at least 1n
amportant centres like Calcutta
Madras and Bomb: before the next
year Tuns out

But as far as the budget 1s concern-
ed, rosy pictures are pamnted When
the actni] (stimates come, the Cor-
poration 1s unable to spend the money
allotted in the budget or they do not
want to spend, and at the year-end
the money 13 reverted to reserves
because the money 1s not spent We
demand an assurance from the hon
Minister that this guarantee that he
bas miven of extending these benefits
should immediately be implemented
m centres like Caleutta, Bombay and
Madras and the family benefits should
be extended to all the workers cover-
ed, before the period of the Second
M™ve Year Plan runs out

Both in the case of extention of
thess benefits to the families and also
reservation of beds and many other
rewvects we find in the report that a
sombre note has been struck, because
the State Governments in many places
erther refuse to co-onerate or there
» lack of eco-operation Two years
back when I raised this subject, the
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tion” And he sald that in
mediate future, because the Lnbou.r
Conference at Naini Tal was to come
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in spite of the Naia Tal Labour
ference, i1n spite of the
Labour Conference, in spite
fact that two years have run
are not finding even an 1ota of agree
ment between certain State Govemn
ments And from the report it 1
amply clear that mamnly the Statc
Governments of Bombay and Benga!
are standing in the way of mtroduc
tion of family benefits in these cen
tres And the Central Governmen
and the Employees’ State Insrancc
Corporation have made unconditiona
surrenders whenever the dictates fron
the State Governments have come

I want to put forcibly that th
Labour Mimister here should act, and
he should act forcibly, because fo
the last five vears he has been playing
into the hands of the State Govern
ments and whenever the State Govern
ments try to sing a song to the effect
“Reduce the contribution of the Stat
Government, we are not prepared to
reserve beds”, as Dr B C Roy sm-
n Calcutta, or that “We are not going
to give steel and cement to the
hospitals” as they say mm  Bomba\
they just keep quiet This sort of
plaving into the hands of the Stat
Governments and the State Govern
ments coming as an obstruction in the
way of the imnlementation of the
scheme should not be tolerated, and
the Labour Minwter today at least
should take a firm stand that ¢
State Governments should fall in lne
And if they refuse to fall in hne I
hope there are ample instruments in
the hands of the Central Minister<
and the Central Covernment to teach

a lecton to the State Governmeni
thlt they should behave in the inter-
ests of the workers and fall in lioe
with the Central Government’s poliey

eh
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Coming to the question of hoepitals,
it is 2 misarable case as well, Accord-
ing to the Corporation’s own calcula-
tion, about 2,400 beds ought to be
ed for the 13 Jakh workers wno
are covered by the acheme. Now, the
total number of beds reserved upto-
date comes to a little lesg than 1,800.
Stll, there is a deficiency of 600 beds
to be reserved as far as those who are
covered are concerned. What 15 the
explanation? I find that the West
Bengal Government have stated that
they are not prepared to reserve beds,
because beds are not there. What is
the answer of the Employees' State
Insurance Corporation and the hon.
Minister? If the State Government
m Calcutta says that adequate number
of beds could not be found in the
hospitals in Calcutta the only alter-
native to the Corporation 13 to go and
build its hospitals What steps has
the Government taken to build hos-
pitals?

When about 3 lakhg are covered m
Bombay, you should have three hos-
pitals in Bombay What steps have
been taken? For two hospitals noth-
ing has been done In spite of re-
peated demands, in spite of assu-
rance given by the hon. Mmister two
years ago that the Mahatma Gandh:
Memorial hospital is being construct-
ed at Parel, no hospital has risen over
the ground. The excuse is lack of
steel and cement for this hospital.
You have collected the workers’
money in your pocket. That money
has to be spent for hospital for the
workers. Five years have passed.
The reserve fund has accumulated
But, you cannot find cement and steel
for the workers’ hospital in Bombay
I invite the hon. Minister of Labour
to come along with me to the streets
of Bombay and see mansion after
mangion rising with steel from the
blackmarket and cement in the black-
market. How so much of steel and
cement has been made available to
the millionaires in Bombay. Including
Pare], in Malabar Hill, Hornby Road,
Tots of big mansions and skyscrapers
fome up for private individuals? If

3
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cement and steel are avalable o
them, why should not the Central
Government see that for this Mahatraa
Gandhi Memonal hospital, at least.a
small quantity of steel and cement is
miade available? 1 do not think the
hon. Minster could face the House
and say, the Central Government
could not get a few tons of steel and
cement for the Mahatma Gandhi
Memorial hospital. Five years have
Passed 1 also demand an explana-
tion. He cannot plead financial dis~
ability, because a large money is there.
What are the real difficulties for this
Bombay hospital? When are you
BoIng to build the two other hospitals?®
Is 1t with the same pace, is it with
the same stress, 1s it with the same
speed of the Mahatma Gandhi Memo-
rial hospital that you are going to
bwild the other two hospitals in
Bombay?

No steps have been taken for the
Calcutta hospital ‘There is every-
where inadequacy of beds which have
been prescribed 1in a most conservative
manner by the Corporation. I have
Eot my own experience of the difficul-
ties of the insured workers. An ordi-
nary tax-paying citizen has got a
fundamental right to go to a public
hospital and get medicine When an
msured worker goes there, he 15 a man
wanted by nobody The Government
hospital doctor says. vou are an in-
sured person you have the ESIC
hospitals When he goes there, there
15 no medicine The scheduled medi-
cines are not obtainable. Penicillin 1s
not available. Streptomycine is
not obtainable There 1s no alterna-
tive treatment for these people also
The poor worker, after paying hard
cash out of his minimum wages, goes
there He does not :get medicines.
He is an unwanted figure in any Gov-
emment hospital. That is the situa-
tion as far as the insured workers
are concerned When they go to the
public hospitals, they are not attend-
ed to If he had been even an ordi-
nary citizen who does not pay anything
out of the wages, he can get a better
treatment in the hospitals. There is
somebody to look after him, because
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the hospital 18 responsible Now, the

1s not responsible A sort of

develops between the workers
insured with the Employees’ State
Insurance Corporation on the one hand
and medical practitioners on the othe:
A regular cold war goes on, of which
the poor victim 15 the worker who
pays from his pocket for the benefit
that he 15 to get

On the other hand, before the Act
came into force before he was covered
by the scheme, at least he got some
aordinary medieme from his employer
Now, the employer says, you have the
scheme, 1 am paymng for the scheme
don’t come here Even ordinary things
are not available in the factory When
he goes to the hospital, he 1s told you
are a privileged person, you have
the ESIC hospital When he goes
there the doctor says, ‘I can't do any
thing because of the delay in getting
medicines I do not get pemicillin, this
and that Where has the worker to
go? There are hundreds of instances
The workers do not get treatment for
the mere reason for the mere crime
of agreeing to join the Emplovees’
State Insurance scheme

What are vou doing as far a< the
beds are concerned? Can  you
honestly say—I am putting this ques-
tion 1o the hon Labour Mimister—
that at least a majority of the workers
who have been covered bv your
scheme are getting reasonable avcrage
treatment in any of the hospitals in
Bombay Calcutta and oth(r centres?
I can say from mv experience They
are not getting Therefore mmediaic
arrangements will have to be made
m order {o reserve the mimumum
number of beds which have been
prescnbed on a conservative analys+
by the ESIC Simulianeously
before this year rung out, the hon
Minister will have to make provision
for the building of hoepitals Hospi-
tels are required especially mn Cal-
outia, Bombay and Madras He
should not come before this House
like this because 1t 15 a shameful

because steel and cement

mght a» prefabricated buwlding:
Reslly tears come¢ down the eyes of
workers that when we are paying
for this this Government is not abl
to get even some steel for bwldmg
hospitals even after our payment 1.
it not a shameful state of affairs®

Thereforc¢ I want an  assuranu
from the hon Minister that that
lethargy of the ESIC for the last
three¢ years and also the criminal
neghgence of the Ministry in not
putting the Corporation m order and
in not pulling up the Chief Ministers
for not reserving the beds, will not
happen thus year and that befor
this year 1959-80 runs out at least
construction will start of the hosp
tals in Madra., and Calcutta and th
Mahatma Gandhi Memori.  hopital
construction will be finalised and the
reservation of beds will be mad¢ even
according to th¢ conservative esti-
matc made by th¢ Corporation itself

Analysing the total income and ex.
penditure

Mr Chairman Just a munute [
will have to ascertan how many
Members are willing to speak Four
or five please send 1n your names

Shri Narayanankutly Menen So
much regarding the benefits from the
Corporation When the Second Flve
Year Plan 15 about to run out, when
such a promise 1s given to the
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workers, when the workers are pay-
ing so much, is 1t not a thing that the
hon. Labour Minister should sit down
and ponder that what we are giving
in 1969, in the midst of the Second

e Year Plan, after getting the
workers' money, 15 not even in con-
sonance with the recommendations
that have been made in 1831 when
British imperialism was ruling here,
when the Whitely fommussion re-
ported” The Bombay Textile Labou:
Enquiry in 18937 recommended, even
though the colonial economy prevail-
ed here and the Brnitish satrap was
ruling ‘here, far better facihities than
you are giving under this scheme
today. Therefore, a specific case is
made out for improvements and alvo
additions to the benefits that are
given to the workers. The Corpora-
tion can afford it The Corporation
has adequatc financial stability

Then, 1 come to the other question
In many centres, as 1 have pomnted
out, 1t 1= 1mpossible for the workers
to pay »0 much «(ontnbution trom
their wages Their wages are not
even m consonance with the mini-
mum wages laid down bv you alone
Before you sev that that policy that
was accepted in the Indian  Labour
Conference 1s 1mplemented, in fixing
minimum wages In many mndusines,
there 1 a case for reduction m the
workers’ contnbution to this particu-
lar scheme The workers should nct
be fleeced hke this The  workers
should not be asked to bear the burden
of the entire benefits It 1s for the
employers to bear the burden You
will have to sec before the next yeal
that the employers’ contribution 3s
increased to 5 per cent, the statutory
maximum and the workers' contribu-
tion 1s reduced Makc the employers
10 pay more for the socml secunity
scheme at least 50 per cent that you
are gaving because the cmployers are
bound to pay

Before 1 come to the actual admi-
nistration, I may point out that only
12 lakhs of workers are covered
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now by this stheme.
workers have to be
would submit that
have to be taken to cover the entire
workers, at least before the Second
Plan runs out; this scheme should be
extended in order that all the 20
of workers will be covered by
scheme,

Now, coming to the adnmunistration,
I may point out that this corpora-
tion which runs with the money of
the workers mainly has mnot got
enough workers' representatives in it.
The workers are in a very deplorable
minority there Even when there is
minority representation of workers,
discrimination 1s shown against cer-
tain trade unions In many centres,
where the AITUC represents the
majority of the workers in the siand-
ing committees of the corporation
they are purposely excluded; and
there are many standing committees
of the corporation where the repre-
sentatives of the ATTUC are not taken
.

L

Sir, allegations are made that when
the Communist Party formed the
Government m Kerala, they were
functioning 1n partisan interesis, and
that party functioning was there I
would hke to ask whether there is
any committee which has been formed
by the Kerala Government where
egqual representation hasn not been
given to the AITUC workers and the
INTUC workers” Take, for example,
the Employees’ State Insurance Cor-
poration working under theirr aus-
pices In many wvital standing com-
mittces which are deciding about the
fate of the workers and the benefits
1o be given to the workers, the AITUC
i1s purposely excluded 1 can point
out many standmg committees where
the AITUC has not been given repre-
sentation 1 would submi that
gencrally, the wital representation of
the workers, to whatever trade union
they may belong, should be increased
mn this corporation, and this corpora-
tion should be run by the worlkers
mainly and not by the officers and
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the State Governments who are
against thus The workers’ repre.
sentation should be generally m.
creased, and according to the mem-
bership which 1s accepted by the hon
Minister, proportional representation
should be given to the different trade
union organisations, and such sort of
discrimination should not be prac
tised in the standing committees and
also the regional boards of the cor-
poration

The hon Minister assured us last
time that the whole matter would be
discussed in the Indian Labour Con.
ference It was discussed, and then
a study group was appownted in order
to recommend standardised forms of
social security I wish to tell the
hon Minister that at least the AITUC
13 not agreeable to the 1mplementa-
tion of the recommendations of the
atudy group because a new method of
changing the provident fund scheme
to a pension scheme and an inte-
grated social security scheme 1s en-
visaged 1n the study group's report
That at least cannot be accepted
even mn pninciple, when this deplor-
able state of affairs 1s there as far ac
the Employees’ State TInsurance
scheme 1s concerned We are pre-
pared to accept an integrated social
secunity scheme provided Govern.
ment are prepared to fulfil their pro-
mises as contemplated 1i1n the
Employees’ State Insurance Scheme
and provided they are able to con-
vince the workers of the AITUC as
well as the INTUC and all sections of
the working classes that the Em-
ployees’ State Insurance Scheme will
be worked properly and this corpora-
tion will be a useful orgamsation for
them Unfil the promuses held out
by the Employees’ State Insurance
Corporation and the Munster are
made realistic and the workers get the
satisfaction that these promises would
be fulfilled, 1t would be a dangerous
step to talk of the pension scheme
and the mtegrated somal security
scheme Therefore, I would appeal

SEPTERBER 9, 1950 Annual Beport df 728>

the Employess’ State
Insurance Corporation

to the hon Mimwster to stay
scheme for the time bemng Let o
put this house in order Lel the
workers get the benefits to which the,
are entitled under this scheme, unt)
they get the benefits, until this house
1s put in order, let us not think of
new schemes

1 know that the hon Mimister ha
go. so many 1deas He 15 a well
meaning person He goes on speak
ing, and he has got good intentions
and he has got the desire that thing
should be set right But his desire i
just hke cotton 1n the wind, becaus:
the moment it 18 expressed, it 13 1m
mediately thrown away The hon
Minister hag got an 1dea of intro-
ducing a scheme to give yogic practic
to the workers, or yoga tramning
order to improve their health How
ever much I may ke the yog
scheme, and however much I may ap-
preciate the hon Mmister's allegiuan
ce to this scheme, I want to wam
the hon Mmister that 1t will be a
fatal step if he introduces this yogs
training among the workers, because
as far as the yoga theory 1s con
cerned, yoga cannot be practised by
the majority of the workers, because
as the report says 50 per cent of
them are suffering from anaema, and
a person with anaemia cannoi prac
tise yoga, because the weak hearl
will 1mmediately flop off the moment
he starts yogabhyasa. Therefore, |
may tell the hon Minister before he
starts this yoga business, even though
he has very good intentions, that thy
1s not time to start it Let us put
the workers on an average healthy
basis, let us give them some med-
cines, let us cure thewr diseases, let
us cure the tuberculosis patients of
thewrr diseases first, and then we can
think of starting this yoga practice,
and then it will work very well

f

support to Government
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and we should co-operate with Gov-
ernment and the hon  Mimster
at the helm But we have waited
for these seven years, and the ex-
perience that we have got 1s one of
total disregard of the workers'
opimons, total discrmmination, as far
as the AITUC 18 concerned, breaches
of promises year after year, and non-
fulfilment of even the fundamental
and basic things that have to be
done In the Light of this, it 15 1m-
possible for the AITUC, 1t 1s :mpossi-
ble for the workers who have signed
a form for jomng this, m order to
co.operate fully, I may tell the hon
Minister that the goodwill and co-
operation that has come from the
workers will have to be retained, and
if that 13 to be done, then things
will have to take a considerable turn,
they will have to undergo a consi-
derable change All the promuses and
desires of the hon Minister will have
to be made realistic

As a result of the discussion on thus
report which has not shown even an
mch of progress as compared with
the last year’s report, I hope the
hon Minister will take personal care
and also take some firm measures
io see that the obstruction of the
State Governments 1s removed ymme-
dmtely, that the obstruction of the
bureaucracy 1is removed immediately,
and also the delay regarding the
hospital benefits etc  will be removed
immediately and steps will be taken
for that purpose immediately I hope
the hon Minister will spend some
time over this and see that this great
task that we have taken of providing
a vista of social secunty as far as
the working classes are concerned, is
not shattered to pieces because of
frustration 1n the mimnds of the
workers and because of the shatter-
ing of the confldence of the workers,
I hope the confidence of the workers
in this scheme will be bwilt up and
not shattered to pleces, because when
once this confldence 18 shattered to
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pieces, 1t will be very difficult to
bring back that confidence There-
fore, 1 make an appeal to the hon.
Minster that let this confidence and
let thus goodwill not be frustrated by
thus kind of action It 18 only when
we retain the confildence and support
of the working classes that we shall
be able to make this schemc a
success and also be in a pomtion to
assure the entire working classes of
the social security scheme which 13 to
come in the near or distant future, a
schemne of social security from the
cradle to the grave

The Mmister of Labour ang Em-
ployment and Planning (Shri Nanda):
My hon friend has ended on a
wrong note, namely the grave

Mr Chairman Motion moved

“That thus House, takes note of
the Annual Report of the
Employees’ State Insurance Cor-
poration for the year, 1958-58,
along with the Revised Estimates
for 1958.59 and Budget Estimates
for 1959.80, laxd on the Table of

the House on the 14th August,.
1059~

Shri Oza (Zalawad) To a cerian
extent, 1 share the feelings of anxiety
¢xpressed by the previous speaker I
can also appreciate his impatience
about certain things, so far as the im-
plementation of the Employees’ State
Insurance Schemeis concerned. Itis
true that we must at once concede that
things are not running in as perfect a
manner as they should At the same
time, I do not at all subscribe to the
dismal views that he has expressed

with all the vehemence at his com-
mand.

He has drawn a very dark picture
about the various aspects of the
scheme 1 was wondering how he
had gathered this picture 1 thought
that he would refer to the implemen.
tation of the scheme in the area from
which he 15 hatlng 1n  Kerala and
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. ) d¥ cal benefits are concerned, s res
casighten us about 'his day-to-dsy ponsibility has been cast, under the
wxperiences. But, oontnn't Ww"“; Act, on the various States, in .

tion, he reverted to Wes areas in which this scheme iz to be

expects :
Bengal for whith my hon. friends
opposite nowadays particularly have
«cultivated some love, and tried to run
down that Government, and 1 think,

not justifiably.

As 1 said, 1 entirely agree that we
smust all be concerned over the proper
implementation of this scheme. AS
has been siated, this 1z a welfare
meagure; we have been saying mn
sesson and out of season that ours 18
a wellare State, and we ultimately
am at giving security to the weaker
sections of the community from the
.cradle to the grave, consistent with
our resources,

Therefore. it is but proper that all
of us should take keen interest in the
implementation of this scheme which
is the first of its type lo be imple-
mented in this country. As the pre-
vious speaker has said, we started this
scheme in 1952 Six year, have
passed. This scheme has not only to

we have Jaid down in the
-Second Five Year Plan, we have to
cover a working population of nearly
20 lakhs people by the «end of the
Second Plan—but we have ulso to
gee that the various benefits accrue
40 the wage-earners as envisaged
under the Act and the scheme as a
whole So we have to be very care-
4yl about the implementation of this
scheme.

As is well known, this scheme
broadly runs into two parts—what
are called cash benefits and what arc
called medical benefits. Under the

Act, the Employees’ State Insurance
i concerned

are given in time to those who are
.entified to them. So far as the medi-

am of the view that sooner or later,
we shall have to find out a more un.
fied system under which better .
ordination and co-operation can be
evolved.

My hon. friend was condemnug
certain parts of the scheme. I wi
take certain aspects one by one. Lu
us talk about the cash benefit.
—the administrative side of u
1 think he could not gquote any con
crete example in support of his arpu.
ment. If anything is to be quoted |
would immediately say that from mv
personal experience of the implemen-
tation of this scheme concerning ecash
benefits, I can say that the system ha-
been very much streamlined. th
admunistration has toned up and now
the wage-earners are getting the cash
benefits with the least delay We had
a sort of sample check. A sample
survey was made when some local
officers were examined, and 1t wa
seen thal 1n most of the cases, the
wage-carners got thewr cash benefits
within 2 week. If it was not possibl
in a very small percentage of cases 10
give the cash benefits to the wage
earners within a weck, it was not
solely because there was something
wrong with the admunistration—dela
lethargy or red-tapism—but there was
some error which had crept in in the
filling up of the form or giving proper
and adequate facts which ought to be
given. 1t was partly because of that
also

We also know, as the Report says.
that in order to facilitate quick pa)-
ment to the wage-earners of the cesh
benefits, 50 many local offices and
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local offices. mum:ﬂ:
wa;e-mmeawﬂhmapphca

the benefit 13 given with the least
delay The Corporation 1s from tume
to tme checking up the adminstra-
ummmiertoﬂndo\:twhatmthe
delays, why they occur and what
s<hould be done to remove them as
quickly as possible So I do not think
we can say that so far as the cash

posaible

So far as medical benefils are con-
cerned, 1t was complained that when
the wsured person went to the
medical practitioner, the latter sad
‘] have not got the medieme I cannot
@mve 1t That statement of the
speaker revealed hiv 1gnoranct about
the mmplementation of the schemc
There are certain special drugs which
the medical practitioners are not sup
posed to  give, because under the
scheme they have got chemusts and
druggsts and there 1 an arrangement
whereby as  soon as  the  medical
practitoners certify that the patients
are m need of some +pecial diug-
thes can sumplv ~end the patients to
the chemusts and there they get the
medicines that are needed It 14 not
for the medical practitioners to give
all the mediunes requred—the
specialised medicines It 15 for the
chermsts and druggists  approved
under the schemt to give such
medicines

1 was associated with a team which
inspected so many dispensaries and
chnics and I can say that the boot 1
on the other leg We came across
many msured persons We pul them
queries and we found that they had
very few complamnts about the non-
supply of special drugs On the con-
trary on checking up, we-found that
there was some mususe—I do not say
it was on a large scale That has to
be chechmd so that gpecial druge arc
not wasted away and do not find thewr
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way to places where they are not
required

So as I sand, it 1s not that the
scheme 15 runmng absolutely atcor-
ding to what we should expect 1t to
run After all human agencies have
a very large part to play n thx So
long as human agencies are mperfect
ana cuitam standards are not achiev-
ed there are bound to be some &iffi-
culties here and there But 1t 1s not
necessary to pamt  such a dismal
picture as my hon friend the pre
viou- speaker, did On the contrary,
1 can repeat what 1 said on a previous
occasion and read 4 few lines from
the Firit Qunquennial Valuation of
the ESI It 15 the report of an 1mpar-
tial expert who has scrutrused the
implementation of the scheme very
closely without any fear or favour
Thix 15 what the valuer has to say

It 15 most gratifying to observi
hat the eaperience of the Scheme
up to now has bien so satisfac
torv  that within a few yeals
afte;, the mtioduction of the
Scheme one cun confidently look
forward to the releast of a sub
stantia) portion of the contmbution
intome for  bemg utihsed for
extension of  yet  another benc-
fit

So he confiduntly looks foiward to the
extension of thewt benefits to larger
and large; wections of souely and m
a more and more mproved mannel
So I do not think there 1s any reason
to draw a very dismal and dark
pictury about the mplemntation of
the ~cheme

The hon Member was referrng to
large reserve, that had been bwit up
It » true that al present w¢ have
nearly Rs 13 crores or 0 At the
<ame tiume, if he weni through the
Report ht would have found out how
thewr reserves had becn bwlt up It
1~ nol that they want this Corporation
to profiteer The reserves had been
built up because of certain assump-
tions dbout morbidity disabilities,
maternity  occurrences etc having
been revised on the bams of the
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vahiation report. I will take one
instance. The sickness benefit period,
according to the original basis, was 18
days; according to the actuary’s basis,
it was brought down to 12 days and
mow it is assumed that it might be
reduced to 8 days. We had no experi-
of the implementation of the
scheme, We had to make certain
assumptions about morbidity and so
on. In such a vast country with so
many working-clasg people thrown
about here and there in so many
cities, it was not possible to be very
accurate about certain assumptions.
So certain assumptions which were
originally made were rather .on the
high side; experience has taught us
that they should be lower. Therefore,
these reserves have been built up.

Also, we need not be complacent at
all about the reserves, because, as has
been pointed out in the Report and
also by the Actuary, if this scheme is
extended to the family members, most
of the reserves will be utilised.
Therefore, the Actuary has also sug-
gested that the employers’ contribu-
tion should be stepped up. This matter
is mlso under the active consideration
of Government. 1 would suggest to
Government that without being any
more complacent, they should take
into consideration this proposal of
stepping up the contribution of the
employers because (Interrup-
tions).

The Deputy Minister of Labour
(Shri Abld All): The Corporation
decided not to increase.

Shri O=za: It is not yet decided; they
have taken into consideration the
valuer’s report; and now it is for the
Government to step up the contribu-
tion. That is my impression. T speak
subject to correction. (Interruptions).
But, anyway, the time has come when
we should rather think of raising the
contribution of the employers to a
certain extent. There is no doubt
about it because the valuer has also
sal@ that we cannot afford to remain
complacent, If we remain complacent
all the reservez would be eaten .up

SEPTEMBER 0, 193 Annual Report of oo

the Employees’ State
Ingurance Corporation

and the scheme would become
unworkable. That will be taken e
of, I think, by the proper authority at
the proper time,

It is true that families are not
covered as we desired There are g
many difficulties about capitation fees
etc. We have to calculate them with
the State Government's—what fees
are to be given to the medical praeti-
tioners and in what mannecr etc.
have agreed that in the larger cities
the capitation fees should be a parti-
cular amount, say, Rs. 15'50 and
in the mofussil a certain amount and
all that. 1 think we will go ahead
step by step and cover the familie
also. The target we have put in to be
covered by the end of the Second Five
Year Plan is 20 lakhs of people and !
do not think it will be difficult
because we have already covored
nearly 14§ lakhs, Ahmedabad i
coming with a working population of
nearly 2 lakhs of people and o'her
industrial centres are also coming. I
am sure that by the end of the Second
Five Year Plan we would cover a
larger number of working classes.

Then, about the hospitals, It is troe
that we have not been able to provide
hospita] facilities to the degree we
ought to. There are so many difficul-
ties—not only the difficulties of steei
and cement as was pointed out. Thal
was only a temporary difficulty. Itk
not that the construction of these
hospitals is held up because there ¥
no steel or cement for all times fo
come. Only for a particular time steel
and cement could not be had. Lands
have to be acquired at proper plsecer
30 that they can be within the reach
of the industrial workers, All these
things have to be looked into in c0-
ordination with the State Govern-
ments and it takes time. That was not
the only thing as was pointed out by
the previous speaker, It was only &
temporary difficulty and 1 think that
also has been overcome.

1 will just revert to the familie®
again. It is very difficult to go
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witk the coverage of families. As was
pointed out, we have not covered the
families even in Bombay and Calcutta
It Is true.  Take the case of the
technical personnel, the number of
doctors that would be required and
the prominent places to house all
these dispensaries. All these things
bave to be looked into. But, still, our
Corporation is quite aleri on this
point and it 1s trying to go ahead with
the implementation, as far as the
families are concerned

Sir, I was submitting for the consi-
deration of the House that it is no
use taking a dark and dismal wview
about the implementation of the
scheme On the whole, this scheme
15 EUINE UNn VETY WED, nth a3 pomied
out by the representative of the Cor-
poration or by the hon Minister or
by the officers, but by an impartial
expert from whose report 1 just now
riqd an extrict

So, I would urge on the hon. Mem-
bers to cooperate in the implementa-
tiom of scheme and find out what are
the difficulties and bring them to the
notice of the authorities immediately
concerned There are regional boards
and there are local commiltees also
‘Wherever there are no local commt-
ters they will be comung up I we
try to tackle all these problems and
all these difficulties at the appro-
priate level and 1n time, I think, we
will be helping the implementation of
thur scheme, and seeing that the bene-
fits accrue to the working classes in
the mannner which was envisaged by
the rcheme

Shri 8. M. Banerjee (Kanpur) Mr
Charman, Sir, I have read with
inlerest the report of ESI.C. T would
hke to know from the hon. Mimste:
certain things about this scheme

1 come from a place called Kanpur
where the scheme was first imple-
mented; and the hon. Prime Minster
inaugurated it on the 24th February,
1852 I remember how the cheering
workers on that particular day heaved
a sight of relief when the scheme was

18, 1881 )} Annual Report of 2
BHADRA 18, (sﬁnm 729

Insurance Corporation

there. I have no intention
to cnticise the Mumistry or the Minis-
ter 20T not having rectified certain
defects. Had they known that there
are cfrtain mmnor defects they would
have been rectified.

But Wwhat is the reaction of the
worke™s today? 1 may say 1t in just
a word: It is just ike a chewing gum
It wgS very sweet in 1952. Then,
after that, 1t has lost its sweetness
We go on chewing it because we have
pad for it. It only gives us some
breatn- That i1s why we are still inte-
rested M this scheme.

1 am surprised to read and know
from the hon. Members and from the
Minmgter concerned that, though this
schem® Wag implemented on the 24th
Febryary, 1952 mn  Kanpur, stll
Kanp¥r 15 a place where the famuly

are not treated under this
scheme- I would like to know the
reasont for it from the hon. Minister
Does he think that the workers 1n
Kanpwr bave no tamilies? Kanpur is
such & Place’ where the inaidence of
T. B, 15 | am told, the hughest in the
countfy. Kanpur 15 & place where
they were waiing for a medical
colleg® and patients are just rotting
in the strects There 1s an immediate
need to extend this concession to the
farupes of the workers

I am glad that I was informed by
onal Director at Kanpur, Shri
NateoAn, that land has been acquired
I was very happy to know that at
least the land has been acquired. T
am e#Ear to see the foundation-stone
of th¢ hospltﬂl laad {Interruptions)
1 am cagar because right from 1957,
¢t from the date I am in Parlia-
ment, 1 have been told by the hon
Mingter for Scientific Research that
the jgnd for the Northern Indm
Techpological Institute has beem
acqu So, 1 want to know, whe-
thor gfter acquning the land, when
th: hospital is going to be construct-
ed

We wanted a separate T B depart-
ment in the Kanpur Medical College
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uvxclusively for the workers. We were
told that the E.S.I. will have a hospital
in Kanpur. So, I would like to know
the definite date, the month or the
year in which this hospital is to  be
constructed. I  should also like to
know why the {amily members are
also ignored in this connection.

What is the definition of a family?
The Britishers gave the  definition
during their time to include wife and
legitimate children. So the mothers
and others will not be covered under
that. I sincerely want that the defini-
tion of family should be changed.
Even if the wife of a worker is not
treated in those dispensaries how do
vou cxpect the worker to give his
best for production? If he cannot
treat his ailing son, how can he work?
These are  the two  difficulties in
Kanpur,

16 hrs,

The third difficulty is about  the
dispensaries. I was told the mixtures
were very geod. My hon. friend Shri
Menon has said so nicely that  the
special medicines were not awvailable.
We sometimes get peniciliin but peo-
ple are asked to go to the bazaar and
get streptomycin and other medicines.
07 esurse mixtures ave there. I am
et agains! these. But what ig in that?
We do not know. 1 have come to
know that there are certain mixtures
which can cure all the diseascs. The
doctors working in these dispensaries
are also ill-paid and ill-clad as also
the employees there, The compoun-
ders and the dressers and others are
also ill-paid and ill-clad. I do not
think the dispensary will improve
unless their status and salaries are
improved. I do not accuse them
that they arc so negligent. If a doctor
there gets a good job, he will leave
this dispensary. The director cannot
do anvthing. The regional director.
with all his good intentions, cannot
help it because the doctors are not
getting the required incentive Yo work.

My friend has sa2id something about
the hospitals in Calcutta and Bombay.
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What is happening in Calcutta where
people are so much against this
scheme? It reguires a thorough
investigation, The workers through-
out the country welcomed thig scheme
thinking that it was a step towards
social security, Why are they opposed
to this scheme in Calcutta? The Chief
Minister of West Bengal, I am told,
has categorically said that there would
be no hospital. The Chief Minister of
West Bengal i35  known to us all
Whether it is rice or medicine, he
must have his own say in the matter.
With the sort of rice available in
Bengal . . . .

Mr. Chairman: I do not think the
hon. Member is relevant. ...

Shri S. M. Banerjee: 1 am oaly
referring to the medicinal aspect of it.
With this rice, people will grow more
sick. The hospitals are full. There is
no hospital by the E.SI. Corporation.
The only remedy left is just to sleep
on the pavement and curse that Goy-
ernment and this Government. I feel
that a commission should be appointed
to see what is happening there. The
dispensaries are not functioning. What
is wrong with this scheme? I know
the Zoed intentions of the hon. Min-
ister.  Sometirnes his approaches to
the preblem, though real to him, are
unreal to those who have to imple-
ment it. The employers must increase
their contribution. Ins‘ead of inereas-
ing the contribution, what do they do?
In Kanpur, there are many empicyers
who are not paying a single pic. The
Kanpur mill magnates are not payving
income-tax, are not paying sales-tax.
are not paying Estate Duty, are not
paving anything. The other day we
came to know in the Housze that
Rs. 4'86 crores was due from them.
You can know what is happening in
Kanpur It is a dangerous place but
vou cannot blow it off. The whole
difficulty is that they are getting much
more money from them. I do not
suspect the good intentions of the
hon. Minister. My friend has men-
tioned about the yogic practices. If a
hungry man does Sirasasan, he will
collapse. . . .
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Asn Hou. Member: There will be no
humger.

gl 8. M. Banerjee: There will be
to look sfter his family, Yogic
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wrestlers in 1848 and 1950 Today
they are skeletons It i1s due to mal-
nutrition, due to deficiency in calcium
and other vitamins, It has becomce

not feel disgusted about this scheme.

In Kanpur, we must know the date
on which the hospital 15 to be con-
structed If there is no person avail-
able for laymg a foundation stone, 1
offer myself Please have 1t At
least, the foundation stome will con-
sole the people for sometimc

An Hon, Member: Then. there w.il
be no construction

Shri S. M. Banerjee: I do not know
whether the land acquired 15 d'sputed
land or not They should see that
they do not acquire disputed land as
had been done by Shri Humayun
Kabir Whenever we go to that land,
the peasants come to us and say, 1if
vou touch it, your head will be
broken You have got Rs 14 crores
with you and so you can give red-hot
priority. Consider it as the core of
your ESL scheme and please see
that hospitals are built.

Secondly, the service conditions of
the doctors and other employees of
the dispensaries should improve If
necessary, let there be an enquiry.
My hon. friend thought he was reply-
ng on behalt of the Minister He
must know things when he goes back
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to the workers. For instance the
electricity supply workers of
were not provided with introd
cards ‘They had to walk all the dis-
tance of 34 miles in the form of
demonstration to say that introduction
cards were not provided to them, 1
was expecting a lathi-charge 1n
Kanpur But fortunately, Mr. Natesan
1S a good man and a gentleman He
came out and he met us and gave us
water too. So, you will have to see
that merely for having introduction
cards, people need not go to the extent
of staging demonstration. There are
certain employees m Kanpur who say
that the scheme will not work 'They
were standing for it and said that they
would give all co-operation They
say 1t will not work unless proper
representation 13 not given to all those
big organisations of the country As
Shr1 Menon has said, we will have to
think twice before we ask for their
co-operation When we ask them to
co-operate, they ask: “What 15 the
benefit we derive”™ You may say
*You get mixture” but they will say-
“Thanks to the mixture” They will
not co-operate Thercfore, my earnest
appeal to the Minister 1s, kindly give
some time in this You have appoint-
ed commitices after commuttees, but
with no result In the committees I
have seen—with due apologies, due
respict to the members of the com-
mitices—that minutes are recorded,
not hours and days, with the result
that everything 1s lost If you do not
appoint a committee which will give
you the real picture of the whole
'hing, the whole scheme will be in
danger People are losing faith n
tn s scheme; otherwise, what is the
reason that even today when the
industrial population, the organised
labour 1s nearly one crore in the
country, only 15,87,000—nearly 16
lakhs—people are msured? Do you
think they do not want to be insured?
They want to be insured, but the
whole difficulty is that are not
deriving the benefit. As I told you,
Sir, 1t was sweet 1n 1852, but unfor-
tunately it has lost its sweetness and
people are just chewing it because
they have paid for it and it gives them
some breath.
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®7 § grfas w7 forar mn ot g0 #87
fe WS gz WY wgI § I@ AT @
e Y £33 § ) v & o sgfw
wTEE) W) FEArr A g fe WO
A v § S w1 v AW $ W
mfaw aft fear dfes wa siu':r
garht wifer ¥ dfila WY@ WA
vt & T At § W I W
1 s fawgrg ) v qg W
7z gfmy , EyeR@ Wel S
araTaE T e ) ey § fs s
# W 3T afare ATt w W S
® W fear Ay | g W
£0 % A oo 33 wely § TWH
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dww AT WO WY Y iy e &
afes xo e & o % & w8 M
& g @ warer e o W oY
v ¥ wrwr faer & wfe medde &
g frwme ® W= WO awE WR
wRw & fggm & vy Ao ww worge
W ¥W S § WA ST o
o Fwwr wai o g v Ser @ &
Wi ag IAET IO § | IEET WA
Fa3 w0 firer g o) TR A
g faw T (A W e
%Y AT O F &1 FTHR FTIE Y

# wwi g AR G @ R
a‘gﬂﬂ'ﬂ"ﬂf‘@ﬁﬂ'iﬂﬂ?m’!\i|i
T4 wze ) T W weafres it
* W wgerr Wt g fr TOwEA A
W W A I TS GUT § | TR
FF FT G FH PG AR IT T FA
T 9% Y At § 1| wfeFaT RT
w3 & frarh ¥ afva T 7 6 WK
3 fr 37 # fird o dto det vy
faz ot 9 f& fw A oF %
Ffeasr g1 O & AR IA A GTHQA
faeer wfen g1 omn &, 99 w9 0
T § ST W AT AT GTHQ
fe ¥ wag fast

7w gg o FrEE & aw fodk
v Tat ¥ A § 1 AT A i It
g 1w I wfewy o o o2 e ag
o arp @ I sty # oy v
vt § TR wAE T CUETIT W
frarit Qg SR raz o aw @
frrr QT € | 3@ e oW ®Y e
¥ werar o R aga o T AT §
far ® s Wf oW
#omh § 1w g e et
g T qET W wifew, mnRe WX

e w1 figear oy #T @9 T TA
228LSD-9
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¥ yiam ot 3 of e § gy fe
¥ gy et wm ) age @ wm
U fy § orgr s 7z e gre fis g
TR ok awt 7 dvewiy o fgeer
WX o T € | AT 9T TF SO A
T § afer G & Iver fge
AT age fvar o T @ WK A
¥ Ay gy far o7 <o § oY A g
# Pord vz w1 §r ov @mfaE T
? wife Qo ¥ &Y Tz agw
W g § A T ¥ I AW
@ & witfes agy e ag @t Ao
? A I Ao & g @ A
BT & sriRem & arg ford o€
W et § st S s st
AR g Farfrmr s w1 vy

WISl ZATC ATH®T ¥ gL TG I
T FfemE v 1 @ § AR SR
g  f gt Ao 9 o 7 g
% qry At af & ww e & fad
A Yeqarew § AW AT AgT QA
0 § ot ar www W o b
fom s ¢ Wit fer & s 9% T
afes @t & forerm wraar faemr wnfed
JEAY oprra agT 97 ) freran § 0 &
T arecdy § Fis e & fgamr & o @
Wftege ot § aer 7 T wrEEta
R Iy g W B AT WA TR
w1ty v HorgT &1 & & & wRwig
TG g gAR € § @ & ) W
Fqtyr #<t ® faw qadde 7 Qo
T § Wi TR & WO AW W
W&

i & g ey won g §
fir 72 firaY 3 grenfs v fedw. v anw
wart afisy v g ot W A W
T} f gw avac A W R § WK
Ty wqer ag & fir ongr o< g @ A



7301 Motion re: SEPTEMBER 0, 1950 Awunsal Report of 735,
the Employees’ State
Insurance Corporation
[ =t <= forg vk ot ]
gy g€ ) orgr o g WA R ¥ Wi =R W gq Oy Prter wony

Y ar ¢ wi dufre frageg g §
fe ot it w = w7 s faeer
wifgy W @ WW w7 g agr o
s a< fr o) sgem AR o g
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W IEW T =H | Ay AWE
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Y IE®T TR HeaT 9T TET /2 @I §—
Jg& T, a4, A O frar w@
A T &Y @ & | ag s i Af
§ @ g T vx wOR wWifgda
W TgF |BAFT AT IR | UHT
e A T wnfge fe asr o
T & T W AT W@ WA
N e w
itz gt § T 0 A ) g
QafY e § qg T W ALY ;T
w tffae dn qu, fe &2 faw
S el tuta SR L
§ fo ot v @ ¥, W W I
afer T & O YW &St ar I qEe
sREIT g N wu fond

g g e oy o WA e

o § @y o e ol W g A
s @ fsar o

g § aq oY D ¥ I o
d frder v ¥ wgm g ofe
Tt 7w ag Tew A fE ¥ e
o w1 fedw wor § W T
TNET FTAF 1 AT Afearh o e
w o femr 1 oY fior § IR g
AEAE  WATE WA @ AT g
) T g o v 9w
H AT T Agd W e
frm AT R Aq aw W
h wr R e WA
fem w1 dew T8 Twemr
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#Fz 7w vy ¥ o Wy T@r § e
T # wEr fedr 0 s
v & fad qg @iy anp Ay ot ok
$1 u Q¥ X v & faw
g ! wowma,AQ A
fr arw o wow B afer dfew §
et firar o Ty § o7 dWT wegd
Y SraEr Y fasam o

o« wwim o ;. oF WY
1 o & &ifag

st aw fag o W@ AW
FAT weET A4 &1 WOA ¥ IF WAE
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AX 3 FWI® 39§ I AY 0F IR0
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imr w":ahwnggm
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&Y, AgaT &Y W Fay Wl
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N Trwer WY W areee faed Tt
91w fam ot o & & vy F A
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%&mm%mﬁmaﬁtt

16.27 hrs.
(Mr Derury-Seeaxer in the Chatr]
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[ o v T e wart )
frw se g fradufiat wmaw #f o
s e i f wmar 1 SRy
wiiee) ¥ Sfireliy ¥ wraey firear wr s

Jud W x37 ow WY fome &
ot S aft fawdt( qg A X qTARO
g fr St w1 ¥w dfafez 2 fud,
dfer s aw I A TR, AT
e § fr Y g o g sfas
w fowfht § o o St W @
faeelt wfed

g & ox o9R frizy wn
b CUNIE SRR (L ko C i L O
oA § X fe T § 8, weaw
T A T o7 *REFT 7
R wA T =R ¥ w g
fofew oz srfrd ) &% gaar, qua
AT | WA N F W T 7amy
# frer SN § T 57 @
& =faey ¥ fad ot At Rt
tafad far WA f ¢ @ & sread
€ T N wwgm N AW w2 W
o ofcfafadt st 2w w7 Wi
I 9 faar w7F fads gfawr won
wifed

T @0 & gg Few Feqd o
AW mE WA |
Shri K N Pandey (Hata): Whle,
my hon friend, Shm Menon, was
speaking I heard him referring to cer-
tamn pomnts One point that he rased
was about the contribution and he
smd that the employer peys a lesser

amount than the worker. In other
words, he urged that the payment

T

of the employees also
the benefits of this scheme

The other point that he raised was
about the hardship experenced by
the employees 1 have no doubt that
the scheme 18 very good, and the
hardshap 1s not so much as 1s sought
to be made out here Especially,
EKanpur has been mentioned in ths
connection There I have seen the
workers attending the hopitals and
the benefits that are given to them
The only complaint there is that the
accommodation 1s short that the
patients who go for medicine have to
wait and as the space 18 short there
1s suffocation 1 have already rawed
this point before the Corporation
Now there 1z a plan to have bigger
accommodation 1n the hospital o
provide more facilities to the em-
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ut for that, the
the Corporation is
it 18 praised by the workers
not know the ground for
such complaints before the
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therefore, support the report m
I only request the Ministry that
is any complamnt or if there
t conflict, due notice should
taken and the same should be

gEkg
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Mr Deputy-Speaker: Shn Elas

Shri Muhammed Elias (Howrah):
Mr Deputy-Speaker, Sir, just now
the hon Member .

Mr. Deputy-Speaker: He did not
expect that he would be called
because he had closed all his files

Shri Narayanankutty Memon: He
stood up so many times that he got
disappointed.

Shri Mubammed Elias: All the time,
T was disappointed.

B-Tuﬂ now one of the hon. Members

the other side was spesking

BHADRA 18, 1881 (SAKA) Annual Report of 7308
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. about co-operation from our sde

regarding the ESIC. scheme. He
wanted to say that we have not giveh
our co-operation to make this scheme
a suyccess. But before miking this
statement, he should have enquired
from his friends i1n West Bengal as to
how they ran away when the scheme,
was bemg introduced at that time. It
was very difficult to explain to the
workers that the echeme will be a
good thing and that it would be a
very useful thing for them But they
did not take this trouble and we, the
AITUC, had to take this trouble.
We had to go to every factory with
the officers of the Corporation to
explain it to the workers and to
persuade them to accept this scheme.
We had great hopes that 1t would
really be a very great scheme for the
benefit of the workers but now we are
absolutely disappointed so far as
West Bengal is concerned

There 1s tremendous discontent
among the workers because of the day
to day and untold sufferings which
they are facing They had never
faced this suffering before the
scheme was introduced 1 have not
got much time to explain all those
sufferings But I want to say one or
two things Furst of all, my hon.
friends have said about medical bene-
fits as to how complicated a thing it
18 to get medical treatment from the
panel doctors, from the specialists and
from the hospitals If any specialist
prescribes any cosily medicine which
15 1n the schedule, that 1s not avall-
able in the chemust’s shop If any
costly medicine is prescribed by the
hospital that has to be bought by the
workers themselves to get themselves
treated These things happen almost
in 90 per cent cases

In the case of accident, before this
scheme was introduced the employers
used to take the entire responsibility.
But now, f any accudent occurs in
any factory, the employers do not
take any responsibility of sending the
worker to the hospital They keep
the worker lying on the floor and will
Just telephone the Corporation's
office or the panel doctor. The pane\



died without any treatment

Braithwaite factory, one worker
an accident and his leg was
ambulance did not come
workers had to stmke work
employee was sent by a pn
to the hospital The next
hospital authonties sent back
worker without treating hum The
workers had to stmke work agan
staged demonstrations before the
Corporation’s Head Office and then
the worker was sent to the hospital
I can give numerous examples lke
this showing how the workers are

§5§§§§Es
fe ¥y

§

For TB patients, we have got
West Bengal only 150 beds On the
waiting list about two months ago,
there were more than 400 TB
patents About 90 per cent of those
patients need hospitalisation But the
Corporation cannot provide any hosp:-
talisation for these T.B patients, and
many of them—we have got a list of
them—-have died without receiving
adequate treatment

With regard to cash benefits in the
report, 1t has been stated that arrange
ments have been made to send the
cash benefits to the worker’s house or
the factory But ;n West Bengal, the
workers have to go to take their cash
benefits from the local office If any
workers suffer for ten or fifteen days
or six or t days, to take their

State

Insurance Corporation
wday:'euhbmu&qmu
go to the local offics not less than
ten days Everyday, whenever they
go they will be told that the head

office has not sent it

ghri Ozxa: If he says 1n wnting that
] whnt it by money order”, it is sent

order It 18 not so

with regard to the benefits for dis
abled persons, that alio takes too much
time Suppose a man has met with
an accadent, has lost his hand or
fingers Before this scheme was ntro-
duceds under the Workmen's Compen
satijop Act, the worker used to
more But now, we find that after

%

he used to get under the Workmen's
Compensation Act And 1t takes six
months, one year, or thirteen or four-
teen months to get the benefits for a
disabled person

Then, there 18 the question of depen-

Corporation’s head
four ot five months, but there is
ent for any treatment of



So, what 1s the use of the workers
contributing to the scheme 1if they do
not get any benefits? In the hospital
where the Corporation reserves bed,
the doctors, as was mentioned by my
hon friend, Shri Narayanankutty
Menon, do not take any care. There-
fore, in many places—in two hospitals,
so far as my knowledge goes—the
workers from hospitals had to submut
a memorandum, and the copies of the
memorandum have been sent to the
Labour Ministry But up ti1ll now,
nothing has been done.

So, my humble submission to the
Labour Miustry is that something
must be done to remedy these things
As my hon friend. Shri S. M. Bane:-
jee, has stated the most worthless Statle
Government 15 the West Bengal Gov-
ernment They are opposed to cvery
progressive step 'What 15 the harm
to the West Bengal Government, I
cannot understand, if the workers get
a Iittle bait of benefit out of this
ESI Corporation? Workers are
the real builders of the country and
they are suffering m spite of contn-
buting from their wages to the scheme
Bs 14 crores have been reserved, bmt
the Government cannot spend the
money for the treatment of the
workers Here, it has been mention-
ed in the report that the West Benga!l
Government was opposed to construct
any hospital and the Central Govern-
ment is trying to persuade them to
construct a hespital We want to know
what concrete steps are being taken
against the West Bengal Government
for not constructing the hospitals. 1f
hospitals are not constructed, there
will be no meaning to this scheme,
and there will be no meaning for the
workers to contribute to this scheme

Mr. Deputy-Speaker: The West
Bengal Government must be getting
enough kicks there. We should not

send them more from our side' not
from here.
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Shri Narayanankutty Memen: It is
in the report.

Mr. Deputy-Speaker: That may be
in the report

Shri Muhammed Elias: In the
report, it has been mentioned that
somg legal action has been takem
against 450 employers who committed
default in paying their contribution.
I can say these employers have not
paid their own contribution to the
scheme There are many employers
who have swallowed the contributions
which have been paid by the workers
and no action has been taken against
those employers who swallowed the
money deducted from the wages of
the workers This must be looked
into and proper action must be taken
against those employers.

We have submuitted in the course of
discussions in the Informal Consult.-
tive Committee meetings more than
40 items of detailed things for mitigat-
ing the difficulties of the workers. Up
till now, we have not got any repnes
from the Government The All Intma
Trade Union Congress has submutied
many memoranda, many demanas,
Four major demands have been plac-
ed Immediately 50 per cent of the
contributions must be reduced. They
have submitted that immediately hos-
pitals should be constructed, that the
scheme should be extended to the
families. that the machunery should
be democratised, and proper repre-
sentation should be given in the Cor-
poration and that the A.LT.U.C. re-
presentatives should be taken propor-
tionately as the INTUC representa-
tives

Now, we find 1n West Bengal, the
Corporation has issued a circular in-
structing all the local officers not to
take any advice of the Trade unions.
If the Corporation’s attitude is so, the
scheme cannot be good. If the Trade
union leaders go to the local offices or
to the Corporation officeg to make any
representation or they go in deputa-
tion, authorities of Corporation do not
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from the trade unions. At the time
when the scheme was being intro-
duced, we gave our full co-operation.
Now Corporation authorities are not

the Corporation wants to work, then,
the scheme must be a failure. It can-
not work properly We find that in
the demonstrations which have been
made by the workers throughout India,
especidlly on the 3rd of March,
throughout West Bengal and in every
area, the workers have
four major demands and said that if
these demands are not conceded by
the Government, we shall withdraw
our co-operation and we shall go up
to strike if our contribution is deduct-
od by the employers. I can warn the
Government If the Government does
not pay any heed to the demands of
the workers in West Bengal, so far
23 West Bengal 13 concerned, there
will be a tremendous movement by
the workers against the employers
and the Government, Therefore, 1
would request the hon. Minister to
sey something about the working of
the Corporation especially in  West
Bengal.

Another thing that I wish to point
out is about the staff. In West Bengal,
we know very well that the Corpora-
tion is under-staffed

Mr. Deputy-Speaker: I hope the
hon. Member shall not withdraw his
co-operation from the Chair.
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in the High Court. I would reguest
the Government to allow the em-
Ployees to form their orgamisations
under the Trade Unions Registration
Aest and they should be allowed to
get their demands through peaceful
and legal methods. If this is not done,
there will be also discontent amomg
the employees who are working for

the workers under the Corporation.
wte twifte Fay ( Qwaw )
IR WERR, @t 7% ATETR Y

W N NI m
w® araT xw 3 ¥ aff @ wr § faw
¥Ife ¥t NwTomIERY
a1 a3 A a6 e g
2o foomr s WG s WY
gzt Y forerer ¥ 1w o o
w3 A I W, Lo A,
R PO, so ¥@ WYX &3 AT {W
) RN
T wh Tm # e dnfew fa
T™@ 7z ¥ ®3T, LY AT, Y BATY,
E¥Y %o, 30 W X & | W A TW
wifge € fe ¥ amRa 7 9 feww WY
sy A fe 268 NWEaad
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for consideration in the House. It
offers an opportunity for Efembers to
give vent to thelr feelings and to ex-
press their opinions. This is all very
welcome. A certain amount of exag-
;mtimahnmuldhpﬁmilﬁﬂe.ﬁut
if that exceeds all proportions so that
what is being presented to us is be-
ymdmognkimﬂmeﬂleremmd
to the reality, then one is constrain-
ed to submit that there are legitimate
bounds of criticism, whith if exceed-
.ed or transgressed does no good at
.all to the cause which one is trying to
sponsor and espouse here. 1 do not
mind vigorous attacks on any imper-
fections, because I am keen that those
imperfections should be removed. But,
as I have pointed out, the value of
this criticism diminishes if it ceases
to have any relation to the facts alto-

gether,

My hon. friend, Shr Oza, did a ser-
vice to the House by enlightening the
hon. Mover and other regarding the
true state of affairs and
how far the criticism made by the hon.
Mover was based on ignorance of
facts. It is quite possible that all the
facts may not have been studied and,
therefore, cne may make a slight mis-
take here or commit some inaccuracy
there in presentation. But if the stra-
in of exaggeration runs throughout
whatever has been set out in the
course of a speech, then one has to
construe it differently,

What is our stand in this matter?
Before going into the details of the
matter I shall briefly explain what my
stand is with respect to all that has
been said. There is no claim that
everything is all right in the working
of the scheme. There is room for im-
provement; and, it would be unrealis-
4ic to assume that a scheme of this
size, of these dimensions covering
such a wide area and a complicated
apparatus all over will be free from
all kinds of blemishes and imperfec-
tions, particularly when what we are
dealing with is medical aid.

17 hm,

Go to any hospital here or any-
where—the best run hopital and ask
the patients about their reactions.
There will be plenty of dissatisfaction
and discontent expressed. The mood
of a patient is such. 1 believe we
should do everything possible to see
that the patients’ needs are satisfled.
This was the purpose of the scheme
and if there js anything lacking, we
should make it up. And, there will
be some sglackness here and there and
there will be imperfections, as I said,
here and there. It would be amazing
if there are not. The test is, are they
being improved or not.

We are talking of the last 4, 5 or 6
years. Consider what & vast net-
work of organisation has had to
be created in the whole country. Com-
pare this with any other organisation
It has its defects. But, considéring
the period during which we have been
trying to set it up and develop and
improve it, I think, the results are
by no means unsatisfactory. All the
time I am conceding that there are
defects; but, still I mantain that dur-
ing this period there has been consi-
derable progress in &l directions, For
the lack of progress such as it is, I
shall, of course, state that to say that
there are resons for it is nofe enough
We have to see that these reasons
are dealt with, that the causes of the
lack of progress or slow progress are
removed. They are being removed
and I feel that during the recent
months decisions have been taken,
steps have been taken, agreements
have been reached which bid fair fo
make the scheme much more success-
ful and to secure for us very rapid im-
provement, I think the hon, Mover
will, certainly, be satisfied with this
because he also, along with us, wants
that things should improve, that the
workers should get satisfaction and
proper treatment and the welfare
objectives of the scheme should be rea-
lised fully.



a report to the Government of India
with his cogelusiong and recommenda-
tions I would request hon Members
to take advantage of this opportunity

person I think that it should be one
competent person who may get all the
help that he requires from all sources
and I think he should be able to as-
si1st us and give advise to the Cor-
poration regarding the things that need
to be done He has started his work
and he has been collecting informa-
tion about the working of the scheme
and after sometime, I hope he wall
be able to go round and find out for
himself how things are I will take
steps to see that his programme of
visits to various places 1s made known
to the hon Members so that they can
meet hum and acquaint hum with all
that they have to say Indivadual
cases have been mentioned here I do
not want to challenge the informa-
tion of the hon Members It must be
true, I take 1t. But in no scheme an
individua] case 1s gomg to take the
place of a regular evaluation There
may be a case here or a case there It
is true But what 1s the tofal volume
of work” What 18 its mize?” That has
to be judged I hope that this en-
quiry, about which I have given some
indication, helped by medical people
and others, by a person entirely un-
thassed will bring a fresh approach
to the whole problem I hope it wnll
get the assistance and to-operation of
the hon Members so that it can make
quick progress
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Shri § M. Banerjee: I want to know
one thing whether the gentleman
who has been associated with this
enquiry is or 18 not a doctor himseif?
If not, will a doctor be associated with
him because that 15 very essential?

Shri Nanda It was perhaps that a
non-medical person was appointed be-
cause then it might have opened all
kinds of differences regarding expert
opimmion He will have all the neces-
sary expert advice and expert help

I ask the hon Members opposite to
co-operate in thug enqury Now, I
thunk of something which they have
side about co-operation or non-co-
operation They said that they might
not co-operate

Shr: Narayanankutty Menon. Not
ourselves That 15 the workers’ feel-
ng

Shn Nanda Well, it depends on
the direction 1n which the hon. Mem-
bers throw their weight and that may
make some differences

Shri Prabbat Kar (Hooghly) We
ar¢ for co-operation

Shri Nanda I seek co-operation, I
have gleaned some 1ideas from the
speechegs which were made which give
some 1dea of the basis for their say-
ing that they were not inclined to
giwve the full co-operation For in-
stance, 1t was said that if certain
things were not done, they mught not
be able to co-operate fully Regarding
the scheme for integrated social secu-
rity, they were not prepared to accept
or to take it up or to co-operate in
it, f certain other things were not
done They are emphmsising certain
things

8ir, I would like to correct what I

have ssid This gentleman—I referred
to him earlier—is an admmistrator and

educationist and has also got some
medical qualification
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I was referring to the 1dea of with-
holding full co-operation They say
#hat the representation on the Cor-
pdtation and other committees 15 not
peitéctly on a fair bams If that 1s
something which 1s hurting the Hon
Members, I, here and now, could make
an offer There could be no desire or
mtention to deny to any section its
full share of representation on any
committee But as far as the facts go
and which I know, the representation
on the Corporation was based, at the
time this composition was settled, on
the figures of membership of the
various bodies If there are any
changes required, Wwe can certanly
mike them The representation on
the Standing Committee 1s not a
matter for nonunation where the Gov-
ernment comes in It 18 a question for
the members of the Corporation and
we do not come in there I cerlanly
value the co-operation of everybody
Therefore, any httle thing of this kind
should not stand 1n the way I would
like to see that if there is any feel-
ing of dissatisfaction on that account
1t 1s removed, it should be and will
be removed

Regarding this co-operation, Sir, I
would also further add that some con-
ditions are bemng made, that if all
these thungs are not done the workers
may not co-operate Some of the con-
ditions are such regardmg which I
need not join issue because I am of
the same mind Those things should
be done quickly For example, the
hon Member mentioned about cons-
truction of hospitals extension to
families, and

An Hon. Member: Employer's con-
tribution

Sleri Nanda: Regarding the first two
‘hungs 1 sntirely agdee with the hen
Member who expressed his views on

certainly takes time Therefore, 1t
was not possible for us to tell the em-~
ployers that within a year or wathin a
few months every place will be cover-
ed It is not possible, 1t 15 still not pos-
sible, 1t will take yet another two or
three years That stage will pro-
bably be reached by the end of the
Second Five Year Plan, T hope
Then, the employers whose workers
could not get the benefit of the scheme
said, naturally, that they were not
gomng to pay The smaller number of
employers whose workers got the
benefit had to pay a larger amount.
a certain proportion of the wage bill
They smid that 1t pushed them into an
unfair competitive position There-
fore a way was found and a certain
smaller percentage was tiaken from
those employers who got nothing m
return so far ag relief to theiwr workers
was concerned That really 1s res
ponsible for a number of those objec-
tions or feelings of some kind of an
injustice which arises During ths
perod, therefore, a certain amount
has been collected A part of it re-
mains unspent This should have been
spent earlicr, I agree It should hawve

tals If it had been done there would

have been no surplis 2o you to envy
or to institute a compai¥ith.
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grudge s pot sbout the swplus
like that. Our grudge is about the
lack of hospitals

Shri Nanda: The hon Member said
about State regardings Corporation and
all that What has that to do with
this ordinary welfare scheme® There
13 no profit. It i1s only an wunspent
reserve which should have ~been
spent earlier. I agree it should have
been spent earhier. It could not be.
I shall explain why. Now it has been
decided that this Rs. 14 crores ar so
will have been utilized, by the end
of the second Five Year Plan in the
construction of hospitals regarding
which so much has been said, and
said with some good reason also. There
15 szome reserve amount, but in
making that as a ground for reduc-
ing for the workers' contribution, I
do not see any purpose or meaning be-
cause the amount is going to be spent.

As has been mentioned here, with
the inclusion of the families, the load
of expenditure 1s going to increase
and therefore the payments to be
made by the employers will have to
increase I therefore do not think
that the hon Members need have that
ranking sense of injustice for very
long 1 have seen the conclusions of
evaluation report and the observations
made there It will become inevita-
ble that the rate should be increased.

The question was asked as to Why
1t was not increased before. So Tar as
the Government js concerned, it toock
the decision to increase it That was
the Government’s part. When I men-
tion the Government's part, I may
answer one other point incidentally.
Some hon, Members here said that he
would like to congratulate the Minis-
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Shri Narayanankutty Menoa: Logt-
cal corollary,

Bhri Nanda: I am saying that I am
not taking credit, because the whole
structure of the administration of the
scheme 1s such that the responsibility
1s divided. The Government as such
has not very much to do with it. It is
the Corporation and the Corporation
15 not Government The Corporation
18 a composite body in which there are
the employers' and the workers' re-
presentatives. There are the experts.
It 15 they who do it, and for what is
being done or not bemg done, the res-
ponsibility rests largely on the Cor-
poration and the Corporation stands
outside the Government,

Then there 1s another part of the
structure—a very important part—
and that 1s, the States The actual
medical benefit 15 being administered
1n the States. If any question is ask-
ed about it here, about the pay of a
doctor or something else, we will not
be able to answer it The responsi-
bility rests firmly and squarely on
the States The States have to or-
ganise the thing If they do not pay
more to a doctor in a certain hospd-
tal for the reason that they have a
State medical service, obviously we
cannot do much about it here. The
organisation of medical benefit is the
responsibility of the States, and if it
improves, it will be because that the
States are doing better in this res-
pect though, we can help and we can
assist them. I do not deny it. Our
officers are doing that. I can personsl-
ly also try but the administration, as
1 said,—and I repeat—is in the hands
of the State Governments. So on the
question of responsibility, I must say
that 1t 1s a matter of division of res-
ponsibility

‘We have now taken measures to see
that there is co-ordination, and I
believe that as a result of the various
steps taken recently to establish en-
ordination, these matiers also will
improve,
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1 was discussing the question of
contribution The Corporation bhad
passed a resolution and taken a dec-
sion. That was done at the meeting
beld on the I4th August 1958 The
Corporation reconsidered the question
of the revision of the rate of emplo-
yers' special contrnibution and decided
that a date from which the imncrease
must be effected should not be fixed,
but the extension of medical care to
farmilies, ete, should not be delayed
on this account The additional ex-
penditure involved might be met from
the current revenues of the Corpora-
tion and the reserve fund should not
be touched for that purpese So, that
was the decision taken at that time
It was a unanimous decision

Regarding the reserves, I have con-
siderable confidence that by the end of
the second Five Year Plan there will
not be much m the way of reserve,
because the programmes for the con-
struction of new hospitals will con
sume all that amount That 1s an
answer to the other question about
hospitals, about which so much feel-
mg has been expressed and rightly
Reserve beds in hospitals to my mind
are no substitute at all for special
provision of hospital accommodation
There 1S no comparison between the
two So, to the extent we say we
have  reserve beds, to  that
extent 1t 1s no answer at all to the
special needs of the workers

Regarding the reason why these
hospitals could not be buwilt so far, I
have gone into the whole thing In
one of the meetings, we went 1nto
very minute details of 1t Whatever
the reason may be, I do not want to
take the time of the House by going
over the past The present position 15
that there will be understanding with
all the State Governments concerned
and steps will be taken to build the
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hon. Member saud, there is not an iota
of agreement This is not so now
There is perfect agreement with the
States concerned that they will take
the necessary step There 15 a three
fold basis Either the Corporation
builds or the State and the Corpora-
tion bwld jointly or the State builds
on its own. Various ways will be
applied according to the circumstances

The information I have before me
15 this Mention was made about the
Mahatma Gandhi Memorial Hospital
Regarding that it was said because of
shortage of steel or cement, it 13 de-
layed and ell that My information
1s, that the foundation-stone laying
ceremony of the 300-bed Mahalma
Gandh: Memorial Hospital at Parel in
Bombay was held on the 18th Septem-
ber, 1958 and construction work has
almost reached the first floor level
This 1s fairly good progress

Shri Narayanankntty Menon Just
see when the foundation stone was
laid and when the first floor hag been
rcached I have seen buildings coming
up round the Parliament House

Shri Nanda: I think this 1» not 2
very unsatisfactory progress The
first floor has almost been reached I
have been informed that the progress
1s being accelerated Maybe at some
stage, stecl was difficult to get, I do
not think getting cement was a duffi
culty Then, there 13 a hospital 1n
North Bombay with 150 beds

Shri Muhammed Elias® What about
Calcutta hospital?

Mr. Speaker: Order, order There
should be no interruptions; otherwise
the hon Member will not have a
minute for reply

Shri Nanda: How many more mun-
utes may I have Sir?

Mr. Speaker: The mover has got a
right to reply



previous

arses out of the hon Labour Mins-
ter’s reply to be replied to Because, as
I have said 1n the beginning, we have
not questioned his intentions—his in-
tentions have always been good—but
our actual experience 1s Wwe come
from places where the Employees’
Stale Insurance Scheme 13 1;n progress,
we gee the state of affairs with all the
complaints, we come here and put the
complaints before hun and when we
get the reply, of course, a very fav-
ourable reply, full of

Shr1 Nanda. May I interrupt him
for half a minute” I could not say
exactly, but the scheme has been
extended to the famulies of 2,80,000 or
something hike that during the course
of the last year and e half or so
Similarly, in another construction
there has been very considerable pro-
gress 5o jt 1s not a question of inten
tions, but fulfilled intentions

Shri Narayanankutty Menon:
Though the intentions are there and
all the difficulties are there, when the
hon Mumister reples, of course he
explains away very easily He admits
certain mustakes, he admits certamn
shortcomings and gives a very rosy
Picture, full of optimism But when
we go back and wait for another year,
till the next report 15 discussed in this
I do not say that the promises are not
at all fulfilled—even 50 per cent of
" them are not fulfilled, and the classi-
cal example is that of the Bombay
Mahatma Gandhj Memorial Hospital
Of course, there is no time for me to
deal with it fully. But one year is
Over after the foundation-stone had
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been laid and from his own experi-
ence he can find that even when
foreign-imported materials are requir-
ed, buildings are coming into bemg
overrught But as far as this particu-
lar hospital 1s concerned, Government
took one complete year for the first
storey to be completed When we
hear the reply and when we go back
and see the actual state of affairs 1n
Progress

Shri Nanda: This report was written
long ago By now 1t must have gone
up very much

Shri Narayanankutty Menon: It has
not gone up, because 1t has only
reached the first storey level That
was the actual state of affairs till
yesterday So, I will conclude by say-
ing that whenever I hear the hon
Labour Minister I am reminded of
one stanza of the Bhagavat Gata,
which says:

verrrifa warfa sqeewsafa e )
weqFf AT AT AT qEAAT 1)

When we comne from there, 1t 15 full
of misery and nothing else When we
come here, of course, a rosy picture
comes When we go back the whole
thing tumbles down and we have only
vacant space So, only mn the muddle
do we find a hopeful picture When
we are confronted with the Labour
Minister, either in Parhament, or m
the consultative committee, or in the
labour conference, some good form
comes, some rosy picture But it
appears as a phantom when we go to
the actual place

Mr Speaker: So, there 1s ample
support for what the hon Mnster
does m the Bhagavat Gita itself

Shri Narayanankutty Menon: I have
pointed out the classical example
regarding the Bombay hospital. Now
he is full of optimism, But it may take
another year. And he also forgets the
fact that the Employees’ State Insur-
ance Corporation has not made any
order with the foreign countries for
equipments Hers we must remember



-cation. We did not tell him that we

opposition for the scheme, we have
got the co-operation of the workers
working in the factories and else-
where. Now the time has come when
it is no longer possible to sell the
stuff to these workers, because from
their experience they have found that
unless something is done the position
is not going to improve. Therefore,
my only appeal to the hon. Minister
is this: let the patience and misery of
the workers not be tested and let
things be improved in proper time, so
that we and he, and also the Govern-
ment and the other parties, will be
able to get the co-operation of the
workers in order to implement the
#cheme and make the scheme a
success

motion which was previously termed
as ‘let so-and-so be trken into con-
sideration’,

This motion has been sufficiently
discussed.

17.31 hrs.

MANUFACTURE OF AVRO 748 AND
REPLACEMENT OF DAKOTAS*

Mr. Speaker: The House will now
take up the other matter before it,
namely, the half-an-hour discussion.
Hon Memberg are aware that half
an hour 1s allowed for such discus-
sions, But it was brought to my notice
that there 1s another matter relating
to Dakotas and I was informed that
these two are somewhat connected
with each other Therefore under the
peculiar circumstances, unusually I
have put down both these motions
here. On a single day only one half-
an-hour discussion 1s taken but I have
brought m the other one also. For
both of them I will allow 45 minutes
The hon Member who tabled this
motion will take ten minutes, for
reply the hon. Minister will take
fifteen minutes and in between those
hon. Members who have joined in
giving notice will be allowed to ask 8
question or two each.

Shri T. B. Vittal Rao (Khammam):
They pertain to two different hon.
Minigters.

Mr. Speaker: Then each of the hon.
Ministers will lw!r

*Half-an-hour Discission.

i e
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St G, 'C. Patualk (Ganjam): Mr
Spesker, Bir, I am highly grateful to
you for having mmasted that thiy dis-
cussion should take place today, parti-
cularly, when in view of the hon
Defence Miruster's trymg to postpone
this for three or four months, we were
very doubtful whether it could be
taken up today We are obliged to
you, Sir, for having upheld the pres-
t1ge of the Parhament by mnsisting that
this discussion should take place
today

At a time when China and Pakistan
are knocking at our doorg and border-
raids and transgressions against the
integrity of our territory are taking
place, our Defence Ministiy has been,
on the one hand, trying to promote
dis<atisfaction among the officers and
1100p8

Mr Speaker: Order, order No I
am not going to allow a general dis-
cussion on the Defence Ministry here
This half-an-hour discussion arises out
of a question If there 1s any matter
which has not been explamned, he may
be asked to explamn that

Shri U. C. Patnalk- I beg to submut,
Sir, that this Avro 748 15 one of a
number of deals of this kind which
have taken place during the last two
or three years, ignoring all the time,
the greater responsibiity of the
defence organisation Anyway, 1mn
obedience to your directive, I would
deal only with the answer to the
Starred Question of the 10th August,
1959, and pomnt out that the rephes of
the hon Minister were incomplete and
unsatisfactory

First of all, one guestion which we
had asked was why was the manufac.
ture not taken up at HAL or any asso-
ciated new factory to be run under
HAL and why was 1t decided to take
1t up at a repmr depot which has not
got the tools and 3igs for manufactur-
ing seroplanes® Then we asked' why
was 1t that Kanpur was selected
where there 18 no cost accounting and
no annual reports and why was it that
225 L8D-—10

placement of Dakotas

HAL or any subsidiary factory under
HAL was avoided, whith has got
regular cost accounting and regular
annual reports of income end expen-
diture? Why was 1t that although
there 15 about 20 lakh man-hours idle
capacity in Bangalore, during the
remamning 2 years of the Plan accqrd-
ing to reports, we have chosen~~or the
hon Defence Minister has chosen—
not Bangalore, where there is so0
much of 1dle capacity or any associate
organisation under HAL which 18 a
limited company, but Kanpur where
1t 15 known that there is a shortage
of airmen to the extent of about 30
or 40 per cent of our requirement®
Where there is greater shortage of
technmical personnel why 1s 1t that it
has been taken up” The only answer
that I can think of 1s that the hon
Defence Minister or his Ministry
wanted to avoid the scrutiny of the
Parliament They wanted to avoid
the public from knowing the real cost
accounting, the exact annua] expends-
ture and all that Therefore my first
submission 1s about the choice of the
place

Then, Sir, I put another question,
and that 15 about costs We had put
the question last time, and my hon,
friend Shp C R Narasimhan had
asked a specific question as to what
will be the cost And the reply of the
hon Minister was one crore, ‘‘some-
where about a crore” I do not know
whether he will say that it 1s correct
or not, but the cost of a Dakota 1s
about twenty-five to thirty lakhs of
rupees each That the Defence Min-
1ster has entered into an agreement
whereby, by spending one crore, we
will be replacing 150 Dakotas is really
a welcome thing, if it 1s true But I
am afraid not ceven a child will believe
that at a cost of one crore of rupees..

Shri C D Pande (Nainu Tal) One
crore each

Shri U. C. Patnalk: No, he sad one
crore, about a crore That was his
answer Each Dakota is costing about
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twenty-five to thirty Jakhs of rupees,
and 30 what 13 this answer “about one
crore”? Ig it one crore of rupees each,
as the hon. Member has suggested?
But that too cannot be. Is it for the
first prototype which 1s to be produc-
ed & year hence? We do not know
And what will be the total cost of
replacing our 150 Dakotas?

Then we come to another question
that we can relevantly put to the hon.
the Defence Minister And it 1s that,
apart from the fact that Dakotag have
become out-moded, the real objection
to Dakotas and to other transport and
freighter vehicles of that kind, 1s that
they have got side-loading, and, for
military purposes side-loading 13 not
desirable, it should be a tail-loading
version. That 1s, @ military freighter
aircraft must have tail-loading- from
behind jeeps, guns and other stores
can be pushed in That 15 why the tml-
loading version 18 required It 1s sur-
prising that our Defence Mimster,
1gnoring this important difference and
this 1mportant requirement of a new
freighter plane, has gone 1n for Avro
748 which 1s not a tail-loading air-
craft but which 15 a side-loading air-
craft ike the Dakotas which are going
out of use now

I do concede, of course, that there 15
another version on the design-board
of the Hawker Siddeley group, and
that 15 Avro 758, (not Avro 748) for
which the Defence Minister has gone
in. Avro 758 is another awrcraft on
the design-board of Hawker Siddeleys,
and that is a tail-loading aircraft

1 do not know for how many ar-
crafts this present agreement has been
entered into Obwiously, according to
his statement jn Parlhiament, 1t 1s only
one crore of rupees, that is the first
prototype But what we understand
from the lobby and other informed
circles is that the first prototype ir
supposed to cost one crore and eighty
Jakhs—one crore and eight-three lakhs
of rupees to be more correct. Out of
this Rs 1,88 lakht we are given fto
understand that about fifty to fifty-
three lakhs are to go towards the

Avro 748 end Re-
placement of Dakoses Bn

licence fees, end the remaining
Rs. 1,30 lakhs will go towards
manufacture and the foreign
component, And the foreign
component for this first
to be double at Kanpur of what it
would have been at H.AL.—instead
of Rs. 40 lakhs it would be Ra 89
lakhs That 1s, double the amount he
is prepared to pay. And he has told
us that his experts had gone and
selected the place Who are those
experts? 1 understand that the expert
concerned who was brought to Delh:
from a traming organmsation some-
where mn the south, Bangalore or
Hyderabad was the same person who
had negotiated the earlher Hunter
Hawker deal of 30 milhon worth of
Hawker Siddeleys which were found
to be defective 'That gentleman wae
brought in here and he was the person
who reported about this deal and thc
location of site

These facts are troubling us because,
we as Parliament, the sovereign or-
ganisation 1n the country, would hike
to know from the Defence Minister
why he told us and how he told us
that the cost of the project was gomng
to be Rs 1 crore We are entitled to
know and through this Parliament,
the country 1s entitled to know, why
we have been told that Rs 1 crore 1=
the cost of the project It cannot be
correct Not even a child can believe
that Rs 1 crore can be the cost of
replacing 150 Dakotas

We would like to know what 13 his
programme about Avro 748, what is
his programme about Avro 758 and
how long 1t wall take us to replace all
these dekotas, and what is the final
amount that the country will have to
pay* not what they are paying dunng
the current budget year, but what we
will have ultimately to spend: wha'
the country will have to pay durin?
the next few years.

I have another objection: why it
should have been given to a repalr
organisation.
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Mr Speaker: The hon. Member 1s
repeating no new peints

Shri U. C. Patnalk: This is another
aspect, Sir In times of war, the
maintenance organisation has to be
adapted to the requirements of the
country With different countrex
knocking at our doors, our mamnten-
ance organisation must be able to
maintain all these things I under
stand that since the Station Comman-
dant of that maintenance organisation
has recently gone to the U K
to study something or other in Hunter
Hawker Siddeley’s office A numb .
of planes are awaiting maintenance I
would like to know from the Defence
Minister whether that 1s a fact, and if
so whether in a time of stringency the
Kanpur maintenance depot can do
satisfactory work

We arc told that thigs Avro 748 13 on
the design board and the first proto-
type will be ready by the muddle of
1980 The Ministry of Transport have
gone in for Fokker Friendship and
ale examining the suitability of Lock-
heed Electra etc for any co-ordination
or starting new work in India We
all remember the answer of the hon
Minister of Transport here Why 1s 1t
that we have gone m for this un‘ried
type, when the Civil Aviation Ministry
15 more cautious?

About SECRECY. he told us la.t
time that he 1s not prepared to take
us into confidence about details of the
deal Well, I had shown books whaie
everything about our Defence organi-
sation every manufacture 1n lhe
HAL was being publicised 1n all the
western countries Who gave the in-
formation we do not know The pro-
duction 1n the HAL of mhtary

. fighter aircraft are being widely pub-
' lhewsed Our production of, fighters
and tramners 13 being pub'icised wide-
y How 1s 1t that for this transpert
and freighter plane, the Defence Min-
_. Ister 15 30 reluctant to part with that
: ;nfmmt:m He 13 dealing with a
! Joreign private firm and that too about
! @ freighter and transport plane How
18 1€ he 15 30 chary to take Parla-
Ment into confidence—the paymasters?

placement of

A point was raused that the UK.
the mother country of these Hunter
Hawkers, 18 gomg mn for another
variety and has not even placed a
trial order Something was manipu-
lated from Delhi We understand—
how far 1t 1s true, the Defence Minis-
ter will tell us—a letter was received
from the Government of the UK. that
the Supply department of the UK
has placed a trial order for evaluation
purposes for three aireraft of thus
Avro 748 type I take objection to 1t
not merely because on some so-called
report of UK, we have swallowed
the whole thing and we have agreed
to place an order which will ultimate-
ly result in 150 dakotas being changed
or replaced But, I object to 1t 1n
spirit because of two things No 1 A
foreign country has no right to dictate
or advise about our purchases It
anybody from this end tried that
method of getting a foreign country
to recommend to us a private firm, it
1s certainly, very bad Secondly, the
UK has ordered only three of this
type, not for the Defence Ministiry
They are having other orders for the
Defence Mimnistry but for evaluation
in Civil Aviation The UK has order-
ed for three numbers of this Avro 748
as a trial order That 1s because, I
understand, there were reports that
the Defence Ministry of India was
anxious to go m for it but on the
ground that i1n UK, the mother coun-
try, they are not going in for 1t and
therefore, they have placrd a tnal
order That 1s only a trial order Why
should we not want till that trial 1s
satisfied, till UK 1s satisfied, till not
only the Supply Department of UK
but also the Roya' Air Force 1s satis-
fied with this” Then we can go m
for it Why have we been so0 anxious
to go win for this, and why has the
hon Mmister been trying to have all
these things without taking us into
confidence?

Then, there is another very disturb-
ing element in this, and that 15 m
regard to the people who are associat-
ed with this I referred to some of
them m my speech on the Demands
for Grants relating to the Defence
Ministry in April, 1959, 1 referred to
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some people who were associated with
the Defence Minister when he was the
High Commissioner in UK., who have
been brought either by right lines or
by the back-door into the Defence
Ministry, and who have been advisers
in this matter.

Shri D, C. Sharma (Gurdaspur):
This 1s too much.
Shri U. C. Patnalk: I understand

that an officer of the Supply Depart-
ment who was associated with the
High Commissioner in those days,
agamst whom the Anti-Corruption
Wing has reported 1n regard to a
house properties in Golf Links, about
two or three months back, has been
brought on a higher scale, and he is
now the Acting Controller-General of
Defence Production, the officer not
only in charge of production but also
in charge of purchases and contracts.

Shri D, C. Sharma: This 1s not in
good taste.

Mr, Speaker: The hon. Member 1s
going far away from the subject, and
he has also exceeded his time

Shri P K. Deo rose—
-

Mr. Speaker: The hon. Member has
not given notice saying that he would
like to speak.

Shri P. K. Deo (Kalahandi): Shn
Patnaik and myself had given notice
of the discussion.

Mr Speaker: If a number of hon.
Members join together in giving the
notice, I shall call only the first Mem-
ber, if there are two Members, I shall
call only the first Member. I would
not call two.

Shri Dinesh Singh (Banda): I rise
to speak on points arising out of the
replies given to 85.Q. No. 339 on 12th
August, 1059, regarding the Dakota
replacement programme of the IAC.
As you have mentioned, the Dakota
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replacement programme of the IAC 5
not an independent programme, the
replacement programme in regard tp
Dakotas is the concern of both the
Ministry of Defence and Ministry of
Transport and Communications, be-
cause both of them use these Dakotag
What hag actually happened is that
both Ministries are going on indepen-
dently, trying to replace these
Dakotas, without taking an integrat-
ed picture of the whole programme

I would not have come to ths
House and taken up the tume if 1t had
been a question of purchase of only
a few aircraft, either for the A
Force or for the IAC. This 1s not a
question of purchase of aircraft, this
15 a vital question, and a question of
the production 1n this country of a
medium-scale transport aircraft That
1s an 1mportant question because it
does not only mean purchase, but it
means manufacture, and manufacture
in this country, for the first time, of
transport aircraft which will not only
meet our requrements but which will
have the prospect of bemng sold out-
side India, and may become an
important source of foreign exchange

Before I go into this question, [
think 1t would be worth while to refer
to the reply that the then Minster of
Transport and Communications gave
when this question No. 339 came up
before the House He was asked whe-
ther there was a joint committee that
had gone into the manufacture pro-
gramme He said:

“So far as Defence 1s concerned,
Government have taken a decision
that they will go in for the Avro
748 which 1s under design and
which will be produced”

“So far as we are concerned,
just now we are waiting to se¢
what type of plane Avro would
be and so on. That is a matter
for the future. If it answers $0
all our requirements, surely ¥¢
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shall consider whether we should
go i for that™.

“In the meanwhile, Government
have also taken a decision that
they will approach Fokker Friend-
ship and also the Lockheed peo-
ple to put in thewr designs etc
so that we could consider all of
them together and find out as to
what 15 ultimately best for our
passenger needs”,

What 15 going to happen” The Minis-
try of Defence have already gone into
production of Avro 748 and the Min-
1stry of Transport and Communica-
tions have invited tenders from other
foreign companies to manufacture the
same type of awrcraft The Transport
and Communications Mimistry have
only 58 Dakotas The Mmstry of
Defence have 150 Dakotas So 1t
seems that for the replacement of
merely 200 odd Dakotas we are gomg
to sct up m this country two indepen-
dent manufacturing umts I do not
know, I am not a businessman, nor
am | a manufacturer, but I fail to
understand how these two independent
manufacturing companies can func-
tion economucally in this country for
such a small supply, specially when
we already have an aircraft factory,
the Hindustan Aircraft Limuted, which
15 not in the private sector but in the
public sector under the Miustry of
Defence m charge of a sentor Ar
Force officer And what do we see?
The factory has been completely
ignored 'The Defence Ministry have

decided to build this entirely on their
own

To br able to understand this a hittle
better, I will quote briefly from the
Estmates Commuttee's 43rd ,Report,
page 268, paragraph 78 There the

ittee say

“Linked with the problem of
the re-equipment of the fleet of
the Corporation is the question of
the manufacture of a swtable
type of aircraft m the country
The Air Transport Inquiry Com-
mittee recommended that the Aur

placement of Dakotas
Force should first decid# on a type
of mircraft that would meet its
needs for transport purpodes and
that 1t should then he decided
whether that type could satisty
the requirements of civi] air trans-
port also The combined require-
ments of Defence and Cvil mr
transport were expected ta be
substantial enough to Justity the
Hindustan Aircraft Limited to
start a production lLine under a
system of licence from the manu-
facturers of the type of awcraft

selected The Commuttee under-
stand T

this 15 an important sentence—

“that the Hindustan Aurcraft
Lumtedhasauhemetostlrtl
line of production of medium-
sized awrcraft The Commuttee
would, therefore, recommend that
there should be utmost co~-ordina-
tion in this matter among the Cor-
poration, the IAF and the Hindus-
tan Aurcraft Lamited”

This 15 exactly what has been 1gnored.

Shri Narasimhapn (Knishnagiri):
What has happened to the scheme®

Shn Dinesh Singh: That 15 the
point  There was a scheme What
has happened to 1t There 15 a lot
of very we l-paid people m the Hin-
dustan Asrcraft Limited They have
a few designers also, I believe, from
foreign countries, who are well quali-
fied, 1 presume because otherwise
they would not be there What has
happencd to them® They have appa-
rently a scheme that no one talks
about It 1s just shelved And we
have suddenly gone mto the manu-
facture of an entirely new type of
arcraft which has never been flown
We do not know anything about 1t,
we hope 1t will fly Anyway, the
question 1s there

Shri D, C. Sharma. Should we have
only old types of awrcraft?

Shri Dinesh Singh: Now what 1
would hke to know 1s



7341 Monufottyre of

Shri Thirumals Ras (Kakinada):
What 33 the reply of Estimates Com-
mittee to that?

Bhri Dinash Singh: Even 1f I koew
it, I cannot quote it here

What I would like to know is what
has happened to this scheme and what
are we going to do about it 1Is the
Hindustan Aircraft Factory ever going
to produce a medium-seized transport
aireraft or not* Or—to put 1t 1n a
different way—are we going to have
three manufacturing concerns produc-
ing the same type of aircraft?

This 15 an important matter and I
should like you to allow some time
later when we can go into this ques-
tion 1n great detail You have given
me only 15 munutes and it 1s too short
to go into the details I would, there-
fore, urge upen you to fix some time
after when we can go into the whole
question of this programme

Mr Speaker: He has rased the
half-hour discussion

Shri Dinesh Singh: There was no
other opportumity This 1s only a re-
quest for more time later

Sir, this 1s not 8 new report This
report was published 1 December,
1056 'That means that this must have
been considered by the Estimates
Committee a year earlier That means
we have this programme before us for
the past 4 years and no one talks
about 1t On the other hand, the
Defence Minister said that we had
also a proposal from Lockheed and
we could not wait for 3 months and
we could not consider it. We have
already waited for 4 years and why
could we not wait for 3 months or
6 months or another year* Something

the impression that the
whole matter has not been consder-
ed by the Ministry of Defence and
It has gone en

gives us

tirely on its own and
has ignored a corporation which s
working under it. I do not know why
this has been done
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You have already rung the bell ang
I do not have very much tims I g,
not want to go into the various other
details I have more references, boty
of the Estimates Committee which kg,
'meintothhmuwvmwh
and various others The LAC hay
already varioug sircraft which haye
been rendered surplus, there are the
Herons, then, there are the Skymas.
ters which have been replaced by the
Viscounts What has happened to al
this aircraft?

=

The Estimates Commuttee had very
clearly asked the IAC to keep thi
1in view when they go in for Dakota
replacement What they have done 1s
to completely forget it They say that
the Herons have not been succeastul
But there 1s nothing wrong with the
aircraft as such They admit this
Then, what 1s wrong 1s that it has
been used on feeder routes which
were uneconomic There 1s no com
plaint as such against the aircraft
Then why can they not be used on
routes which are economic? Use
these planes for the time bemng In
any case, the Dakotag are good for 4
or 5 years Let both these experts st
together and make a plan which will
be 1n the interests of the country and
not only in the interest of one Minis
try or the other

This 1s an important pomnt I should
like the Defence Mirnuster and the
Minister of Transport to give an assu
rance to this House today that they
will forget the past, whatever there
15, and set up a new committee that
will go into this question and consider
1t 1n an integrated way

The Defence Minster has claimed
secrecy about this Avro T48 It I8
secret from us certamnly But In the
London Financiwal Tymes and others all
the details are given I can read them
out to you It also appears that the
same plane 18 going to be manufactur-
ed by a company named X V Rowe
& Co, i Canada under a lcence from
the same people
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Mr. Speskier: If the hon. Member
has got the details from elsewhere,
why does he ask them here?

Shrl Dinesh Singh: Because the
contract 1s secret from us, What is
there secret in the contract? It has
been signed by a private company, a
company which has got international
connections. It has international sub-
sidiaries which will come to know of
it. The countries where these are
located will come to know of it But
who won't know? It 1s only this Par-
lLiament and we who won't know But
everyone else will know.

What I was trying to say was that
when the Government of Canada had
gone nto a big manufacturing pro-
gramme of certain types of supersonic
aircraft with the A V Rowe & Co,
they have not been very successful
The Canadian Government has just
cancelled this contract rendering
14000 workers unemployed. Anyway,
1if the Canadian Government can do 1t,
we can certainly do it also I would,
therefore, request the Minister of
Defence and the Minister of Transport
to give us this assurance today that
they will consider this question afresh

Mr Speaker: The hon Members
who tabled the guestion and the half-
an-hour discussion were given an op-
portunity Under the rules, the other
hon Members who have given me
notice will be allowed to put one
question each I will then come to
those other hon. Members, who had
appended their signatures to the orn-
gmal notices though they have not
g'ven me now separate notices.

18 hrs,

Shri Joachim Alva (Kanara); 1
will just take not one minute but
three minutes.

Mr. Speaker: It 1s not a speech;
1t 1s only question.

Shri Joachim Alva: I want to
know from the hon, Defence Minister
@8 also the Minister of Civil Aviation
certain things. Have we arrived at
® decision to draw & line between the
Secret and non-secret weapons? It

placement of Dakotas

the weapons are secret, we shall keep
our mouths shut except when tha
money pinches this Parliament. If the
weapons are not secret, it is time that
not only Parliament but the entire
country came to know everything
about 1t

I want to ask the Defence Mimster:
Have we not based our pattern of
defence on the British? If that s so,
why should we copy the weaker
aspects of the British defence pattern
and leave out the better aspects in the
sense that they provide so much in-
formation The British reveal exceed-
mngly much in their army, airforce
and navy estimate books, give out so
much to the world at large, The Bri-
tish give detailed information Why
do we not follow their pattern” Why
do we take a more exclusive, difficult
path, and shut out things which the
British give out ‘0 the world at large?

Then there are highest mltary
type priority planes and other ordi-
nary type of transport planes. It 1s
time that we drew a distinction be-
tween them Why has no distine-
tion been drawn between the highest
type of military, priority planes and
the ordinary transport planes? There
1s no secret about the ordinary trans-
port plane, and such other types of
planes Why do we put all eggs in
one basket? Why go to the British
and not to the French or the Czechs?
The senior Deputy Minister and I un-
officially visited by different routes
the Farnborough Air Show about two
years ago There, we have seen all
tvpes of planes, their prices and the
names of the manufacturers, except
the very secret types of planes When
the British can lay their wares open,
why do we put a shroud of secrecy
over our affairs?

Thirdly, I want to know this Is it
for dispersa] that the new manufac-
turing or assembly plant will function
at Kanpur? If it 1s done with the
1dea of dispersing the very essential
and important aercnautical manufac-
turing centres so essential in times
of emergency, well and good. Kanpur
can be a base of operation in North,
North-west and North-east. So far,
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gramme so that our important fac~
tories could be dispersed m different
parts of the land so that the HAL on
which we pin all our hopes would
not be destroyed in a time of emer-
gency or war

I am only asking about the genera-
titieg because if the generalities were
agreed upon, we shall have no
trouble here Though Kanpur 1s
selected, why 15 1t that the mere ope-
rational side 15 there? I want to know
whether we have gone to the French
aireraft manufacturers for transpoit
planes The French were bitterly
complaining I was there in their
Dassault factory where they manufac-
ture the most secret weapons They
complamned ‘“We never gave our
planeg to Pakistan but you went and
bought away the Hunters” But when
Pakistan complained to the British
“You have given Hunters to India,”,
the British replied “Here are the
Hunters and vou can have them for

cash only”™ The British are the real
Banias

Mr. Speaker. The hon Member 1s
depriving other hon Members of their
opportunity to put questions

Shri Joachim Alva We want some
explanation on these important points

Mr. Speaker I will consider all
questions as part of the same ques-
tion

Shri P. K. Deo: Sir, I do not con-
sider myself as a Defence expert
but as a layman certain gquestions
erop up 1 my mind, especially, whe-
ther thrs expensive experiment which
is going to be taken up by the Defence
Minister 15 good It 18 not a matter
of one crore of rupees but it 1s a
matter of nearly Rs 200 crores
because 1560 Dakotas would be replac-
ed in the Defence Services If we
accept that programme, another 58
Dakotss would be replaced in our
civil aviation mde The question 13
why the whole thing has been rushed
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through in such & hurry. The Lock-
heed people just wanteq three monthy
time to gve their proposaly but
reply to a question here the Defence
Minister has stated that the matter
could not wait So, the whole thing
has been rushed through snd an
agreement has been signed with the
Hawker Siddeley group They sup-
plied about three years back the
fighter planes, Hunter Hawkers They
are not so good as the Pakistan fighter
planes, because they are not mght
fighters ke the sabre jets, they are
only day fighters Therefore, taking
into consideration their past transac
tion we should have thought twice
before placing any order with them
especially when the whole thing 1
in design, on the drawing board

L]

B

The questions that arme are why
did we go 1n for an untried, untested
aircraft 1n  preference to the two
tested types, te, the Fokker Friend
ship awrcraft which s gomng to be
purchased by the Mimstry of Trans
port and the Lockheed type which has
been suggested by the Defence Expert
Committee? Secondly, Sir, we
would like to know the grounds on
which we rejected these two types
and went in for an absolutely new
type of aircraft

Shri S A Mehdi (Rampur) Sir T
would like to know whether before
finalising this transaction any com-
mittee of the Air Force itself was
appomnted to go mto the question, if
so, whether it has submitted any
report about 1t and whether that
report can be placed on the Table of
the House Another thing 1s, what 1%
the programme of this factory whuch
1s being put up at Kanpur® As far &
1 can understand, they are gomng 10
replace a certan number of aircraft
After replacing that arcraft i a fow
years, what further programme have
they in connection with producing
these planes?

The Minister of Defence (Shri
Krishna Menon): Mr Speaker, Sir
during the short time at my

I think 1t would be advisable for me
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to confine myself to such allegations
as have some kind of relevance to
this matter. I will try to answer
them point by point.

The first difficulty in the mind of
the hon. Member who spoke was that
in trying to manufacture this aircraft
we were ignoring other obligations.
The transport aircraft is vital to the
defence of this country. It is not true
that Dakotas will go out of commis-
sion in twelve months or something
like that. They are getting old and
they have to be replaced. We have
already grounded some of them. This
element of air strength is an essential
part, not for strict fighting purposes
but maintenance of logistics and in
peace time for transport, for main-
tenance of supplies, for supply drop-
pings and all kinds of things like that.

The next point was with regard to
the relative merit of the Hindustan
Aircraft works at Kanpur. The main
gravamen of this suspicion is that
there is a considerable amount of
surplus capacity at H.AL. which is
being wasted, and, what is more, that
taking this to Kanpur would mean
bringing in an additional factor. It so
happens that the facts are entirely
reverse. The minutes of the meeting
of the Board of Management of the
H.A.L. is part of the information that
we have. They have told us very
clearly that acceleration in the pro-
duction programme of fighter planes
and Gnat aircraft would Tbesides
absorbing the idle capacity of labour
in the factory may also necessitate
the factory having to work in two or
three shifts. It might also be neces-
sary to recruit additional supervisory
staff. Therefore, it i not as though
when the Gnat aircraft and the other
aircraft that is being developed there
goes into production, as it must do if
the Air Force is to maintain its
strength, not only there will be no
surplus capacity at H.A.L., but we will
be very badly overburdened with work.
In addition to that, the H.A L. carries
out the whole maintenance of Vam-
pires, their engines and other things.

placement of Dakotas

H.A L. also has to manufacture all the-
engines of the supersonic aircraft as.

well as of this aircraft itself.

Shri U. C. Patnaik: May we know-
what is the estimated surplus capacity-

during the last two years of this Five
Year Pl

have not got the man hours
here. Now, I will have to finish this.

Besides, there is no accommodation
available in H.A.L., for the manufac-

ture of any other aircraft. All the:

hangars in H.AL. are fully occupied,
and these are reports not from the
Air Force but from the H.A.L. itself.

Full and complete consultation and.

co-ordination take place. In fact, the
H.AL., though it is a commercial
undertaking in form, is a defence
undertaking. The Defence Secretary
is the Chairman of the H.A.L.

In regard to Kanpur, three points
have been raised. First of all, its
capacity to make it. Secondly, that
it is done to avoid scrutiny by Parlia-
ment and that there is no cost account-
ing. 'Thirdly, maintenance is neglect-
ed. I shall take the last one first.
No Minister can afford to feel unduly
concerned about Parliamentary egriti-
cism, however, unwarranted it may
be. To say without any foundation
whatsoever that the maintenance of
our air fleet, our fleet being up to
fighting fit, is suffering and is utterly
neglected is something that not only
exists in this country but somewhere
else.

The maintenance programme at
Kanpur has never fallen behind sche-
dule. There had been occasions when
one aircraft which ought +to go
into line has not gone there. That is
not because there is no capacity in
the people in Kanpur, but some parti-
cular part was not available; some
spares may not be available. There
is no question of maintenance falling
short.

Secondly, the House quite wunder-
standably draws this

distinetion:

in respect of idle manhows,

|
|
|
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between maintenance and manufac-
ture. It is an old British superstition
which survived in the fighting forces
till about two or three years ago.
“That is, in the British days, the main
factories—in fact all the factories we
had-—were maintenance factories, and
maturally our defence industry “was
based upon Britein and the require-
ments of British industries. They
were not anxious that our mainten-
ance factories should become a kind
of highly manufacturing factories.
“Today, maintenance and manufacture
are separate. You must not mix these
two things up.

Then, 1n the old days, maintenance
simply meant a sort of brushung up.
“Today, mantenance means practically
rebuilding the equipment. It may be
anything from five per cent to 95 per
«<ent almost, whether it be aircraft or
anything else. So, there is nothing
sacrosanct about the maintenance
factory which has got the capacity
and the people to manufacture. It 1s
not that it 15 going on only in the air
force, but it is there in the army also.

With regard to the avoiding of
scrutiny by Parliament and others,
first of all, arrangements are made,
and have been made, with the Finance
Ministry for the stationing of financial
advisers, and 1n view of the new pro-
ject, the cost accounting system has
been brought into it and expert advice
is being brought to bear upon this

matter. All defence expenditure,—
disbursements, appropriations and
everything else,—are subject to

scrutiny by this House. In fact, they
are subject to closer scrutiny than the
accounts of the Corporation,

The next thing 15, the Defence
“Minister 1s supposed to have said in
thig House that this project will cost
about a crore of rupees. I would like
to read what was said here, because
just now an hon. Member said that
not even a child will believe it, name-
ly, that you can produce a hundred
planes for a rrore of rupees. What

Avro ™8 and Re- Tis0
placement of Dekotus

did I say in this House? Shr
Narasimhan asked:

“Will this involve any capital
commitment on the part of the
Government of India? Is the
Government in a position to say
that?”

The Defence Min'ster replied that this
involved a capital commitment to the
extent that additional balancing plant
and machinery has to be installed
Wherever 1t 1s manufactured, that i,
HAL. or Kanpur. All these things
are included in the general estimate
of production. The other expenditure,
that 1s, expenditure other than this,
will be of the same kind of expend:.
ture which would be covered by the
Purchase of aircraft. That is to say,
12 you do not make the aircraft, then
You have got to buy and you have
Rot to spend the money for it Thu
Re, 1 crore 1s in order to buy the
additional equipment that 1s required,
that rs, about Rs. 130 lakhs—and 1t
includes all the additional equipment
and the cost of the first prototype

I am not conlaplaming about 1t, but
I think it 18 rather farfetched, to put
it mildly, to suggest that the figures
given for the additional balancing
Plant and equipment that were neces-
sary were meant as though for a pro-
Ject for manufacturing 100 Dakotas
I could have used a stronger expres-
Sion 1n connection with that, but what
I said would be adequate for this
Purpose.

Shri U. C. Patoalk: Will the Mins-
ter now say even now what is the
Likely cost of the entire project?

Shri Krishna Menon: The gqueston
was not rased in the debate. But I
could say it in general terms. It
depends upon the number of aircraft
Produced. When this aircraft goes
into production, naturally, the pro-
duction costs will go down: at first,
& Little; 1n the second, a little more
and s0 on. We were buying them st
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somewhere about Rs. 24 lakhy or Rs.
25 lakhs—£1,76000. The estimated
cost of preduction at Kanpur is only
Rs, 22 lakhs per piece. Therefore, if
we produce 100 aircraft, it will be
Re. 22 lakhs multiplied by 100 plus
this balancing equipment and nothing
else. That is all I can say It
naturally depends on how many air-
craft we produce and for what per.od
you are counting the cost of the pro-
ject. If you count the cost of the
project for 20 years and you produce
200 or 300 aircraft, you get one figure

Shri U. C. Patmaik: May we know
what is the present programme and
the estimated cost for whatever ous
requirements may be’

Mr BSpeaker: The hon Member
has exhausted all his questions,

Shri Krishna Menon: I hope so. [
am most anxious that the reply I give
should be of an informative character
so far as the House 1s concerned.

A reference was made to some
technical matters In technical
matters, - knowledge is somewhat use-
ful, but it has got to be complete.
Otherwise, one gets a distorted picture.
It was said that the Dakota has &
s:de-loading device and with this side-
loading device, the vehicle goes into
1t,—it 13 boarded m there—and turns
it round. That is not strictly true,
because there are devices for not
doing so In any case, it was discus-
sed at great length and Government
found that with our resources, we
could not go for the most perfect
things all at once. This is adequate
for our purposes. It performs its
functions and the only difficulty is on
the loading side. It has got wider
doors for loading and the arrange-

ly used for transport purposes I
think only in the United States, they
are used for certain passenger planes
They will follow the manufacture of

this, We will turn to more urgent
things first,

placement of Dakotas

The arrangement with the manu-
facturers has to include, the hon.
Members said, the manufacture of
Avro 758. What is more, even if they
do not want it themselves, they have
an obligation to protect the design of
that and to ensble us to manufacture
it within two years of our intimation
of our desire to do so, so thet without
gomng into another I censing arrange-
ment and with al] the financial obli-
gations that go with it, Government
has tried to develop the 758 out of
the development of 748 ‘Therefore,

there 18 nothing to be concerned about
it.

Then it was said that expenditure
which I mentioned, v.z just over &
crore, was not correct and that it was
Rs. 180 lakhs. I have already given
the facts. Rs. 130 lakhs is to include
all the plant that is required A
great part of this plant 1s also =equir-
ed for other aircraft maintenance
purposes. For example, it includes
very heavy presses. You do not keep
that part of the plant just for pressing
aircraft; you use it for other purposes.
It enables us not to have to send to
UK or elsewhere; the refittings of
aircraft, for which now we have to
send the aircraft to UK and other
places, can be done here. Then, in
the Rs. 130 lakhs 15 included the cost
of the first of these prototypes.

Then, the question was asked as to
what sort of people looked into this.
The whole burden of the speech was
the Defence Minister sat somewhere,
stood somewhere, made a decision and
they started manufacturing that.
This Defence Minister just cannot do
that. Anyway, this matter has been
under investigation by a joint com-
mttee of the Ministry of Transport
and ourselves from 1987 onwards. It
has been under investigation before
the Avro 748 was on the scene. We
have investigated closely the types of
aircraft at great length. What 15 more,
it has been under the collective con-
sideration of Members of Government
in various ways and in the selection
of it, the best technical skill that is
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that it is as good as any techmcal
wkil] you find in any Air Force. It is
testified to even by others who come
from abroad either to offer thewr
planes or to offer their projects or to
work with us,

Shri Dinesh Singh: May I point
out...

Mr Bpeaker: Hon Members cannot
go on interrupting. Let the hon
Minister go on.

Shrli Erishna Menon: There have
been technical committees in which
there was the highest engineering
ability and often whenever there
18 jomt d.scussion the technical
ability on the civil side have been
together. And whatever conclusions
have been come to, I do not want to
place the responsibility on my hon
friend for those conclus ons

Shri Dinesh Singh: The Defence
Minister mentioned just now that a
joint commuttee had gone into this
But in reply to a question the then
Transport Minister stated “I do not
remember any expert jont com-
mittee.”

Shri Krishna Menon: The hon
gentleman was not with the Trans-
port Minister or the Defence Minuster
He was working in the office

But, as I said, there was a joint
committee get up for the re-examina-
‘tlon of the question of the replace-
ment of the Dakotas. It started work
m 1856 or 1957 and it had investigated
the planes available at that time
Avro 748 and various other things
eame afterwards Then there has
been complete technical break-down
in these matters at wvarious stages,
details had to be worked out and all
the difficulties experienced gone over.
fNow, the air force technicians are
completely and fully satisfled that not
only it is a satisfactory plane but it
is the right thing for us to have,

Shri U, C., Patnaik: Are we to
understand that after S:ddly Hawkers
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came into the picture this joint coms-
mittee has been totally abolished?

Shri D. C. Sharma: I believe he is
making the fifth speech.

Shri Krishny Menon: That 15
correct.

Now, first of all, may I say that
this plane is not a Hunter? It so
happens that this manufacturing
group, hike other groups, have a num-
ber of concerns with them. In fact, the
group that manufactures thus plane con.
trols half the aeroplanes in the United
Kingdom and some of them in Canada
Therefore, Hunter does not enter mto
1t at all That 15 why I am saymng
that a certain amount of technical
knowledge has some value, provided
it 13 complete in that aspect.

Now, I come to another part And
I am sorry to say that an expression
Was used in this House, that 18 to say,
the Defence Minister had done some
manipulation with the United King-
dom Government Now, it 18 one
thung to charge the Defence Minmister
of our Government with domng some-
thing, 1n this House, and yet it 1s
another to speak of another Govern-
ment manipulation and say that Gov-
ernment has succumbed to that mani-
Pulation That, I may submat, 18
highly regrettable.

Then, Shr1 Alva asked about sepa-
ration of secret works from other
works There 13 nothing secret about
this plane

Mr. Speaker: I may bring it to the
notice of the hon. Minister that half-
an-hour discussion is allowed only on
the pomnts which arose out of the
answers given to questions and in fact
the points have to be mentioned
before it 15 admitted The first pomnt
here 15 why Avro 748, which was not
tried elsewhere, was adopted? Why
Was it sought 10 be introduced here’
Top priority has been given to that
point. Other relevant matters can
also be brought in. I tried to avoid
any kmd of irrelevant repetitions
here and going mto defence matters,
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as this iz not a general discussion on
defence policy. That 13 No 1.
Secondly, has there been co-ordina-
tion between this and the other? Has
there been a joint commuttee of
experts, that is, of the Transport Min-
istry and this Ministry, some joint
<ommittee, for the purpose of finding
out whether they must be replaced?
“These are the two different points. The
House wants information regarding
them When this has not been tried
in England, why have we placed
orders? Have we not gone mn too
early 1n this matter? This has been
pend'ng for four years since 1956
when 1t was reported by the Estimates
Cemmittee. What is the hurry to get
it 1n less than three months? These
are the three points that have been
tabled here for which the hon Mem-
bers seek an answer 1 will not allow
any hon Member to proceed further

Shri Krishna Menon: I was
under the impression that I have to
answer all the pomnts that have been
raised. So far as the test is concern-
ed, the Government thought that there
was no undue risk taken n tha
matter, and what is more. for new
aircraft, 1t 18 a good thing for the
technicians to start at the ground
Jevel It was not desirable to start
manufacturing a plane that had
already become five years out of date,
because when it goes into the air and
it 15 bought, it becomes an old plane,
an obsolescent plane and then we
start on 1t

Secondly, the technique of its manu-
facture 13 known Its designs have
been exammed Its aerodynamics
have been examined All those things
‘have been gone into If we can go
into production only after somebody
clse has used them, then our country
will always remain a second-rate or
a third-rate country It will not be
able to push forward Even those
outside the Defence Ministry have
sometimes expressed the opmion that
‘It is a good thing and if you are con-
fident about i, you can proceed with-
out further scrutiny at this stage’
‘What 15 more, the specifications, the
fail-safe devices on them. the simpli-
city of construction, the design of the
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aircraft itself and its having been
designed to meet the multiple needs
of military transport which includes
freight, which mcludes supply drop-
ping and which mcludes ambulance
work and various other things com-
vinced the Defence Ministry and its
advisers that this was the best thing
1o do

The second point was with regard
to the committee A committee was
appointed some time ago and it made
a report In that report, they have
said that there were two planes
the world at that time that were
worthy of consideration and one was
the Avro 748 That was the end of
it Then developments took place
and we compared them 1 am sure
the House will not want me to go
mnto details because 1t will not be fair
to the manufacturers In that com-
parison, we found that in regard to
the cost of production, cost of equip-
ment of the aircraft, the difference
was Rs 24 lakhs on the one hand and
Rs 30 lakhs or more on the other.
We also found that the out-gomngs in
regard to the incidence of royalty mn
this case would be about half of what
1t would have been in the other case.

‘Thirdly, I was asked when we could
wait for four years, why we could
not wait for three months. That is
how it appears superficial The hon.
speaker was perhaps implying or
referring to the Lockheed project The
Lockheed comes 1n at a time when we
were almost gong to take a decision
and they say that they have not got
the plane, they have not the design,
they have not got even the drawmg
on the board and ‘you tell us what
vou want and we will make i1t for
you' Then, in three months' time,
they would put a project If that
project comes here, 1t will take us six
months to examine 1t In fact, what
1= more, this plane was not going to
he made in the home country It is
not as though someone else was to
take the risks Then, when we came
to the question of finance, we could
not get the exact figures out of them
and from whatever we got, we found
that it would cost the country more
There are other reasons also. For
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example, let us presume that we had
accepted it and in a year's time, the
Lockheed project was also thrown
into the pool when we were consi-
dering that Douglas or somebody else
eould produce something and we will
get another six months. It is not as
though we waited for four years doing
nothing. Of course, four years date
the Dakotas four years more and the
requirements of the Air Force, parti-
cularly, in the present condition of
transport planes become more and
more specially when the Air Force is
often called in aid of the civil power
with regard to disasters.

Shrli Ferose Gandhi (Rae Bareli):
Sardar Majithia is sitting behind your
back. He is the Air Force man.

Shri Krishna Menon: With regard
to the secrecy point, there is nothing
which requires much peeping into the
matter. So far as the production of
this aircraft is concerned, there is
nothing secret about it. Anybody who
hag got the time can go and see them
But there will be nothing spectacular
at this stage of its production. The
reference, I suppose, is to the terms of
the contract. You, Mr Speaker, will
be aware of the fact that the Govern-
ment does not place on the Tably of
the House the texts of contracts. This
is not confined to the Defence Min-
istry. But that is not due to some
nefarious deal as suggested but
because when we drive hard bargains
and take advantageous terms for our-
selves, it is usual that the manufac-
turers would not like it to be broad-
cast, at least not immediately in the
hope that they may be able to get
better terms somewhere else. If we
were to tell them before hand that
everything would be published, pro-
bably it would not be possible to comt
to some agreement. All 1 want to
submit is that it is not pecullar to
Defence industry as such.

The question was also raised about
our having thrown away our capacity
for earning foreign . 1 think
I have said to this House before that
this manufacturing agreement

Avro 'Mllllll.l-
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includes non-exclusive rights of sale
in practically the whole of Asip in
regard to the aircraft itself. It alo
includes the sale of such spares as are
usable for the aircraft that we munu-
facture, That is a reservation which
we have not been able to secure in
the past. Also, in regard to the rels-
tive merits of the projects or propusi-
tions put before us, we found that not
only the incidence of royalty, as 1
said, is somewhere about 50 per cen*.
but we also found in this case tha:
after a certain number, we did not
have to pay a royalty on spares
Spares are a very considerable part of
aircraft manufac.ure. In the other
case, you have to pay royalty on
spares, and, therefore, the cost of the
manufactured product would be very
much higher. These are the various
considerations that entered into it.

The decision to make it at Kanpur
was a decision in which the Indian
Air Force is the main factor. That
must be taken into account. Nothing
was forced upon them. And, so far as
I am aware—though I do not go into
their committee meetings—but so far
as I am aware, it was a unanimous
decision on their side. At the present
moment, the Managing Director of the
Hindustan Aircraft L mited is an Air
Marshal of the Indian Air Force. Hu
is in close touch with his brother
officers in the Air Force itself, and
there is no conflict whatsocever about
that.

Another question was raised abuut
conflict between the two Ministries. I
do not think I will take upon mysell
to answer this. But so far as I under-
stand the position, they are commer-
cial purveyors of the service and they
naturally want to be quite safe in
these matters; and they say “you
make this aircraft, if it is good we
will buy it". And I think it is quite
fair so far as this is concerned
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hand, they are rather
about this time-table And
naturally they are sceptical, because
they have been dealing with people
who have been in arrears

;

So, the present programme wll
enable the Indian Air Force, if they
allow the IAC to take the first pro-
ducts of manufacture, to place at their
disposal a certain number of planes at
the end of the year 1981, that 1s to
say, after it has had, what in other
countries 18 regarded as, adequate
number of flying hours for commer-
cial service I am not at present
aware what are the IAC requre-
ments, but I am saymng as to what
are the internationally required
standards

And the position, as I understand
from my hon colleague, the Trans-
port Minister 1s that if in the mean-
while 1f before we produce an air-
craft that they can buy, whenever it
15 if they are hard-pressed for 1,
they will go somewhere If, on the
other hand, this aircraft i1s available
straight inside this country and if we
can compete on equal terms, 1t 1s
different, and I think this manufac-
ture will compete, not on equal terms,
but on advantageous terms both to
the manufacturing group as well as to
the Government as a whole

I am not aware of any project for
the manufacture of transport aircraft
in the country Therr requirements
for civil purposes, their requirements
certainly for the next five or ten years,
Would not warrant separate produc-
ton, unless they want to do it them-
selves And the decision of the
Transport Miunistry was not n any
¥ay antagonistic to the Defence Min-
4 or anything. It was a jomnt

““‘ﬁl;illdmm it was a decision m

us participated We said
80 shead with i} ’!g:re are many
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other projects in this way where it 1=
not possible for military requirements
to wait for the necessary amount of
co-ordination to take place I do not
say you must manufacture another
one, and 1n any case these other pro-
Jects before us—of course, we do not
know what Lockheed would be -
would not have met our requirements,.
because the necessary versions would
not be there Thank you, Sir

The Minister of Transport and
Communications (Dr. P. Subbarayan):
Sir, I think my hon friend

Shri Feroze Gandhi: We would like
to hear Sardar Saheb Sardar Saheb
would like to say something.

Dr P Subbarayan: I do not know
what my hon friend, Shr1 Feroze
Gandhi, wants What I wvs gomg to
say was, I think my hon colleague
the Defence Minister has put the cor-
rect pomnt of view and I do not want
to add much to it, because I have not
had the time to consider the pro-
posals But, as he has himself grant-
ed, we are a commercial concern and
our services have got to be kept
intact So, If any plane 13 wanted
before Avro 748 1s 1n the air

Some Hon. Members: Not ‘in the
air

Dr. P Subbarayan: What do you
mean by ‘“in the awr? An aircraft
‘m the awr' means, 1t 1s able to fly
That 15 what 1s meant by ‘axr’ I hope
the hon Member will understand that
position

To go on 1n spite of the interrup-
tion, f we require some planes to
replace the Dakotas, we shall have to
go into the open market as my hon.
colleague has said That 1s all I have
got to say about it If we can get
our own planes, nobody will be more
pleased than I

18.37 hrs.

The Lok Sabha then adjourned nll
Eleven of the Clock on Thursday,.
September 10, 1959|Bhadra 19, 1881
(Saka)
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TABLE . . .
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. 1809 dated the r3th

of the Industries (Deve-
lopment and tion)
Act, 195I.

MESSAGES FROM RAJYA
SABHA .

Secretary ted the
following m;:- from
Rajya Sabha :

(i) That at its sitting held
the 7th -

on
1959, R-?n ss:gm had
agreed

tember,
without  any

amendment to the follow-
lnsbhEiI.In passed by Lok

on the 31mt

August, 1959 :
(:)(The Public Debt

Amendment) Bill, 1959.

(3) The Government Sav-
ings

Certificates  Bill,

1959
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MESSAGES FROM RAJYA
SABHA-~~cond,

(ii) That Rajya Sabha had
no recommendations to
make to Lok Sabha in
l;ﬂ;:d to the following

(1) The A riation
(No. ',?, l, 1959
assed by Lok Sab
onthe 3rd September,
1959.

(2) The Kerala
priatlon Bill. rgsg‘
passed b

on the m Seplmber,
1959.

MINU‘TES OF COMMIT-
ON PETTIONS
LAID ON THE TABLE .

Minutes of the Thirty-thard
to Thirty-seventh sittings
were laid on the Table,

REPORT OF COMMITTEE
ON SUBORDINATE LE-
GISLATION PRESENTED

Sixth Report was presented.

REPORT OF COMMITTEE
ONPRIVATE MEMBERS'
BILLS AND RESOLU-
TIONS PRESENTED

Fiftieth Report was pesented,

REPORT OF COMMITTEE
ON PETITIONS FPRE-
SENTED . . .

Seventh Report was presented,
S;A;‘EMENT BY MINIS-
E .

On behalf of the Minister of

the
Shmister of Rehabilliacion
(Shr1 P. S. Naskar) made
Y i:ltml correc.Ing m
ven on

m April, 1959 10 a
Supplementary by Shrl
R. Namayanaswamy
Stmdm&mtlon No.
1978 re; Cardamom
Board,

REPORT OF THE BUSI-
NESS ADVISORY COM-
MITTEE ADOPTED .

Rorty-third Report was
adopted,

7184

7184

7184

7184

7184

7186—g0



Further discussion on the
motion re: t of Com-
missioner for Linguistic
Minorities was resumed.
The discussion was not
concluded.

of Transport and Com=-
munications (Dr. P.

Subbarayan) replied to the
debate
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Consideration and passing of
the Criminal Law (Am-
cndment) Bill, as
by Rajya Sabha ; further

rcphod to the debate and
discussion was con-
dlldﬂd

discussion on the morion
re : Report of Commis-
sioner for Linguistic Mino-
rities ; and consideration
of morion re: Accident to
the Hoist Chamber of a
Tunnel at Bhakra Dam.



